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LOK SABHA
Friday, 18th April, 1958

‘ The Lok Sabha met at Eleven of the
Clock

[Ma. Sezaxxr in the Chair]
JRAL ANSWERS TO QUESTIONS
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An Hon. Member: In English also
please.

Mr. Speaker: Yes.

Shri Hajarnavis: (a) and (b). The
marking system of voting has so far
been adopted in bye-elections in
seven Assembly Constituencies only.
A statement containing the required
information is laid on the Table of ths
Lok Sabha. [See Appendix VII,

annexure No, 118]

(c) Figures of comparative costs
under the two systems are not avall-
able, but the new gystem is expected
to result in considerable economy in
the long run.

(d) The Election Commission s
satisfied that the system has justified -
itselt and has been successful to a

very large extent even jn illitarate - .
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had to be extended from three
weeks t0 six weeks, and this has Jod
to great difficulty in the ocmmpeiign.



" wants to know whether the time is
going to be extended in all cases for
the purpose of educating as it would
cause inconvenience.

Shri Hajarnavis: In some cases it

re, sometime was required, but
as and when the polling officers and
other persons charged with the hold-
ing of elections become acquainted
with the system, I do not think any
such delay would be necessary.

Bhri Ranga: May I know if Gov-
ernment recelved any complaints from
political parties who are generally
being consulted; if so, from which
parties? May I also know whether
Government propose to hold a meet-
ing of the representatives of political
parties and place before them the
analysis of the way in which this
thing worked and ascertain their
views?

Sbri Hajarmavis;: May I remind
the hon. Member that responsibility
of holding elections is wholly that of
the Election Commission, and Gov-
ernment in no sense are responsible
for the decisions taken by them. In
any case, I may inform that the
Election Commission consulted all the
leading political parties and this sys-
tem was adopted in consultation with
and in agreement with the major poli-
tical parties.

Bhei Ramga: About the working of
this system, I meant only the Elec-
tiom Commission. Government can-
not be expected to do this work.

 Mir. SBpeaker: Nobody is a super-
Parliament, whoever might be the
officer, the Election Commission
or-the Attorney-General. We cannot
& Pullie of a High Court except
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through a

charge will try to communicate all
those matters which arise in the
House for the purpose of favourabls
consideration by the officers concer-

Shri Hajarnavis: May I submit a
word of explanation? The hon. Mem-
ber began the question by saying:

and

that the Ministry which I have the pri-
vilege to represent in any way tries
to escape the responsibility which it
owes to the House.



Central Zonal Counell Pandit G. B. Papl: With great

+ pleasure, if the hon. Member can

ei7ge, J Sbri Kumaran: induce them to join such a thing,

i T V. O Shelas: % few ww: ot T ey
i e Minister Home Affalrs

be pleased to state: WY T W § W W ey §

(a) whether fhe Central Zonal
Council had considered the problem
of dacoit menace in the States of
Madhya Pradesh and Uttar Pradesh;
and

(b) it so, what conclusions were
reached to bring about o speedy eli-
mination of this problem?

The Deputy Mister of Home
Affairs (Shrimatl Alva): (a) and (b).
The matter came up for considera-
tion at the first meeting of the Zonal
Council. After sume discussion, it
was postponed for further considera-
tion at a later date.

Shri Kumaran: Recently there were
some reports in the papers that
there are suggestions for the estab-
lishment of & combined police force
of Madhya Pradesh, Rajasthan and
U.P. May I know whether there is
any such proposal before the Gov-
ernment, apart from the discussion in
the Zonal Council?

The Minister of Home Affairs
(Pandit G. B. Pant): There is no
proposal before tRe Central Govern-
ment.

Shri Hem Barua: May I know if ~

the other constftuent States of the
Central Zonal Council have helped
with their reserve force these two
States where the dacoity menace s
so high?

Pandit G. B. Pant: Between 1053
and 1958, these States had a common
Force under a joint command, and if
they now wish to resume the method
that was then adopted, they are free
to do so.

Shri Hem Barua: What happens
to the zonal council?

Pandit G. B. Pant; They are mem-
bers of the zonal council.

Shri C. R. Patiabhi Raman: Will
Government consider the advisability
of having local levees of responsible
citizens w0 help ™n avolding the
dacoity menace?

e
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Shri Kumaran: May I know whe-
ther the attentlon of Government
has been drawn to the press report
that certaip influential persons in
public life are engaged in aiding and
abetting the dacoits and in return
they are receiving a share of the
spoils from the dacoits? May I know
whether Government are in posses.
sion of any authentic information
about this matter?

Pandit G. B. Pant; No, Goverm-
ment have no information in that
regard. But if in any particular
area, whether within or outside these
States, anything Wke that is happen-
ing, I shall be glad to receive infor-
mation from any quarter.

Bbhri Jadhav: May 1 know the
number of dacoits in the respective
States, and whether they are beyond
the control of the police?

Mr. SBpeaker: This refers only w
the Central Zonal Council.

Pandit G. B. Pant: There has been
no census of the dacolts so far.
Seth Govind Das rose—

Mr, Speaker: Next question.

Seth Govind Das: Only one gues-
tion. Pl



20867 Oral Answers

Mr. Bpeaker: I have already allow-
sd a sufficient number of questions.
We get stuck up with just one or
$wo questions; and we are not able
%0 get through even twenty-six ques-
tions in a day. Next question.

Limestons Deposits #a Punjab

*1731. Shri Hem Raj: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given
to Starred Question No. 917 on the
#th December, 1957 and state:

(a) whether the report of the Geo-
logical Survey for the expioration
and assessment of Limestone deposits
in Bhagsunath (Dharmsala) in Pun-
Jab has been received; and

(b) whether a copy of it will be
leid on the Table?

The Parliamentary Secrctary to the
Minister of Steel, Mines and Fuel

(8hri Gajendra Prasad Sinha): (a)
Yes, Sir.

(b) A statement giving the gist of
the report is laid on the Table of the
Lok Sabha. [See Appendix VI,
annexure No. 118.] The report is un-
published. Copies of the draft re-
port are being prepared and will be
Iaid on the Table of the House short-
Y.

" ¥w aw: qifemmiz & qew 9N
frmmr e A e
fo g N weew foafaz § ag
dgal fver & & ) =T & o AW
g feod ol F ogi fr ww v aw
o ssfegameu A g § agi
w ARz w At 9 o Sl
ey ?

W W wew (e s

o O v § e ow e arew-
Wrr qray mar § foed drife a1 qw
& 1 Sfwr wowrT ave oy O Sl
o w7 o ff et | W g

. (et wn Wi N w T o

18 APRIL 1958

10968
Contribution by Zonal Counclls
towards Food Prodmction

*1782. Shri SBanganna: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 437 on the 25th Now-
ember, 1857 and state:

Oral Answers

(a) whether the question of con-
tr.bution by each Zonal Council to
the national pool of Food production
during the Second Five Year Plan
has since been considered by the
Zonal Councils; and

(b) if so, with what results?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No.

(b) Does not arise.

Shri Sanganne: May I know whe-
ther there is any proposal for form-
ing such a pool from the zonal coun-
cils in the future?

Shrimati Alva: This question was
answered by the Food Minister only
in November last, and nothing fresh
has occurred since then.

Solar Radiation

*1733. Shri Ram Krishan: Will the
Minister of Scientific Eesearch and
Cultural Affairs be pleased to stateé:

(a) whether the scheme for utill.
sation of solar radiation has been
finalised; and

(b) if =0, the details thereof?

The Minister of Scientific Research
and Cultural Affatrs (Shri Humayam
Eabir); (a) and (b). There is no
specific scheme under the C.S.LR. for
utilisation of solar radiation. How-
ever, for sometime past the National
Physical Laboratory, New Delhi, has
been conducting certain
tions on some techniques for the
utilisation of solar energy for indus-



Shri Humayun Kabir; It s a part
of the normal programme, and
therefore, we cannot give the sepa-
rate allocation for this particular
tem without analysing the accounts

Confirmation of Employees of
Static Depots

+

Shrli 8. M. Banerjee:
Shrir-ati Renn Chakra-
vartly:

Shri Jagdish Awnasthi:

*1734.

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that 80%
of the non-industrial and 40% of the
industrial employees serving in Static
depots in India have been confirmed;
and

(b) if so, the reasons for not
according a similar treatment to the
employees of Ordnance Field Depots
in Jammu and Kashmir?

The Parliamentary Secretary te
the Minister of Defence (Bhri Fate-
singhrac Gaekwad): (a) 40% of the
strength of non-industrial posts as
on 1st April 1852 and 40p.c. of the
strength of industrial posts as on Ist
September, 1853 in Static depots have
been made permanent and confirma-
tions of temporary employees have
been made against them.

(b) The reason is that they do not
come under the category of Static
depots.

Shri 8. M. Banerjee: May I know
whether the service conditions appli-
cable to the employees working in
static depots in India are also appli-
cable to these employees in the
Jammu and Kashmir State, and if
not, the reasons for the difference?

The Deputy Minister of Defence
(Shri Raghuramaiah): That iz a
very wide question. OF course, one
i the fleld area, and the other is the

M!n.mmﬂmﬂauuw

per cent. in industrial posts. May I
know when a decision is going to be
taken about these employees? Are
they going to be temporary and casual
only?

Shri Raghuramalah: Certain pro-
posals are under consideration in re-
gard to employees working in these
fleld areas also. It will take some
time for Government to take a deci-
sion on them,

Shrimati Kenu Chakravarity: Im
view of the fact that the Jammu and
Kashmir operations have been there
for some time, and in view of the fact
that these persons have to work
under rather difficult conditions, may
1 know whether at least the emplo-
yees of the ordnance fleld depots in
Jammu and Kashmir will be given
some special consideration regarding
permanency?

Shri Raghuramalah: I have already
said that this question is under the
consideration of Government.

Shrimati Renu Chakravartty: By
what time can we hope to get a
decision?

Bhri Ragharamalah: It is wvery
difficult to foretell in advance the
date of the decision. It is yet to be
considered.

Shri 8. M. Banerjee: May I know
whether it is a fact that those persons
who have been recruited locally are
given free rations, and if
son why the other employees who
have been trangferred to Jammu and
Kashmir from elsewhere are not being
given thig free ration?



Mw nq!mn
that this is an entirely different
question? If my hon. friend wants
information on that, he may ask &
separate question, and I shall furnish
all the information.

Libeary of Department of Archaselegy

+
Shri M. B, Thakore:
'“"‘{ Sbri Warlor:

Will the Minister of Scientifie Re-
search and Cuitural Affairs be pleased
to state:

(a) whether the Library of the
Depariment of Archaeclogy will
sontinue to remain in New  Delhi
even after the Department of
Archaeclogy is shifted from New
Delhi; and

(b) if no decision has been taken
so far, the time by which final deci-
rion is expected to be taken?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) and (b). The matter is
under consideration and a decision
will be taken as soon as possible. .

Shri M. B. Thakore: May I know
whether Government are awarc that
the shifting of this library has created
& Freat resentment among various re-
search scholars and foreigners who
use the library every now and then?

Shri Humayun Kablr: Government
are aware of the very strong feelings
that this library should not be re-
moved, and that is why the matter
is under conzideration.

Himalayan Expedition
\ +
shri Bhaki Darshan:
'm{smmunumm:

Will the Minister of Defence be
plaased to state:

w-mnu. fact that an
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Cho-oyu Pesk of the Himainyas has
been recently sponsored;

(b) whether the Government d
India have been

approachad
wmhdontorthepmpuadmult.

(e) If so, whether the permission
has been given;

(d) the detailed composition of the
expedition team; and

(e) the nature of assistance, finan-
cial or otherwise given to the team by
the Government?

The Parlismentary Secreiary to the
Minister of Defence (Shri Fatehsingh-
rao Gackwad): (a) Yes, an unofficial
expedition.

(b) to (e). A statement is laid on
the Table of the Lok Sabha. [See Ap-
pendix VII, annexure No. 120.]
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The Deputy Minister of Defence
(Sardar Majithia): The Ministry is not
aware of any other help given by the
Nepal Government, because that is a
separate Government not subservient
to the Government of India in any
way.
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Sardar Majithia: This is a school

But the programme is entirely depen-
Iinstitute.

expedition to dent upon this



famous Sherpa who climbed the
highest mountain in the world.
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Mr. Speaker: The hon. Member has
already asked whether they are going
to have it as an annual feature. He
iz asking the same thing in another
form.

Shrimati Renu Chakravartly: Are
Government associating others, such
as the Geological Department, spe-
cialists in botany etc. which would
make this expedition of use for va-
rious departments of Government?

Sardar Majithis: As I have said al-
ready, these expeditions are organised
under the aegis of the Himalayan
Mountaineering Institute. It is up to
them to make such arrangements. If
they or anyone else want any help, it
will certainly be given to them.

Shri Tangamani: We find that for
this expedition as much as Rs. 60,000
have been set apart and Ministries
like Railways and Information &
Broadcasting have rendered help. May
I kow whether the expedition has
completed the trip and submitted any
report?

. Sardar Majithia: No, I think the
expedition is going to start in two
days’ time,

ANAPELL IS v AN WM
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Shet Ghosal:
'“‘"{ Shri P. R Pateh:

Will the Minister of Finanoe be
pleased to state:

(a) whether there are any provi-
sions permitting the Indian nationals
to open accounts with foreign Banks
outside India;

(b) if so, what are those provisions;

{c) how many Indians have &e-
counts in such foreign banks; and

(d) what iz the total amount of
deposita?

The Deputy Minister of Finanea
(Shri B. B. Bhagat): (a) Yes, Sir.

(b) Students, trainees and pwrsons
going for medical treatment and
others proceeding to foreign countries
for approved purposes are allowed to
open accounts with banks in the coun-
tries to which they are procesding
with the amount of exchange sanc-
tioned to them. But all such accounts
have to be closed when they return o
india and the un-utilized balance, i
any, has to be repatriated to India.

(e) and (d). Statistics of these ac-
counts are not maintained by the Re-
serve Bank of India because these ac-
counts are opencd under a general
permission. Information on parts (c)
and (d) of the Question is not there-
fore available,

Shri Ghosal: May I know which are
the countries where the major portion
of these accounts are opened?

Shri B. R. Bhagat: Mainly UK;
some accounts are also in USA and
some of our nelghbouring countries,
like the Middle East countries, with
which we have business.

Shri P. B. Patel: May I know how
many Indian nationals have managed
to have their accounts—big accounts—
in foreign banks outside India?

Shri B. B. Bhagat: They may be
legal accounts.



#hel Jonchim Alva: Have Govern-
ment any provision under considera-
tion whereby Indian nationsis open-
ing accounts in foreign countries will
intimate that to our Government
through any agency?

#hri B. B. Bhagat: Accounts can be
permissible if they come under the
mischief of this provision. If they get
sanction, they can have such accounts
for studies or some other approved
purpose; they can open the accounts
with the money sanctioned, Other
acoounts are illegal. We trace them
down if it comes to our knowledge.
Otherwise, we do not know about it

Dr. Ram Subhag Singh: May 1 know
the amount transferred to foreign
banks during the past two years?

Shri B. R. Bhagat: 1 require notice.

Shri Heda: Particularly with refer-
ence to Indian firms which operate
in foreign countries like UK or USA,
may I know whether any watch is
kept to ensure that Indian money is
not allowed to be kept in, or exported
to, foreign countries? If so, how?

Shri B. R. Bhagat: A strict vigil is
kept on the transfer of money or
maintenance of any illegal accounts
either by persons or by firms. We have
a directorate of enforcement which
acts with our Central Intelligence.
We try to get such information, If we
receive information, under the Act
we send notice to such persons against
whom allegation is received. They
have, under law, to furnish all this in-
formation. We have detected a few
cases in which we have proceeded
against them and we have been re-
covering the amount. In some cases,
action is proceeding,

Shrimatli Renu Chakravarity: Has
it been brought to the notice of Gov-
ernment that in view of the foreign
exchange difficulties, certain business-
men open their mccounts abroad and
koep foreign exchange there and cir-
~ cumvent the law as it exists here?

Has any inquiry been made regarding
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Sbhri B. R. Bhagat: This is common
knowledge, but the procedure is as I
have indicated. The banks there are
not under our control. They are not
obliged under law to give us infor-
mation. But if any definite informa-
tion comes to us, we send & notice
under the law. Indian nationals who
have such accounts then furnish the
information and then we prosecute
them. Some have already been pro-
secuted; other cases are pending.

Shri P, R. Patel: Are Government
thinking of asking our nationals to
submit information about their ae-
counts with foreign banks outside
India?

Shri B. R. Bhagat: We cannot give
a general notice, but when we have

definite information, we do send
such notice.

Steel Quota to Madras

*1743. Shri Nanjappa: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
Madras Government have requested
for increasing the State’s quota of
steel to meet requirements of the

mau Scale Industries in the State;

(b) if so, with what results?

The Parliamentary Secretary 1o
the Minisier of Steel, Mines and Fuel
(Bhri Gajendra Prasad Sinha): (a)
Allotment of steel for small scale In.
dustrieulnﬂleStahslsmudebyﬂ;.
Development Commissioner for Small
Scale Industries, Ministry of Com-
merce and Industry, out of the bulk
Quarter by this Ministry. It is under-
:DOdthltiheDevelupmemth.
oner was approached by the Madrag
Government for an increase in thelr
quota for small scale industries,
(b) Development Commissioner,
::-llsuhtnmmqmmagﬂ
fe Government that the quota could
not be raised in view of the limited



availability of irom and steel from in-
digenous sources and resiricted im-
ports on account of forelgn exchange
difficulties.

Shri Nanjappa: When did the Mad-
»as Government address the Centre
for supply of increased quota of irom
and steel and when was reply glvenr

Shri Gajendra Prasad Sinka: Az a
matter of fact, not only the Govern-
ment of Madras but practically
most of the States requested the
Centre for increase in the quota. I
would like to have notice for stating
the exact date on which the Govern-
ment of Madras requested the
Central Government.

Shri Banga: Is any effort made to
increase the quota for small scale in-
dustries in proportion to the total
increase of supply of steel to these
various States?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): So far
as allocation of steel for small scale
industries is concerned, the Develop-
ment Commissioner, Ministry of Com-
merce and Industry, who is in charge
of small scale industries, continues to
review the increased capacity in that
sector and, depending upon the availa-
bility of steel, necessary adjustments
are from time to time made.

Shri Nanjappa: May I know whe-
ther it is a fact that licences are given

to
eatch the import of that. So far as
actual allocations are concerned, that
is & matter for the local State Con-
trofler to make allocations to various
smerchants thére.

Ovel. Ansears | MVAPRIL N8 ONb;

selves?
Sardar Swaran The
Member would appreciate that if it

the allotment that was made from
1-4-57 to 31-12-57 was 10,431 tons and
against that 11,000 tons had to be des-
patched? Is not the Government aware
that the requirement is greater?

Sardar Swaran Singh: The Govern-
ment have given these figures. Any
deduction that he makes from those
figures is something which the hon.
Member is free to do, I cannot give
any further answer on that point.



1 in the hands of the Central Govern~
mant and that this guestion of more
equitable distribution should be dealt
with by the Central Govesnmant?

Sardar Swaran Singh: I will look up
what reply was given there and I will
check up If any further action is ne-
cessary on that score.

Mr., Speaker: The hon. Member

wants to know whether the allocation
or the fixation of particular persons
who deal in these commodities is done
by the Centre or by the States,

Sardar Swaran Singh: There are
different types of dealers; there
are controlled dealers and registered
dealers. So far as controlled dealers
are cocnerned, the allocations are
made by the Iron and Steel Control-
ler. So far as tue registered dealers
are concerned, it is done by the State
Government. So, it will depend upon
each individual dealer as to whether
the allocation is made by the Iron and

8teel Controller or by the State Cov.
ernment.

Mr. Speaker: Question No. 1744, Shri
Surendranath Dwivedy—absent.

Shri Goray: Is ‘he hon. Member not
putting the question?

Shri Goray nodded dissent,

Chandraketurgarh Finds

*1745. Bhrimati Renu Chakravartty:
‘Will the Minister of Bcientific Research
and Cultural Affairs be pleased to
state:

(a) whether Government of India
has given any financial or other help
in excavatingg the archaeological finds
of ‘Chandraketurgarh’ recently dis-
covered in P. 8. Bera Champa, District
24-Parganas, West Bengal;

(b) whether it is a fact that the vil-
lagers have discovered another old
relic “Pil Khanar Par” but the work
is held up due to lack of finance;

(e) whether it is also a fact that
wellcarved old relic *“Nan
Hlllid"hxthsnnl;hhmniumln
Haroa is decaying due to lack of pro-
taction; and
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(d) if so, action proposed to be
taken?

The Minister of Scientific Research
and Culural Affzirs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Government have no informa-
uon but an enquiry Is being made ve-
garding the relic.

(¢) Government have no informa-
tion, as there is no monument of na.
tional importance of this name.

(d) Does not arise.

Shrimati Renu Chakravartty: Has
the Ashutosh Archaeological Depart~
ment of the University of Calcutta
made any request to the Government
of India to help it, financially or

otherwise, for executing this particu-
lar work?

Shri Humayun Kabir; They made
a request and a grant was made.

Shrimati Renu Chakravartty: What
was the total amount of the grant
given?

Shri Humayon Kabir: The grant
was Rs. 2,500/-.

Lathi Charge on the Workers of Him-
dustan Steel (Private) Ltd.

*1747. Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is fact that Police
had lathi.charged the workers of the
Hindustan Steel (Private) Ltd., at
Rourkela on the 31st March, 1958;

(b) whether it is a fact that the
workers had petitioned for higher
wages; and

(c¢ )whether the workers staged any

demonstrations demanding more
wages?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendrs Prasad Sinbha): (a)
No, Sir. The police did not lathi
el;;;uﬂxewnrkmmthe!lnm
I N

(b) Some departmental labour rep-
resentsd for higher wagos on the 35th



.%ojer
- March, Their representation is under
consideration.

(c) There was a demonstration by
the workers on 3lst March 1058, pre-

sumably following their representa-
tion for higher wages.

' Shri Panigrahi: May I know the
number of workers engaged in cons-
truction work under the Hindustan
Steel (Private) Ltd., in Rdurkela and
the number of workers involved in
this demand for higher wages and
amenities?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I would
require notice for that because that
does not arise out of this.

Shri Panigrahi: May I know the
present rates of wages and other
amenities provided for the workers
engaged in the Hindustan Steel cons-
truction work and what their main
grievances were?

Shri Gajendra Prasad Sinha: They
differ from section to section. There
is no uniform rate for all the labour-
ers. Anyway, they are not much be-
low those for equivalent labour in the
State P. W. D.

Shri Joachim Alva: We are on the
eve of a mighty steel expansion. Have
we not drawn up definite sacales of
salaries for all these workers in the
steel factories which would hold good
for the next 10 years?

Sardar Swaran Singh: The sugges-
tion that has been made by the hon.
Member is good and that is engaging
the attention of Government. But, the
present question relates to comstruc-
tion workers only.

Shri 8. M. Banerjee: May I know
whether these workers have been rep-
resenting their grievances to the ma-
nagement and the management did
not pay any heed; and, if so, are any
officers from the Labowr
being sent to that place to discuss their
grievances?

Sardar Swaran BSingh: It is not ne-
cesssry because not much time has

wmm

elapsed. cmmmm
and they sare being examined If it is
found necessary to depute any officer
of the Labour Ministry or any other
Ministry, we woa't hesitate to do thar

Shri Panigrahi: What are the main

grievances which were put forward
by these labourers?

Sardar Swaran Singh: Increase of
salary was the main thing.

Shri 8, M. Banerjee: The hon. Mi-
nister stated that there was no lathi
charge on tne 31st March 1958. May
I know wnat was the date on which
the lathy charge was made?

Sardar Swaran Singh: Not to my
knowledge. If there is any other date
on which the lathi charge took place
acenrding to the information of the
ban. Member, 1 will check that up
also. I want to say that I do not take
shelter behind the particular date.
Because a particular date was men-
tioned in the question, the reply was
made accordingly. My case is that
there was no lathi charge either on

the 31st or on any other date, this
way or that.
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The Minister of Scientific Research
and Cultaral Affairs (Bhrl Humayun
Kabir): (a) and (b). The investigations
are still in progress.

{c) The investigations involve delay
as they are carried along a number of
highly technical lines.

(d) It is hoped the Investigations
will be completed by the end of this
Yoar.

An Hon. Member: In Hindi.
Mr. Speaker: Yes.
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Shri D. C, Sharma: May I know
what is going to be the historical or
scientific value of this research which
is being carried on for such a long
time?

Shri Humayun Kabir: Till the in-
vestigations are complete, how can I
inform the House as to what will be
the results?

Odissi System of Dance

*1749. Shri Sanganna: Will the
Minister of Education and Sciemtific
Research be pleased to state:

(a) whether the “Odissi system” of
dance has been recognized by the
Sangeet Natak Akadami;

(b) if so, whether any grant has
been given for its promotion and de-
velopment; and

(c) if so, to what extent?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Eabir): (a) Yes, Sir.

(b) and (c). The Sangeet Natak
Akadami has given Rs. 14,800i- as
grants-in-aid for the development
and promotion of Odissi dance, during
the last three years.

Shri Sanganna: May I know whe-
ther the Sangeet Natak Akadami is
also seized with the other types of
dances such as Chow and Chaita
Parva which are prevalent in Orissa
and if so, what steps have been taken
to improve them?

Shri Humayun Kabir: This gques-
tlon is about the Odissi system. But I
may say generally that the Akadami -
wants to find out by investigation the
different systems of dance prevailing -
«n different parts of the country and
encourage them as far @s possible. .



tical questions. First of all, it must be
recognised as an all-India system.

Shri Panigrahi: It has been recog-
nised.

Shri Humayun Kablr: Without go-
ing into the arguments or reasons, I
may say that encouragement will be
given to this form of dance,

Mr. Speaker: Encouragement means
money also,

Shri Mahanty: To whom have these
grants been made? What are the cre-
dential of the institutions or indivi-
duals to whom these grants have been
made?

8hri Humayun Kabir: Grants were
made to the National Music Associa-
tion, Cuttack and the Orissa Sangeet
Parishad, Puri.

Shri Mahanty: May I know whether
any assessment has been made of the
results of these grants?

Mr. Speaker: Did the hon. Member
not witnass any Odissi dance perfor-
mance here? I would only say to all
hon. Memboers that they must see our
activities in the fleld of art and culture
. and other fields also. Hon. Members

Odissl system of danos has approhelibd
the Government for some financial as-
sistance to publish certain rare ma-
nuscripts which he has discovered?

Shri Humayun Kabir: I have already
said that the Sangeet Natak Akadami
is engaged in the search for manu-
scripts and will publish them as far as
possible. But I am sure hon. Mem-
bers will appreciate that we cannot
publish everything that is available
for lack of funds.

Three Year Degree Course

+
P Shri 8, M. Banerjee:
1751 Shri Tangamani:
Shrimati Parvathi
[_ Kri-hnan:

Will the Minister of Education be
pleased to state:

(a) whether Agra University has
objected to the implementation of
three year degree course;

(b) whether this is due to some
financial difficulties; and

(¢) if so, the steps taken by the
Centre to solve this difficulty?

The Minister of Education (Dr. K
L. Shrimali*: (a) and (b). Reply
from the Azra University reveals that
financial and accommodation difficul-
ties will be experienced by the afiliat-
ed colleges, if the three-year degree
course is adopted by them.

(c) The special difficulties of the
colleges/Universities in the State of
U. P, are being examined in consulta-
tion with the State Government by a
Committee set up for the purpose.

Shri 8. M. Banerjee: May 1 know
the total amount required to over-
come the financial, difficulties?

Dr. K. L, Shrimali: That is a matter
which is being investigated into and
the committee is looking intn this
matter.

Shri D, C. Sharma: May 1 know
the names of member of the commit-

tes that is examining this question?



Der. K. L. Bhrimali: Shri Deshmukh
4 Ha chairman. There are several
members and I do not have a list
with me at presemt

Shri Tangamani: In reply to a

previous question, the hon. Minister
has stated that only the universities
in U.P. and Bombay have not adopted
the three year degree course and
that the other universities have
adopted this course. In view of the
recommendations already made for
achieving uniformity,
taken to help other universities also
in the current year—not only Agra
but other universities?

Dr, K. L. Shrimall: I have already
stated in the House that the Govern-
ment had accepted the Deshmukh
Committee report and now the
recommendations are in the process
of implementation. We shall give
grants to all those universities which
have accepted the three year degree
course. The committee’s report is
being implemented.

Swami Ramananda Tirtha: I under-
stand that the Osmania University that
has implemented the three.year
degree course since June, 1957 and the
Marathwada colleges which continue
to be affiliated to the Osmania Uni-
versity are suffering under heavy
financial liabilities to the point of
breaking down. Will the Minister of
Education give new consideration to
thi: aspe~t of the guestion?

Dr. K. L. Shrimali: The Ministry

will consider all the aspects, There
will be no discrimination in giving
grants to the universities.

Bhrl Bishwanath Roy: May I know
whether the U. P. Govt. has fixed any
time-limit for the implementation of
this scheme?

Dr. K. L, Shrimali; As far as I un-
derstand, the U. P. Government Is
also coming into line with other uni-
warsities in this matter. But it has

-u&ummolmwmulh.
. tion and negotiation, we hope that it
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would also implement this recommen-
dation,

Deaf and Dumb Students

*1752. Shrimati Renu Chakravarity:
Will the Minister of Edueation and
Scientific Research be pleased to state:

(a) the number of stipends given to
deaf and dumb students in Delhi and
in other parts of India by the Govern~
ment of India during 1956-57 and
1857-58;

(b) whether these students were
able to utilise these stipends; and

(c) if not, the reasons therefor?

The Minister of Education (Dr. K.
L. Shrimall): (a) 1958-57--50 1957-58
~—T8.

(b) 27 and 46 students availed of
these scholarships during 1956-37 and
1857-58 respectively.

(¢) The remaining scholars could not
avall of the scholarships chiefly on
account of inability to secure admis-
sion into recognised institutions.

Shrimati Renu Chakravartly: May
I know if the Government proposes
to ask all the schools and other insti-
tutions to take these deaf and dumb
boys and girls who apply for stipends?
Otherwise, they will not be able to
use the stipends or a large part of it
remains unutilised,

Dr. K. L. Shrimali: I would like to
inform the hon. Member that the Gov-
ernment are already in touch with the
State Governments. One of the State
Governments has taken very active
steps. The Madras State has already
written to all the institutions to admit

admission in these institutions.

Dr. Sushila Nayar: May I know if
any survey or acientific assessment has
been carried out to assess the number
of deaf and dumb students and the

ing every effort to see that these boys
get



mumber of seats available in the
special schools and to what extent

they fall short?

Dr. K. L. Bhrimali: Some sample
survey is being made. I would not be
able to give that information just now.
I¢ she gives me notice, I shall try to
answer that question

Shri C. R. Pattabhi Raman: Is it a
fact that there is some delay in the
matter of sanctions or renewals of
applications by students and if so, will
the Government take steps to expedite
them?

Dr. K L. Shrimall: If the hon.
Member brings to my notice any such
case, I would certainly look into it.
Definite instructions have been issued
that no delay should occur.

Shrimati Manjula Devi: May 1
know how much grant is given to the
deaf and dumb institution in Gauhati?

Dr. K. L. Shrimali: If the hon.
Member is asking about any particular
mstitution in any particular State, she
will have to give me notice.

Bhrimati Ila Palchoudhuri: The hon.
Minister has said that he has written
to the States that these students should
be taken in the normal institutions.
But they need a very specialised
teacher. Is there any arrangement for
appointing special teachers in these
institutions for these students where
they are taken?

Dr. K. L. Shrimali: As I said, it is
a very difficult problem. All the
States do not have special institutions
for these people. It is rather a contro-
versial question whether they should
g0 to the normal institutions or to
specialised ones. We would like to
encourage them to go to the normal
institutions, technical institutions so
that they do not feel that they are
inferior and there is no sense of infe-
riority among them. There is a certaln
advantage in taking them to the
mormal technical institutions., That is
what we are encouraging. mnp!.ly
the Siates sre responding today and

xmmmmhww
in the future with regard to thase
scholarships.

Shrimati Renu Ohakravartty: Whan
the Government actually grant these
stipsnds to students, can they also
arrange the institutions to which they
will be attached?

Dr. K. L. Shrimali: That effort is
continuously being made.

Shri P. K. Deo: May I know if the
deaf and dumb school at Gtmakhu

stipends they are getting?

Mr. Speaker: The hon. Minister has
already stated that if hon. Members
are interested in individual cases they
will have to give notice of separate
questions or write to him.

Shri Ramanathan Chettiar: May I
know what is the total amount of
stipends given last year, and what is
the amount given to the deaf and
dumb institution in Madras?

Mr. Speaker: That also is an indivi-
dual case.

Dr. K. L, Shrimali: A sum of
Rs. 44,000 was provided in the Budget
for 19568-57 for this scheme. A provi-
sion of Rs. 60,000 was made in the
Budget for 1957-58. If the hon. Mem-
ber wants information about any parti-
cular State or any particular institu-
tion, that information I do not have
and he will have to give me notice,
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The Deputy Minister of Delfemes

(Sardar Majithin): A final dectsion
¢éannot be taken in this matter usiil
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defence establishments in that area
are considered and wspeciglly all
aspects and implications of the prob-
lems involved are reviewed. Govern-
ment will then alone be able to give
effective consideration to this matter.
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Bardar Majithia: As I said, Sir,
the Army have come out with a fresh
demand that they would require the
Cantonment for housing certain estab-
lishments and we are considering it.
It is only after the consideration of
that demand that we will finally
decide what we are going to do about
this Cantonment.
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Yremwagr fefi yweirad 1 o
o% @ wrt 7§ whrs e firar omar @
w1 & wer w9 A av I
g% Ioarr fear arda ?

Sardar Majithla: Till we finally take
a decision, those houses will have to
stay as they are.

All India Tribal Conference

*1754. Shri Sanganna: Will the
Minister of Home Affalrs be pleased to
refer to the reply given to Starred
Question No. 344 on the 21st Novem-
ber, 1857 in respect of the All India
Tribal Conference and state:

(I)Mﬂmydedﬂon:bwtm
mm-memln
for finalizing the criteria for

18 APRIL 1988

Oral Answers  josg2

the definition of Beheduled Tribes has
since been arrived at; and

(b) if so, its nature?

The Deputy Minister of Home Affalirs
(Shrimati Alva): (a) and (b). It &
not considered necessary to carty out
a sample survey for this puropse, as
it is not likely to add anything new
to the present criteria for declaring
certain tribes as scheduled.

Shri Sanganna: May 1 know whe-
ther it is not a fact that the State
Governments have been instructed in
this way? -

Shrimati Alva: The Director of
Anthropology, Government of India,
has been consulted in this matter, and
his opinion is that a small expest
committee must be appointed to finalise
the criteria on which the scientific
investigations wiil be made.

Shri Sanganma: May I know the
reasons why it has been dropped?

Shrimati Alva: It has not bem
dropped; I said that it is being consi-
dered by the Directrr of Anthropology.

Shri P. K. Deo: The Bhatras of
Koraput District in Orissa have been
making representations to Government
to be included in the list of Scheduled
Tribes, espoch!ly when they are
nlreud:r included in the llst in Bastar

question about the Tribes in Bastar,
and the information is not with me
just now. As far as representation
made by the Sawant Sangh for a
sample survey is concerned, we consi-
dered that they were not an expert
body; nevertheless, they can

full co-operation when a
survey will be made.

Bhri Ranga: May I know
happened to Kaka Kalelkar's
That Committee also had made
recommendations in regard to notifiea-
tion and registration of Scheduled
Tribes. Is it to help the Government
to come to some conclusiog in regard

;

]



there is delay on the part of some
State Governments, action on the
recommendations of State Govern-
ments who gave their replies promptly
is being delayed?

Shrimati Alva: It was only in Janu-
ary, 1857, after the States Reorganisa-
tion, that the States were requested
to send in their recommendations. The

Shri 8. C. Samanta: May I know
whether those people declared, accord-
ing to the criteria mentioned by the
bhon. Minister, to be Scheduled Tribes
can be debarred from the facilities
that are due to them because of the
-

-

Government are going to undertake?
It is going to be a

round; if they are present now, they
may get up and put the question.

Tribal and Scheduled Areas

*1789. Shri J. P. Jyotishi: Will the
Minister of Home Affairs be pleased
to state:

(a) what is the basis for declaring
certain areas as tribal areas and
scheduled areas;

(b) whether the whole of Bastar
District in Madhya Pradesh has been
declared as scheduled area; and

(c¢) if not, the reasons therefor?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Certain arees
within the State of Assam have been
specified as tribal areas under the Sixth
Schedule of the Constitution. Under
the Fifth Schedule, certain areas have
been declared as Scheduled Areas on
the recommendations of the State Gov-
ernment concerned.

(b) No, Sir.

(¢) The scheduled area; were set-
tled in 1950 after full consultation with
the State Governments.

Shri T. B. Vittal Rae: Sir, can I put
Question No. 1741 standing in the name
of Shri E. Madhusudsn Reo?



- Blaxt Jogchim Alva: 8ir, may I
kindly ask your permission to put
Question No. 1780 standing in the name
of Bhri Raghunath Singh? I seek
special permission from you.

Mer. Speaker: I am not going to allow
any hon. Member to put a question
which has not received authority from
the hon. Member in whose name it
originally stands. This indulgence will
be a waste.

- WRITTEN ANSWERS TO
QUESTIONS

Pakistanl Smugglers

*1735. Shri Raghnonath Singh: Will
the Minister of Finance be pleased
to state whether it is a fact
that Pakistani smugglers were arrest-
ed near the village Leenkha in
Bikaner District on the 14th March,
1958 in connection with smuggling of
gold and on being challenged opened
fire in which one person was"injured?

The Depuiy Minister of Ecomomio
Affairs (Shrimati Tarkeshwarl Sinha):
Yes, Bir. Four smugglers (three Pak-
istani and one Indian) while attempt-
ing to smuggle some gold into Jndia,
were arrested by the Rajasthan Armed
Constabulary on 14-3-1958, near village
Leenkha. One Pakistani smuggler was
injured in the armed encounter that
ensued between them and the Police.

Use of Indian Herbs in Defence
Services

*175¢. Shri Rameshwar Tantia: Will
the Minister of Defemce be pleased
to state:

(a) whether the Defence Medical
Services are conducting research on
the healing properties of the Indian
herba; and

(b) whether any steps have been
taken to use Indian medicines and
hﬁhhmmundm?

The Depuly Minister of Defemce
an (a) No.
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{b) Beveral drugs in use are derived

Sabitya Akademi

*1749. Shri Arjun Singh Bhadauria:
Will the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether it is a fact that some
of the World Classics are being
transiated by Sshitya Akademi into
Hindi not from the original language
mmtbelr English translations;

(b) if so, the reasons therefor?

The Minister of Scientific Research
and Cultural Affalrs (Shrl Humayum
Eabir): (a) and (b). Yes, Sir. The
work of tramslation ig usually given
to a person with adegquate knowledge
of the original foreign language. The
translation from its English rendering
is made only where such a persomn is
not available,

Engineering College at Warangal

*1741. Shri E, Madhusadan Bao: Wil
the Minister of Scientific Research and
Cultural Affairs be pleased to state
whether any steps have been taken or
proposed to be taken by Government
for the location of a centrally spon-
sored Engineering College at

search and Cultural Affairs be pleased
to state whether the material for the
History of Freedom Movement in
Himachal Pradesh has begn col-
lected?
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The Minisier of ficimiific Research
and COultural Affalrs (Shri Humaymm
Kabir): Yes, Sir. The Editor may, if
necessary, add to the same,

Steel Supply to Bihar

*174¢. Shri P. G. BSea: Will the
Minister of Steel, Mines and Fuel be

pleased to state:

(a) the reasons why State of Bihar
got irregular supply of Iron and Steel
requirements during the past few
years in spite of the fixation of quots;

(b) the percentage of allotted
quota received in comparison to
other Stateg during the last year;

(c) whether it is a fact that the
Bihar Government has set up recent-
ly a Liaison Office at Calcutta for
ths purpose; and

(d) how many other States have
their Liaison Office there?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh): (a)
Supply of steel is irregular not only
against States quotas but also against
other quotas for various reasons such
as availability with Producers, cate-
gories indented for, planning and rol-
ling programmes, transport difficulties,
settlement of financial arrangements
‘between indentor and supplier, ete.

(b) A statement showing the allot-
ment and despatches for the period
trom 1-4-57 to 31-12-57 is placed on the
table of the Lok Sabha. [See appendix
VII, annexure No. 111.]

(e) It is understood from the State
Government that they are contemplat-
ing to appoint a Liaison Officer at
valcutta to keep regular contact with
the Iron and Steel Controller.

(d) Uttar Pradesh and Assam States,

Commonwealth Naval Exercises

*1750. Bhrl Raghunath Bingh: Will
the Minister of Defence be pleased to
stabe:

(a) whether it is a fact that Com-
monwealth Naval exercises are sche-
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duled to be held off Trincomalee
(Ceylon) from May to July, 1858; and

(b) it so, whether India iy partici-
pating in them?

The Deputy Minisier of Defence
(8hrl Raghuramaiah): (a) and (b):

Yes.

Output of Coal

2528. Shrl Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total output of coal during
1857-58 State-wise; and

(b) the total output of coal export-
ed to foreign countries, country-wise,
during the same period?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Total output of coal during 1957-58
(upto end of February, 1858) is as
below:

Out pur
Stars (in
thousand
tons)

Andhra . . 1,819-2
Assam. . . . 3 $21-5§
Bengal | . . . 12,738-§
Bijhar . . 19,566-9
Bombay . . . . 5916
Madhya Pradesh . . . 4,665°8
Orissa . . . . 480-8
Rajasthan . . . . 15-8

(b) The total exports of coal to
foreign countries during 1957-58 (up-
to end of February, 1958) are as fol-
lows:

B>
Coumiry lg(’fm
tons)
Aden . . . . 71
Burma . . : . 2778
Ceylon = . % 2 1686
Eat Africa . g . . o1
Egypt . . . . 58

Echiopia ¢ . . . . 83
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Country Expor: taken by a claimant to the court, that
(In thousand toos) pre-partition clzims relsting to refund
Hongkong 38-9 of duty on Salt in stock on lst April,
japan o et 1947, were not legally binding on the
’ o 4 Government. In view of this pro-
BasEar S 30 nouncement, a doubt arose in the
Nepat . . . . 54 mind of the Collector whether such
Pakistan . . . . Bg93 claims could still be paid.
Saigon . . . . 173
Singapore . A . . 37°8 The Ca:lhctorhudnuhaxehhrm-
sudan . . . . 114 ed that notwithstanding legal

Figures for March 1058 are not yet
available.

Output of Iron Ore

2530. Shri Ram Krishan: Will the
Minister of Stcel, Mines and Fuel
be pleased to state:

(a) the total owtput of iron ove dur-
ing 1957-58, State-wise; and

(b) the total quantity of iron ore
exported to foreign countries during
the same period country-wise?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a )and (b). A state-
ment giving the information is laid
on the Table of the Lok Sabha. [See
appendix VII, annexure No. 122.]

Refund of Pre-partition Clatms

2531. Shri H. N. Mukerjee: Will the
Minister of Finance be pleased to
state; n

(a) whether it is a fact that the
Collector of Central Excise, Calcutta,
has taken formml receipt for refund
of pre-partition <claims relating to
et from claimamts in January, IHI,
without making the relevant
and

(b) it so, the reasons for the delay
in making payment?

The Minister of Fianee (Shri
Maerar)i Desai): (a) Yes, Sir.

4b) The Calcutta High Court gave
‘A muling in a case, which had besn

position, such claims may be paid on
an exr-gratia basis.

Scheduled Tribes

2532. Shei B. C. Preodhan: Will the
Minister of Heme Afiairs be pleased
to state:

{(a) the number of perm‘lnlou-

(b) their main occupation?

The Deputy Minister of HNHome
Affairs (Shrimati Alva): (a) The popu-
lation of Scheduled Tribes, according
to the 1951 census, in Bombay and
Calcutta cities was 10,900 and 333
respectively. The lists of Scheduled
Tribes underwent changes due to the
Bcheduled Castes and Scheduled
Tribes (Modification) Order, 1958.
The population of Scheduled Tribes
was later estimated with reference to
the revised lists and the estimated
population for Bombay and Calcutta
cities was 6,016 and 1,145 respectively.
No Tribes have been scheduled in the
case of Delhi.

(b) At the 1951 census no informa-
tion was collected in respect of oc-
cupation of Scheduled Tribes.

Vanadiom

2533, Shri V. P. Nayar: Will the
Minister of Sieel, Mines and Fuel be
pleased 40 state:

(a) whether there is any indigenous
production of Vanadium required for
processing of steel; and

&Jummmmm
its requirements of Vanagium?
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The Minister of Minss and Off (Shet
K. D. Maiaviys): (a) No, Sir.

(b) Vanadium is imported from
US.A., Canada, Japan etc. in the
form of vanadium chromium alloy
and ferru-vanadium containing about
80% vanadium.

Manganess Ore beneficiation

B534, Bhri V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there is any programme
in hand for improving the metal con-
tent of our manganese ore by benafi-
ciation, before export; and

(b) if so, whether any target for
such beneficiation has been fixed so
far?

The Minister of Mines and Ofl (Shri
K. D, Malaviya): (a) and (b). No pro-
gramme has yet been drawn up but
the Beneficiation of Low Grade Ores
Committee appointed by the Mineral
Advisory Board has recently submitted
its report which is to be considered
by the Board at its next meeting in
May. Action will be taken by Gov-
ernment on the Board's recommenaa-
tions when received.

Income-Tax Arrears in Marthwada
Region

2535. Shri Pangarkar: Will the
Minister of Finance be pleased to
state the number of assessees in the
Marthwada region of Bombay from
whom income-tax could not be rea-
lised during 1056-577

The Minisier of Finance (Shrl
Morarjl Desal): The number of asses-
seeg from whom income tax fell due
during the financial year 1958-57 and
which could not be fully recovered
during that year is 1307.

Tours of Commissioner for Scheduled
Castes and Scheduled Tribes

2536, Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
ate:

(a) how many times the Commis-
sioner for Scieduled Castes and Sche-

during the last 3 years; and '

(b) the places in the State which
he visited?

The Deputy Minister of Heme
Affairs (Shrimati Alva): (a) Once.

(b) Bangalore and Mysore.

Kolar Gold Mines

Shri 8. C. Samanta:
2537 { Shri Babodh Hansda:

Will the Minister of Steel, Mines and
Fuel be pleased to state the profit
made in the of Kolar Goid
Mines during 1957-587

The Minister of Mines and 0Ol (Shri
K. D. Malaviya): Rs. 20-96 lakhs ap-
proximately.

" Janta Policles

Shri D, C. Sharma:
2538.{ Sardar Igbel Singh:
Shri Anirudh Sinha:

Will the Minister of Finance be
pleased to state:

(a) the number and value of Janta
Policies of the Life Insurance Corpo-
ration of India that were issued dur-
ing 1957-58; and

(b) the steps that are being taken
to step up their number?

Rs. 1,39,21,661,00 respectively.
(b) The question of extansion of the



10603  Written Annwers

Advanced Education of the Deaf and
Dumb

2839, Bhri D, C, Sharma: Will the
Minister of Education be pleased to
state:

(a}.mmmmnmmm
by Government for the advanced
education of the deaf and dumb; and

(b) whether there is at present any
Degree or Intermediate College for
the deaf and dumb in the country?

The Minister of Education (Dr. K.
L. Shrimall);: (a) The Government of
india have not yet undertaken any
scheme for the higher education of
the deaf,

(b) No, Sir.

Commissions and Committoes

2540, Bhri D, C. Sharma: Will the
Minister of Education be pleased o
state:

(a) the number and names of
Commissions and Committees which
worked under the Ministry of Educa-
tion and Scientific Research during
the period from the lst January, 18566
to March, 1958;

(b) the expenditure incurred there-
on; and

(c) the number of Commission and
Committees out of these whose recom-
mendations have been accepted by
Government?

The Minister of Educatien (Dr. K.
L. Shrimali): (a) to (¢). The informa-
tion is being collected and will be
laid on the Table of the House in dus
counse.

Sahitya Akademy

2541. 8hrl D, C. Sharma: Will the
Minister of Scientiic Research and
Cultural Affafrs be pleased to lay a
statement on the table giving briet
detalls of activities undertaken by the
Bahitya Akademy in 1957-587

The Minister of Sclentific Ressarch
and Onitural Affatrs (Shrl Humayun
Kadie): A statamant is laid on  the
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Table of the Lok Sabha. [See appendix
V11, annexure No, 123.}

in
(i) Infringement of time limit
by dealers and hoteliers;

(ii) drinking on dry days;
(iii) illicit distillation, and
(iv) other charges?

Lok Sabha. [See appendix VIII, an-
nexure No. 124.]

Seizure of Contraband Goods om Gea
Border

{(a) the value and description of
contraband goods aseized by Customs
authorities on Goa border from the
1st of December, 1837 to the 3lst of
March, 1858;

(b) the value of goods still lying
in godowns;

(c) the value of goods disposed of;
and

(d) the number of persons found
involved in smuggling during the
same period?

The Minister of Fimance (Shrl
Morarji Desal): (a) Contraband goods
comprising of gold, jewellery, station-
ery goods, safety razor blades, mecha-
nical lighters, betelnuts, currency and

iscellaneous articles wvalued
2,16,147'24¢ NP. in Wil wem
the Goa border during the

41
:

at

:
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period from 1st December, 1967 to
31st March, 1858

(b) Rs. 1,83,085/-

(e) Rs, 33,082-24 N.P.

(4) 408,

Sarnath Monuments

Caltutrid Affairs be pleased to state:
(a) the amount spent on the main-

(b) the amount proposed to be
spent during 1958-597

The Minister of Scientific Research
and Ouitural Affairs (Shri Humayun
Ksbir): (a) Rs. 70,762- upto the end
of December, 1857.

(b) Rs. 23,086/-.
firrww sewr § wmaw ol qw

AV, W 9T W ;w7 qEerd
W ay R A g owE e

WE-HTT warww & vew Wi (w
wae) ¢ fgaree viw matew F peve-
Y= & faraat w1 gewt vk qx @ &
fad 1R800 WrageT & wi &
fer &

MWCM)M

S 8hri Jhunjhuawala:
mlmmwm

Wil the Minister of Defence be
pleised ‘to state:

(a) the progress made by the
Bharat Efectronic (Private) Litd,
Bangmlore;
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(c) whether the production has
been below the target; and

(d) if so, the reasons therefor?

The Minister of Delence (Shri
Krishna Manen): (a) Factory build-
ings have been constructed, machi-
nery and equipment have been instsl-
led, sta¥® has been recruited and train-
ed, and manufacture of electronic
equipment and parts is in progress.

(b) and (e). !quipment. jigs and
tocls and miscellaneous capital
goods for the factory !.!lel! were
manufactured during 1957, Production
was below the target for the year.
The low achievement in production is
surmised to be due to a multiplicity
of causes. This problem is now under
close investigation with a view to
eliminating the impediments and to
advance production at least to laid
down targets.

Appeintments in Manipur

2547. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the attantion of Gov-
ernment has been drawn to appoint-
ments of Class 1 and II officers made
in Manipur without compliance with
regulation 4(b) of the UPSC. (Con-
sultation) Regulations;

(b) if so, what is the number of
such Officers in Class I and II who
have been appointed temporarily and
whose term of office has been extend-
ed from time to time; and

(c) what steps have been taken to
regularise the appointments?

The Ministor of State In the Minis-
try of Home Affairs (Shei Datar): (2)
All appointments requiring consulta-
tion with Union Public SBervice Com-
mission have been made after such
consulation.

(b) and (o). Do not azise.
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Rourkela Siecl Plant

2549, Shri Banganma: Will the
ister of Steel, Mines and Fuel
 Plodsed to state:

(a) the total amount of
o from West Germany for
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Bteel Plant which is at present out-
standing; and

(b) the date of repayment?

The Minister of Steel, Mines and
Fuel (S8ardar Swaran Singh): (a) and
(b). According to the agreement
concluded with the Federal Republic
of Germany, payments falling due to
German suppliers after 1st Novem-
ber, 1857, upto a maximum of DM
660 million, are to be deferred by
three years. Promissory notes are to
be issued in lieu of cash payments;
and the promissory notes are to be
redeemed three years from the date of
issue,

Development of Wind Pewer -

2550. Shri Ram Krishan: Will the .
Minister of BScientific Research amld
Cultural Affairs be pleased to state
the main features of the scheme for
development of wind power during
the Second Five Year Plan period?

The Minister of Scientific Research
and Cultural Affalrs (Shri Humayun
Kablr): The main features of the
Scheme are:—

(i) Development of low-cost wind-
mills and accessories making
use of indigenous materials
for various purposes such as
pumping water, grinding corn,
oil extraction, small scale
generation of electricity ete.

(ii) Experimental pilot installa-
tions of low cost windmills

(iii) Detailed wind velocity s
vey of promising regions in
India.

(iv) Formation of a separate Wind
Power Division under the
Council of Scientific and In-

; dustrial Research at Bhav-
nagsr in order {o implement
the programme
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Recovery of Smuggied Gold

2552. Shrl Raghunath Singh: Will

the Minister of Finance be pleased
to state whether it is a fact
that gold weighing about 5700 tolas
was recovered from a Pakistani
: National, about 3 miles from Jodhpur
. on the 3rd of March, 19587

The Minister of Fimance (Shri
It is a fact that on
ard of Mgrch, 1858, gold weigh-
870

the
m tolas and 5700 tolas, was
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mm.m’mm
near Mahan Mandir Railway Station
in Jodhpur District. .

Primary Education in Manipur

2553, Shri L. Achaw Singh: Will the
Minister of BEducation be pleased to
state:

(a) how many books have been
printed by Government or with their
aid in tribal dialects for development
of tribal primary education in Mani-
pur; and

(b) the amount of money granted by
Manipur Administration towards the
printing of these books?

The Minister of Education (Dr. K.
L. Shrimall) : (a) 18

(b) Rs. 5,400,

D. M, College, Imphal

2554. Shri L. Achaw Singh: Will
the Minister of Education be pleased
to state:

(a) how many girl students are
reading in D. M. College, Imphal; and

(b) whether there is any proposal
to construct a hostel for girl students
of the College?

The Minister of Education (Dr. K
L. 8hrimali): (a) 122.

(b) Provision for the construction of
a Girls’ Hostel has been made in  the
Second Five Year Plan during the
year 1957-538, but it has not been cons-
tructed so far.

Women's Education in Manipur
2555. Shri L. Achaw Singh: Will
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Oolleges in Manipur

8658, Shri L. Achaw Bimgh: Will
the Minister of Education be pleased
to state:

(a) the number of colleges in Mani-
pur affiliated to the Gauhati Univer-
sity;

(b) the number of private colleges
among them; and

(¢) whether grants-in-aid are given
to these private colleges?

The Minister of Edueation (Dr.

K. L. Shrimali); (a) One (D.M.
College).

(b) One (Imphal College).

(c) No, 8ir.

Secondary Education in Punjab

2557. Shri Daljit Simgh: Will the
Minister of Education be pleased to
state the amount sanctioned by the
Centre to the Government of Punjab
for reconstruction of secondary educa-
tion during 1856-57 and 1857-587

The Minister of Education (Dr. K. L.
Shrimali):

1958-57
1057-58

Rs. 66.75,966
Rs. '17,86,000

UP.S.C. Advertisement

2558. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any restrictions are

employment
applying for posts advertised by the
U.PS.C,; and

(b) if so, the mature of those res-
trictions?

The Deputy Minister of Home Afl-
alrs (Bhrimati Alva): (a) and (b).
Yes; all such persons are required to
submit their applications to the Union
Publie Bervice Commission through
their sxployere. .

18 APRIL- 1958

Written Answers

Hindl Teachers

2558. Shri Ghosal: Will the Minigter
of Education be pleased to state:

fa) whether the Central Govern-
ment have agreed to pay salaries of
the Hindi teachers to be appointed in
West Bengal Schools; and

(b) if so, to how many schools the
proposal will apply?

The Minister of Education (Dr.
K. L. Shrimsall): (a) and (b). The
matter is under consideration.

Harijan Welfare Directors

2560. Shri Ayyakannu: Will the
Minister of Home Affairs be
pleased to state whether it iz a
fact that steps are being taken to ad-
vise the State Governments to ac-
cord the status of an ex-officio Sec-
retary to all the Harijan Welfare
Directors?

The Deputy Minister of Home Afl-
airs (Shrimati Alva);: The Commis-
sioner for Scheduled Castes and
Scheduled Tribes made such a recom-
mendation in his report for 1956-57.
Comments of the State Government on
this recommendation have been asked
for and are awaited.

Bharat Sevak Samaj Camps in Punjsb

2561. Shri Badhu EBam: Will the
Minister of Education be pleased to
atate:

(m) the number of camps organised
in Punjab in 1956-57 by Bharat Sevak
Samaj with grants given by the Gov-
ernment of India;

(b) the expenditure incurred there-
on by Government;

(c) the number of persons trained
in these camps; and

(d) the other results achleved?
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The Minister of Eduostion (Dr, K.
L. Shrimall): (a) Fifty six.

(b) An aggregate amount of
Rs. 1,083,807 has been sanctioned by
the Government of India as granta for
the camps but the expenditure actu-
ally incurred will be known only after
the audited accounts are settled.

(c) 8,750.

(d) Apart from giving an opportu-
unity to students and young people to
get into touch with village communi-
ties and imbibe a sense of the dignity
of manual labour, the camps enabled
them to offer ‘Shramdan’. A number
of small works were executed by the
campers e.g., construction of roads,
levelling of school grounds and village
lanes, digging of manure pits and
construction of Trench latrines, etc.
The girl campers performed environ-
mental service i.e., disinfection of
wells, child care, construction of soak
pits and drains near the wells and
outside the houses. cleaning of village
lanes, etc,

Government Employees

2562. Shri Tyagl: Will the Minister
nf Finance be pleased to state:

(a) the total number of Central
Government employees of all cate-
gories, including those working in
departmental commercial undertak-
ings, paid for from current and capi-
tal accounts of the Government of
India during the year 1856-57 and
what number is stipulated for the year
1958-59 (Ministry-wise); and

(b} what was the wage-bill on ac-
count of salaries, wages and allow-
ances in the year 1958-57 and how
much has been budgeted, on this
account, for the year 1888-59 (Mi-
nistry-wise)?

The Minister of Finance (Shri
Morarjt Desal): The required informa-
tion is not available and its collection
will involve undue labour and time
which would not be commensurate
with the results likely to be achieved;
the attantifin of the Hon'ble Member

um;&u' MM
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publications, copies of which are
available in the Lihzary of the House;

(i) The Pamphlet issued by tha
Central Statistical Organisation entitl-
ed “Census of Central Government
Employees” (as on the 30th June, 1958)
gives information regarding the num-
bers employed on that date in Minis-
tries and their Attached and Subordi-
nate Offices.

(ii) The pamphlet entitled “An
Economic Classification of the Central
Government Budget 1858-59” (as laid
before Parliament) contains informa-
tion on “Wages and Salaries” [1858-57
(Accounts) and 1958-50 Budget] in
the Statements on page 3 and 4 of the
pamphlet.

Political Sufferers

Dwivedy:
Shri B. C. Mullick:

Will the Minister of Home Affairs
be pleased to state how many appli-
cations have been received for aid
from political sufferers in Himachal
Pradesh?

The Deputy Minister of Home
Affairs (Shrimati Alva): As was
stated in reply to Starred Question
No. 1206, on the 25th March, 1958, the
question of grant of relief to political
sufferers in Himachal Pradesh is being
examined by the Political Sufferers
Committee constituted for the purpose.
Information about the number of ap-
lications received by the Committee
for aid from political sufferers has
been called for from the Himachal
Pradesh Administrazicn.

Shri Sprendranath
2563, {

Deaf and Dumb School, Baharanpur

2564. Bhni Vajpayee: Will the Minis-
ter of Education be pleassd to state:
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School, &hnnnpur during 1808-57;

(b) if so, the actual amount paid;
and

{¢) the purpose for which the
grant has been sanctioned?

The Minister of Education (Dr. K.
L. Shrimall): (a) No, Sir.

(b) and (c). Do not arise.

Central Food Technological Research
Institute, Mysore

2565. Shri Biddiah: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

(a) the number of employees (Class
I to Class IV) working in the Central
Food Technological Research Insti-
tute, Mysore;

(b) the number of employees who
belong to Scheduled Castes and
Scheduled Tribes in each cadre;

{(c) the number of new appoint-
ments made in the years 1956-57 and
18567-58 in all cadres;

(d) the number of posts reservea
for Scheduled Castes and Scheduled
Tribes in these years; and

(e) whether the gquota so reserved
has been filled up?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (e). A statement giv-
ing the required information is laid
on the Table of the Lok Sabha. [See
appendix VII, annexure No. 125.]

Assistant Superintendents Grade I

2586, Shri Raghubir Sahal: Will the
Minister of Home Affairs be pleased
to lay on the Table a statement show-

(a) the number of Assistant Sup-
erintendents grade III ut present in
the Central Secretariat Service;

{b) the number of those who hold
permanent posts of Assistant Super-
h_hu&mtamm;md
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(c) the number of persons likely
to be confirmed on the basis of de-
partmental examination for Assis-
tant Superintendents held in April,
19577

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
1,652 on the 1lst March, 1858.

(b) 276 an the 1st March, 1858.

(c) On the results of the Depart-
mental Examination, persons are
appointed to the Regular Temporary
Establishment of Assistant Superinten-
dents, and are not directly confirmed
as such. 150 persons are likely to be
appointed to this Establishment on the
results of the 1957 Examination.

Soldiers’, Sallors’ and Airmen's
Boards

2568. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) the grants given to the Sel-
diers’, Sailors’ and Airmen’s Boards
during 1956-57 and 1957-58 and the
amount proposed to be given in 1988
59 (State-wise);

(b) whether it is a fact that the
Punjab Government has asked for
an increase in the grant; and

(c) if so, the action taken thereon?

The Deputy Minisier of Defence
(Sardar Majithia): (a) A statement is
laid on the Table of the Lok Sabba.
[See Appendix VII, annexure No. 126].

(b) and (c). The estimates of
expenditure on District Soldiers’,
Sailors' and Airmen's Boards prepared
by the Punjab Government for 185§7-
58 and 1958-59 show an increase in
expenditure as compared with 1956-
57. The Central Government have
been meeting fifty per cent of the
total expenditure on these Boards. To
enable the State Government to mest
the expenditure on\ the District
Soldiers’, Sailors’ and Airmen's Boards
during 1957-58, the Central Govern-
ment released 75 per cent of the
Centre's share of the estimates for that
year. The estimates for 1058-80 are
under scrutiny. -



Hindl tn Awmy

Shr]l 8. M, Banerjee:
2088, { Shri Taugamani:
Shri Prabhat Kar:

Will the Minister of Defemos be
pleased to state:

(a) whether Hindi is being taught
to all the army men who do not know
it;

(b) if so, the number of army men
who learnt Hindi during 19567 and
upto the 31st January, 1958; and

(c) the number of temchers emp-
loyed for this purpose at present?

The Minister of Defence (Shri
Krishna Menon): (a) Yes.

(b) This information is not readily
available. Since every recruit must
pass the Hindi test there has been no
reason to collect these statistics.

(c) Unit Education Instructors and
civilian teachers employed by units
teach Hindi as well as other things.

Houses for Scheduled Castes and
Scheduled Tribes in Orissa

2570, Shri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 321 on the 18th Feb-
ruary, 1858 and state whether the
amounts allocated to Government of
Orissa for construction of residential
accommodation for Scheduled Castes
and Scheduled Tribes for 1955-56, 1956-
57 and 1857-58 have been spent
uccordingly on the proposed schemes?

The Deputy Minister of Home Affairs
(8hrimati Alva): The required infor-
mation has not yet been received from
the State Government and will be laid
on the Table of the House as soon as
available.

Houses for Scheduled Castes and
Scheduled Tribes

2571, Bhri Kumbhar: Will the
Minister of Home Affalrs be pleased
to refer to the reply given to Unstar-
red Question No. 1188 on the 12th

wmm amm mmm'

ahuh, mn and state wlullllr !.Iu
amounty allocated to Union Territories
for residentinl acoommmodstion for
Scheduled Castes and Tribes and other
Backward Classes during the First and
Second Plan have been spent accord-
ingly on the proposed scheme?

The Deputy Minister of Home Affairy
(Shrimati Alva): The required infor-
mation has not yet been received and
will be laid on the Table of the House
as soon as available.

13 hrs,
ESTIMATES COMMITTEE
TWELFTH AND FOURTEENTH REPORTS

Shri B, G. Mehta (Gohilwad): I beg
to present the following reports of the
Estimates Committee:

(1) Twelfth Report on the action
taken by Government on the
recommendations contained in
the Twenty-Second Report of
the Estimates Committee
(First Lok Sabha) on National
Instruments Factory, Calcutta.

(2) Fourteenth Report on the
Ministry of Education on the
subject ‘Special Education’.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Bhrli Satya Narayan Sinha):
Sir, with your permission I rise to
announce that Government business
in this House for the week commenc-
ing 22nd April will consist of:

(1) Consideration and passing
of the Appropriation (No. 2)
Bill;

(2) Further consideration and
passing of the Finance Bill;

(3) The QGift Tax Bill-for
reference to a Select Com-
mittee;

(4) The Estate Duty (Amend-
ment) Bill—for reference to a
Select Commitiee; and



.(l) Consideration and passing
of—

(i) The Indian Oaths (Amend-
ment) Bill; and

(ii) The Probation of Offenders

Bill, as reported by the
Joint Committee.

sl Wi ik (SrTC-<ha-
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Mr. Speaker: Next time onwards,
the information regarding business for
the following week will be given both
in English and Hindi.

APPROPRIATION (NO. 2) *BILL

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1858-50.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the services of
the Financial year 1968-59.”

The motion was adopted
Ty

Shri Morarjl Desai: T introduce the
Bill.

FINANCE BILL

Mr. SBpeaker: The House will now
take up the Finance Bill, 1958 As
the House is aware, 12 hours have
been allotted for all the stages of the
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should be distributed among the
various stages of the Bill. How much
for the general discussion mnd how
n'n'.lch for the clauses?

Shrimati Renu Chakravartlty (Basir-
hat): Six and six.

Shri C. D. Pande (Naini Tal): Eigit
and four.

Mr. BSpeaker: Perhaps .we may
divide the time equally between the
general discussion and the cluses. At
the end of six hours, if we find that a
number of hon. Members want to take
part in the discussion, we shall try to
increase the time for general discus-
sion.

Dr. P. Sobbarayan (Tiruchengode):
We can make it seven and five.

Shrimati Renu Chakravartty: Eight
and five.

Shri C. D. Pande: Eight and four.

Mr. Bpeaker: All right. Eight hours
for general discussion and four hours
for the clauses. All the hon. Mem-
bers can talk on this Bill, from China
to Peru. The four hours will include
third reading also.

The time-limit for speeches will, as
usual, be 15 minutes for the Members
and 20 to 30 minutes, if necessary, for
leaders of groups.

As hon, Members are awwre, the
House will sit up to 8 p.m. today.
far as the non-official work
cerned, it will start at 3.30 pm.
from 12 to 3.30 p.m. we
with the Finance Bill. I
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spoken at all. Therefore, let
have an opportunity to speak
subject they like relating

administration. 1 am not
I have got about 10 to 12 hon.
bers in my list. Possibly, some
may also rise At the rate
minutes per Member, in two
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hours I can dispose of 10 Members. So,
eyen if all the 3} hours are taken up
by all those Members who have not
spoken at all, the rest of the time
be available for the leaders of varipus
groups, the spokesmen of varlous

enormous light over the subject-
matter on hand. This will be a back-
benchers' day. Now, I call upon the
Finance Minister.

The Minister of Filuance (Shr
Morarfi Desal): I beg to move:

“That the Bill to give effect to
the financial proposals of the
Central Government for the finan-
cial year 1058-89, be taken Into
consideration.”

This Bill has been before the House-

for more than six weeks and ample
opportunity has been given for the
expression of views on its provisions
both inside and outside the House, The
reaction to the Bill appears on the
whole to be one of approval. This is
in fact what we should have expected
geeing that the proposals in the Bill
are a confirmation and continuation of
the pattern of taxation set last year
and approved by Parliament. For this
reason, I need not now dilate on all
the provisions of the Bill and for m
detailed understanding of the provi-
slons, 1 would refer to the Memoran-
dum issued by the Ministry of Finance
and circulated to all the hon. Members.
For the present I shall confine myself
to a few remarks of a general nature
on some of the provisions.

In the field of direct taxation, the

mmmmwwm'mm

variation is with regard to the rate of
tax to be levied on dividends declared
by what are called section 23A com-
mhhwdlsmam.uh

the time of the general discussion and
the Prime Minister had adequately
dealt with it. All I need add is that

contribute their mite, however small it
might be, for the country’s finances.
The exemption limit of Rs. 3,000 iz
more than ten times the average per
capita income in India whereas in
other countries, even more advanced
than India, the exemption limit is a
much smaller multiple of the average
per capita income. I would like to
repeat 'what has been said several



insignificant in terms of revenue. The
second such proposal relates to the
fncome of Assam hill tribes who have
migrated {0 the Union territory of
Manipur. According to the law as it
stands, members of the Assam hill
tribes are exempt from tax only {f
they remain within their areas. It is
now proposed to extend the conces-
sion even if they move to Manipur.

In exempting from tax the enter-
tainment allowance received from
Government, the requirement that the
individual concern should have been
drawing the allowance from 1st April,
1055, is proposed to be dropped. At
the same time, the maximum limit for
exemption is proposed to be lowered
from Rs. 7,500 to Rs. 5000. Thus,
though there will be no distinetion
between those who started getting
allowances before or after the 1st
April, 1855, some of them whose
allowances were wholly exempt will
now have to pay tax on part of the
allowance. ‘There has been some
criticism based on a misunderstanding
of the correct position in this matter
that this amendment seeks to discri-
minate in favour of the recipients of
salaries from Government. This
criticism is mnot justified. Very few
persons receive entertainment allow-
ances from Government and it is
required of them that they should in
view of the office held by them incur
expenditure on entertainment, For
this purpose, the amount allowed by
Government is fixed rigidly. In the
case of employees in the private
sector, it is always open to the
employer to directly meet the cost of
entertainment provided through the
employee for the purpose of the busi-
ness. In fact, expense accounts are
being provided by employers in the
private sector. It is the absence of a
similar provision in the case of per-
sons recelving salary from Govern-
ment that necessitates the exemption
now proposed.

The next item to which I would
tiks to refer is the exemption of
#ratuities payable by local autharities
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the scheme similar to the death-cum-
retirement gratuity scheme of the
Central Government. Such gratuities
which are really in the nature of
commuted ©pension are alreaily
exempt for Government servants.

Another relief which is proposed to
be given relates to the exemption of
travel concession or assistance receiv-
ed by an employee on leave to his
home town in India. The employees
receive this concession from their
employers for actusl expenses incur-
red by them and it is unfair to put a
tax on such expenses. This exemp-
uon will, of course, apply to all
employees whether of Government or
otherwise.

All the changes to which I have
referred have little financial effect and
are intended merely to remove ano-
malies or unjustified hardships.

I now turn to a proposal which has
glven rise to some amount of com-
ment from the public. I refer to the
amendment proposed to be made to
the provisions in the Income-tax Act
relating to the allowance of develop-
ment rebate. As hon. Members are
aware, this allowance was introduced
for the first time by the Finance Act
of 1955. Under the law as it stands,
this allowance is fixed as a sum equal
to 25 per cent, of the wvalue of new
machinery or plant installed by a
business undertaking. ‘This sum s
deducted from the profits of the con-
cemn In arriving at the total income of
the year in which the plant or the



(Shri Morarjl Desai]}

is thus a clear net gain to the com-

pany. Under the present law, the
company can do whatever it likes
with this sum of Rs, 13,87,000. It can
distribute the whole of it is as divi-
dends. Now, it is obviously unreason-
able that when Government have
foregone a substantizl sum of tax due
to them from a eompany with a view
to helping it in financing develop-
ment, the company should distribute
as profits the tax savings soon after
obtaining the rebate. It has, therefore,
been proposed in the Finance Bill that
companies which get development
rebate for the purpose of income-tax
assessments should actually write down
their profits by the amount of the
allowance and create a reserve for a
corresponding amount and maintain it
intact for a period of ten years. This
requirement to create the reserve is
to apply only in respect of claims of
development rebate on assets installed
on or after the 1st January, 1958. I
would like to emphasise in this con-
nection that the creation of this
reserve is not a taxation measure and
will not in any way add to or take
away from Government revenues. All
that it will do is to conserve double
the tax savings of a concern for fts
own business purposes. While the
obligation to maintain the reserve 1s
proposed to be imposed on claimants
of development rebate, the amount ot
the rebate is proposed to be increased
from 25 per cent. to 40 per cent. of
the cost, in the case of new ships.

.While the principle underlying the
amendments proposed has received
almost universal approval, there has
been some criticism regarding the
manner in which the principle is
sought to be implemented by the pro-
posal in the Bill. It has been argued
that if a manufacturing company
which is already earning profits and
is declaring dividends therefrom,
wishes to take advantage of the

embarrassing situation. If the deve'ap-
ment rebatg is debited to the profit
and lu_n account, even the profits
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resulting from the existing activities
of the company will be wiped out or
considerably reduced with the result
that the company may not be able to
declare & reasonable amount of divi-
dend. Such a situation will not be
welcome to the shareholders, and
managements may, therefore, ‘hesitate
to embark on programmes of
expansion. For a similar reason, the
incentive sought to be provided by the
development rebate for starting new
companies will become ineffiective if
the companies are prevented from
declaring dividends in order to qualify
for the rebate. It has further been
urged that while the saving in tax in
the case of a company will amount to

" about 51'5 per cent. of the amount of

the development rebate, the provision
requires the creation of a reserve
equal to the whole of the amount of
the development rebate, that is, an
amount roughly equal to double the
tax savings. It is contended that there
is no justification for reserving an
amount equal to 100 per cent. of the
development rebate when the advant-
age derived therefrom is only about
half that amount.

I have carefully examined the
points raised. Some difficulty will
arise in the case of new undertakings
which produce income at a tardy rate
or of those existing undertakings
which embark on large deveolpmental
plans whose cost is very large in
comparison with the income so far
earmned, the expenditure being com-
pressed within a short period. We
want the formation of new enter-
prises and development of the existing
ones and I propose, therefore, to move
amendments to the Bill which will
adequately meet the contingencies
which may be apprehended to arise.
The effect of the amendments will be
two-fold. In the first place, if the
total income for any year, before
allowing development rebate, falls
short of the full amount of the rebate,
the rebate to be allowed for that year
will be limited to such total income.

The balence of therpbthwﬂlbe
allcnndtnbe carried  forward for
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being claimed in the succeeding year
or years. The number of years for
which it can be so carried forward
will, of course, be restricted to eight
which is the number of years for
which unabsorbed loss can be carried
forward under the present law.
Secondly, the amount to be taken to
reserve need not exceed 75 per cent.
of the amount of development rebate
claimed. It is but reasonable to
expect a company to whom Govern-
ment has given a relief equal to 51°5.
per cent. of the rebate, to put into
reserve from its own resources an
additional amount equal to about half
of this. I would repeat that the
original provision of the main Bill or
the amendment now proposed by me
does not in any way affect the tax
nayable by the companies. I would
ike also to emphasise that the
‘eserves so created will remain with
he company and can be used for all
egitimate purposes as long as it is not
1sed for the distribution of dividends.
[he proposed amendment will also
larify certain other misunderstand-
ngs about the intentions of this
rovision.

I need not tire the House with a
letailed discussion of the other provi-
ions in the Bill relating to direct
axation. The Explanatory Memor-
ndum clarifies these provisions and if
iny points are raised during the dis-
ussion, I shall deal with them at the
ime of the clause-by-clause consi-
leration.

As regards indirect taxation, the
Bill does not propose any major
change. The excise duty on cement is
being increased from Rs. 20 to Rs. 24
per ton. However, as already men-
tioned by the Prime Minister while
introducing the Finance Bill, this
proposal will not raise the issue price
of cement, but it is intended to
replace the surcharge which was
being levied by the State Trading
Corporation

regards tobacco, larificatory
Mmhmd.:hhnﬁew
‘removing the ' doubts expressed
Wﬁ-ﬁnd-‘puuw or
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‘rawa’ of tobacco. While on tobaeco,
{ may mention that it is only about a
vear ago that we changed over from
the criterion of capability of use to that
af the physical form for assessment of
hiri and non-biri tobacco. This was
done on the basis of the recommenaa-
tion of an expert committee. A change
of this nature inevitably leads to some
amount of disturbances in the exist.
ing system, particularly in ° tne
marginal cases. I am glad to say that
many of these problems have been
solved, though a few still remain and
are under consideration. 1 hope these
will be solved very early, but I must
say that we will have to resist any
attempt to make this an opportunity
for claiming new concessions. Equally
inevitably new methods of evasion
crop up and these are under constant
examination with a view to plugging
the loopholes.

Sir, I beg to move that this Bill be
faken into consideration.

Mr., Speaker: Motion moved:

“That the Bill to give effect to
the financial proposals of the
Central Government for the
financial year 1958-59, be taken
into consideration.”

Hon. Members who have not spoken
so far will kindly rise in their seats.
Each one will be given an opportu-
nity.

Shri 8. M. Banerjee (Xanpur): It
was said, Sir, that we will be giten
a chance to speak on the Finance BiIlL

Mr. Speaker: The hon. Member has
ot too many chances. Let nobody
interrupt. First, those Members who
have not spoken so far in this ses-
sion, who have not opened their lips
in any discussion, on the President’s
Address, on the General Budget, on
the Railway Budget etc., will kindly
give their numbers.

Shri Anjanappa (Nellore—Reserved
~—Sch. Castes): My number is 80,

Shri Kuttikrishnan Nakx (Kozhi-
kode): My number is 157.



ml&l Naldargker (Osmanabad): No.

De. Atchamamba (Vijayavada): My
number is 121.

Shri R. Ramanathan Chettiar
(Pudukkottai): No. 114.

Mr. Bpeaker: I would also appeal
to hon. Members—I find it wvery
embarrassing—hon. Members come
here and they want to look into my
note here. Then, when I tell them
whether their name iz here, they say,
my name is not here. They would
say, let me see. That is very embar-
rassing. What I say is, time is taken
away in this discussion. Hon. Mem-
bers will kindly be in their seats. 1
am always waichful. I do not want
to offend even a single individual
Member in this House. I would like
to give him opportunities as much as
possible, keeping up the level of the
debate by calling the leaders of the
various Groups. I am only trying to
distribute the time. I am not in
favour of X or Y. Nobody iz my
relation; nobody is my enemy. Let
him kindly send a chit. Nobody need
come and stand near me, Iincluding
Ministers. 1 would appeal to Minis-
ters. I am not saying all Ministers
come. A few Ministers come and make
it embarrassing.

Shri Morar}i Desal: I agree entirely.

Mr. Speaker: No hon. Member need
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what the other
would urge upon all hon.
that everybody will have his chance.

Members who have not spoken will
kindly give their numbers. The whole

Leaders of Groups the next day
afresh.

Shri Manaen (Darjeeling): No. 116.
You have been pleased to call me,

Mr. Speaker: I will call him.

Shri Rup Narain (Mirzapur—Re-
served Sch, Castes): No, 246.

Shri Dasaratha Deb (Tripura): No.
525.

Shri Rangarao (Karimnagar): No.
403.

Shri K. C. Jena (Balasore—Resery-
ed Sch. Castes): No. 394.

Mr. Speaker: I think all the Opposi-
tion Members have spoken.

Shri B. Das Gupta (Purulia): I did
not speak on this Demand. No. 518.

Shri D. V. Rao: (Nalgonda): No
474.

Mr. Speaker: ] will make out a
list of the names,

Shri Manaen: Mr. Speaker, it has
been my misfortune that I could not,
in spite of my efforts, speak in the
Home Affairs debate. I am grate-
ful that you have called me now.
It would have been in the fit-
ness of things if I had confined my
observations to the Finance Bill. But,
my failure to speak earlier, the prin-
clple that any subject can be discuss-
ed and any grievance can be ventilat-
ed when authorising taxation of the
dﬂmmﬂﬂuﬂnhﬂhﬂo&nm
mmuumm



to Pery, induce me to confine my sists and the lowness to which it can
observations to a few quastions that stoop in eur country is really amazing.

I wanted to discuss during the Home
Affairs debate. Prior to that, I wish
to make a few observations of an
absolutely general character.

There is a general charge that this
country is overburdened with taxa-
tion. I feel that the genius of the

be convinced, if they could see ‘that
their hard-earned money was mnot
wasted or abused in the luxury of one
or at the whim of the other. We
know it and every one in this coun-
try knows that the economic salvation
of the country almost entirely depends
on the Second Five Year Plan and
the success of the Second Plan
depends on the close co-operation and
awareness of the people. We are plan-
ning and very often we go astray, in
my humble opinion. If we plan only
in terms of steel and canals in utter
disregard of the human aspect of the
problem, I am sure, we shall make a
mistake, We shall have to inspire the
confidence of the masses and enthuse
themn with a sense of national urgency.

Corruption and indiscipline in our
country is rampant. 1 wonder, in the
midss of this corruption and indiscip-
line, how and when we shall be able
to succeed in our plan. What, I
think, we are lacking in this country
is national character. Many years of
foreign rule, poverty, ignorance and a
number of pernicious social customs
have contributed largely to our moral
degradation. I think we shall have

I also feel that an element of com~-
pulsion will have to be imported In
the execution of our development
schemes. We talk so often about the
great economic developments that
have taken place in China. We know
that poverty and hunger have almost
been eradicated in that country. I
think without a certain degree of com-
pulsion, without a sense of national
urgency, without strength of character
they could not have achieved what
they have achieved today. Exclusive
dependence on shram dan and volun-
tary contribution I do not think will
lead us anywhere. There will have to
be a certain degree of compulsion. I
do not say that in this country com-
pulsion will have to be extended to
the degree of regimentation as it is in
other countries, but in respect of, for
example, such developmental works
as village roads or small irrigation
canal links and also in the matter of
maintenance of a certain degree of
discipline, I think compuilsion should
be enforced. I am confident that the
proverbial integrity and honesty of
our Finance Minister will enthuse both
the people and the servants of the
people—I do not very much like the
term “Government servants”—with a
sense of integrity and honesty and the
whole country will march shead.

‘With regard to the general adminis-
tration I would submit that opportun-
ities to the common man to actively
participate in the general administra-
tion of the country should be made
available more and more. I think
today the only opportunity that the
common man gets to participate In
the administration of the country is
pverhaps when the country goes to the
polis. I think a district advisory
committee should be formed with
Members of Parlisment, Members of
the Legislature, representatives of the
local boards and also a few individuals
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coumeil, bt ‘can’ also aid arnd afvise
in the matter of general administra-

I find the Planning Commission has
also provided for such an arrange-
ment. In Chapter VII of the sum-
mary of the Second Five Year Plan—
1 was going through it—I notice that
the -district has been described as the
pivot of the structure of administra-
Hon, and later in the same chapter the
formation of the district advisory
committee has been recommended.

So far, the general tendency of the
district officer is to build a wall
around himself—ecall it & wall of ivory
or of iron—and rule from a position
of seggregation. The formation of the
district advisory committee will not
only afford the people an opportunity
to actively associate themselves with
the administration, but, 1 think, will
put the whole administration into gear.

The reference to the district admin-
istration leads me to the question of
my district. My district is Darjeeling,
with Nepal on the west and Sikkim,
Tibet and Bhutan on thc north and
north-east. The population in the
hilly areas of Darjeeling is predomi-
nantly Nepalese; Lepchas and Bhutias
also form a part of the population.
Of course, I must say that the towns
in the district are more or less of a
cosmopolitan nature. Lepchas and
Bhutias are recognised as tribal peo-
ple. Incidentally, I may mention that
Lepchas, the oldest aborigines of
Darjeeling, are threatened with what
can be called & gradual process of
extinction.

It is' a pity that the Nepalese who
are actually the hill tribes of Darjeel-
ing have not been recognised as
Scheduled Tribes, although econo-
micelly, socially and educationally
they are equally backward. Be that
as it may, hopes had run very high
when the Backward Classes Commis-
sion -was formed, It was hoped that
the injugtice done to the Nepalese
would be ofmpensated, and an- oppor-.

aarmm s

tunity -would bd" afforded to them
receive special treatment to make
the leeway. ‘This hope, I say,
been belied.

Eés

The Backward Classes Commission’s
Report has not yet been discussed on
the floor of this House, although it was
submitted as far back as September,
1856. Why should we not have the
boldness to place thiz report on the
Table of the House and discuss it, and
if necessary make certain’ additions
and alterations to the recommenda-
tions? As a matter of fact, I find that
the hon. Home Minister in his memo-
randum on the Report of the Back-
ward Classes Commission has said,
un page 4:

. « further investigations
will have 1o be undertaken so that
the deficlencies that have been
noticed in the findings of the Com-
mission are made good".

I only appeal that further investiga:
tions be undertaken.

On page 36 of the Report of the
Ministry of Home Affairs it has becn
argued that the backwardness of a
community should be measured by the
yardstick of lowness of occupation.
What do we mean by ‘“lowness «f
occupation”™? This is beyond my
comprehension. Do we mean lowness:
of emoluments or the type of work!
If we mean lowness of the type of
work, how do we reconcile it with the
concept of the dignity of labour? The
whole idea is, as I said, incomprenen-
sible. I submit that before any ecri-
terion is laid down to determine ths
backwardness of a community, tre
question should be thoroughly discus-
sed on the floor of the House. It L
this House which should decide whict
community is backward and whi-}
community is not backward. I woulé
submit that we should not try to ci:-
cumvent certain national ebligatiom
by resorting to haphazard declsiems.



I was referring to the guestion of
the Nepalese. It is estimated that
‘there are about three million Nepa-
Iese in India, with concentration in
Assam, Darjeeling, Duars, Dehra Dun,
Dharamshala and Bhaksu. The
Report of the Backward Classes Com-
mission, which is vague in its general
approach, is wrong on several
accounts.

On page 30, Volume I, it has been

“Therefore we recommend that
In parts of Uttar Pradesh, Bihar
and West Bengal where there are
large numbers of Gurkhas, only
such communities (of Gurkhas)
as are listed asz
receive the same help as other
Backward Classes. In the rest of
India the Gurkhas are known to
ignore their castes and become
one homogeneous community.”
I may mention here that the terms
“Gurkhas” and “Nepalese” are iden-
tical; only the term “Gurkha” has a
smack of his martial trait.

It is estimated that there are about
one million Nepalese in Assam alone,
and what is stated in the Report is
absolutely untrue, viz.,, that caste in
States other than Bengal, Bihar and
U.P, is disregarded. After all, social
pattern does not radically vary from
State to State. I may also mention
that casteism among the Nepalese and
in Nepal is more rigid and still worse,
and Assam or any part of India for
that matter, cannot be an exception
to that pattern.

I say it with a sense of pain that
the question of the Nepalese, for
example the Nepalese of Darjeeling,
has not been properly studied. While
lolns through the Report of the Back-

Classes Commission I was flab-
bernsted to notice that certain abso-
lutely untrue statements have been
entered therein.

On page 214 of Volume I of the
Report it has been entered that the
Commission visited Darjeeling and
m Ii is siated definitely that

18 APKRIL 1988

" Finagnce. Bill 10636
they wvisited Darjeeling mnd Kurssong
and had received representations,
The Commission did not visit Dar-
jeeling and Kurseong—not at all, and
did not receive any representation. It
is a matter of great pity that such a
high-powered commission should
enter such untrue statements. I am
sure they have ulso showed some-
where that they have spent some
money for wvisiting Darjeeling and
Kurseong. 1 would rather not expa-
tiate on this point.

I would only implore in all humility
that the three million Nepalese living
in India should be recognised as a
backward class, and I can assure the
House that they will pass all the tests
and criteria of backwardness as are
mentioned in page 3 of the memoran-
dum of the Home Minister on the
Backward Classes Commission’s
Report.

Then =angain, the Commission has
recommended, as I read out. that the

U.P, but when we go
Report, we find in Volume I,
the lists are g‘lwn that Nepalese
included only in the U.P. list.
are not even mentioned in the
and Bihar lists. What shall we call
it? Shall we call it carelessness or
sheer negligence? I hope all this will
be looked into.

gi‘s?e

One more point. Recently the Gov-
ernment of India have recognised cer-
tain castes .among the Gurkha or
Nepali community as Scheduled
Castes, but the Government of Assam

you

of social and cultural activities of the
Nepalese in India. The Government
of West Bengal have latily been vary
much alive to the problems und
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grievances of Darjeeling. They have
recently set up an enquiry committes.
I hope the salient grievances of the
people of Darjeeling will be redressed
by the award of the State Cabinet.

The problems of minorities as also
of the frontier regions can be solved
more easily by a psychological
approach and with a human touch
than by other methods, coercive or
I may refresh the memory
of this House that during the days
when the States Reorganisation Com-
mission was collecting evidence in
Darjeeling, various parties came for-
ward with such demands as the
formation of Uttarakhands with
Darjeeling and neighbouring areas,
merger of Darjeeling with Assam and
Bihar, or with a regional demand for
Regional Autonomy for Darjeeling.
There were many other demands too.
Now, those demands were neither
feasible nor tenable. Some of the
demands are very often described as
originating from separatist tendencies.
But I do not think those should be
dismissed as such. The cumulative
effect of unredressed grievances very
often leads to demands which may be
beyond the realm of reason or legality.
We know that wéll. So, 1 need not
repeat it. What happens is that frus-
tration ensues, and the wayward ten-
dency becomes aggressive, and I say
it has happened in some other parts
of the country. It is under such c1r-
cumstances and under such situations
that the interested parties come for-
ward and exploit the cupidity and the
prejudice of the masses and lead them
astray.

I can assure this House with all the
emphasis I command and with the
sense of responsibility that I have,
that all that the people of Darjeeling
are interested in is their security and
well-being and nothing more and
nothing else.

One other staggering problem of
Darjeeling is the problem of growing
unemployment in urban areas, =nd
mostly in tie tem garden areas. We

cultivation has almost been static. I
appeal to the good sense of the Hcase
to consider how far it is advisabie to

long time. I appeal that a net-work
of cottage industries and small-scale
industries should be started at various
points in Darjeeling.

1 would make a purticular lppl-l.l
that the stipendiary facilities for
Nepalese students be made more
liberal. The educational backward-
ness of the Nepalese beggars all des-
cription. The facilities that are avail-
able under the other backward classes’
scheme are such that a large number
of students are disappointed every
year.

The Gurkhas are physically short.
Even the Armed Forces have accept-
ed 5 feet 2 inches as the eligible
height for recruitment, but strangely
enough, the Central Excise Depart-
ment have been persistently refusing
to take boys who are below the height
of 3 feet 4 inches. I think such racial
characteristics as height or colour ete.
should not be disqualifications. Every
year, a large number of candidates
apply, but when they go and stand
on the measuring instrument, they
are rejected every year, although they
are found otherwise absolutely fit;
they run the race and they stand first;
and they are good in every way; they
are intelligent, bright and so on and
so forth, but just on the score of
height they are rejected.

I am sure you will agree with me
that the relaxation made in the mat-
ter of height . . .

Mr. Speaker: The hon. Member's
time is up.

Shrl Manaen: I would beg of you to

give me a few more minutes, because
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an opportunity. I want to deal with
few more points.

Shri Braj Raj Singh (Firozabad): Is
the hon. Member going out of Indla?

Shri Manaem: You will agree witn
me that the relaxation that has been
made in the matter of height in the
Armed Forces hss not in any way
prejudiced the efficiency or the turn-
out by the Gurkha jawans in the
Indian Army.

I feel, and I hope 1 am not wrong,
that the frontier of a country can be
rendered impregnable and invulner-
able by happy and contented people
living there rather than by military
might, and if I may be permitted to
say 80, I would assure this House that
the north-eastern frontier of India will
be rendered impregnable by sturdy
Gurkhas, living there.

It will not be very much out of place,
it I mention here that Darjeeling is
considered as the queen of hill stations.
And what queen can be mare regal
and charming than Darjeeling with
Kanchenjunga on her brows? Panditji
in his recent visit to Darjeeling said
that the call of Kanchenjunga takes
him to Darjeeling. Darjeeling has a
tremendous potential for tourist traffic.
So, I appeal that the attention of Gov-
ernment should be directed towards
this matter, and directed with purpose.

So far, I have dealt with the ques-
tion of Darjeeling and the Nepalese.
Since you have already rung the bell,
I do not want to dilate more on the
question of Darjeeling but 1 shall be
failing in my duty if I do not say a
feww words about Siliguri, Tarai and
Duars. A large number of people in
Siliguri, Tarai and Duars are tribals
working in the tea gardens, Except for
the fact that a few labour laws have
improved their lot to some extent, they
are grovelling in backwardness and
illiteracy. It peems as if they have not
attractad anybody’s attention. I
appeal to the Government, especially
to the Home Ministry to request the
‘Comymissioner for Scheduled Castes
and Scheduled Tribes to tour these
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Siliguri is a town which has sprung
up almost overnight after the Parti-
tion. It has grown to incredible

refugees, with the result that the town
ig in the most amorphous condition
today. Government have spent several
lakhs of rupees in the construction
of a huge refugee market. But not a
single shop is there till today, though
they have finished the construction. I
ask Government why it is so. Several
refugee colonies have been established
in Siliguri, some of which do not even
have approach roads or bridges; they
have to cross the rivers to reach them.
Of course, the riverg are small. And
there are also no roads.

The Siliguri water works scheme
has long since been approved by
the Government of West Bengal
but the inordinate delay by the
Government of India in accord-
ing the financial sanction has
held up the scheme so far. The pro-
posal to convert Biliguri into an indus-
trial estate has also been hanging fire
for a long time. Unless red-tapism
in this country is eliminated or at least
cut to some extent, I am afraid matters
will move much slower than would be
to the interest of the country and the
people.

In a recent survey conducted by the
Government of West Bengal, the tri-
bals of Siliguri, Tarai and Duars ex-
pressed their willingness to accept
Hindi as their language. But no
arrangement has been made for their
schooling at all. I appeal to the Gov-
ernment, especially to the Education
Ministry, to make arrangements for
their education and hostelry. The
people of Duars have been de-
manding a Hindi high school for a
very long time, but nothing seems te
have been done in this regard.

In the whole of Siliguri, Mal, Matil.-
li and Nagerkatta, that is, the parts
of Duars, there is not a gingle national
utenﬂonmioebloctormmv
project centre. I need not remind the
Ph\mc:imnktermuis&mm
which give him huge foreign exchange
from the tea Industry, and it is a
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-W that these u’ul shouid rleeivo
-stép-motherly treatment. I appeal to
the Government to direct their atten-
tion towards this matter also.

Sir, you have been very patient with
me, and you have given me a few more
minutes than I actually deserved. I
have made a very pedestrian submis-
‘sion. The word ‘pedestrian’ has be-
come very popular this year. I hope
Government and the respective Minis-
tries will be pleased to take such
action as would be necessary to redress
the grievances of my part of the coun-
try.

Dr. Atchamamba (Vijayavada): I
am very glad that Government are
spending large sums of money with
regard to health. Yet, we cannot be
blind to the deficiencies with regard
to health in this country.

First, I must mention about the in-
fectious diseases. In every capital
city, whether it be Bombay, Madras or
Calcutta, and even in amaller towns
like Vijayavada and others, we find
almost all the infectious diseases
throughout the year, in some portion
or the other. Today, we know that
Bombay is in the grip of the small-
pox . epidemic. In Europe, in the
twelfth century, there were very many
epidemics throughout the continent,
and there would be a colossal num-
ber of deaths, and we have heard of so
many appalling stories. But today, we
know that they have got rid of these
infectious diseases.

So far as we are concerned, it is now
ten years since we attained Inde-
pendence, and we should have turned
our attention towards this. We cannot
say that these infectious diseases mre
prevalent only at some periods and at
other times they are not. Sometimes,
they may be raging high, and some-
times, they may be raging low. That
is all.

Iwmﬂdmwmm;ndmm
‘We are nearly Rs, 2 crores on
mm But I can tell you

that in my own State, namely Andhra
Pradesh, from Vijayanagaram to
Vijayavada or dewn 1o Tenali and
even further down, every town s
infected with malaria and fillaria.
Mosquitoes are so terribly rampant
that nobody can sleep in those towns.
Filaria and malaria can be got rid of
easily if we pay proper attention to
the sanitation of these places, but as
we know, sanitation is horrible in
everyone of these places. Still, we
know that we are spending Rs. 2 crores
on these matters.

Then, again, we must think of the
hospitals, In the general hospitals as
a whole—I have good experience of
them—I must say that there is nes
proper attention paid to the common
man, to the pedestrian as he is called.
This is so because the doctors, the sur-
geons and the physicians that are
employed there are now allowed pri-
vate Practice. Of course, the Gov-
ernment pay is assured. The result
is that a greater amount of time and
energy are spent on private practice,
because they get more money if they

enargy to spend with regard to the

hospitals in which they are employ-
ed.

Again, most of these hospitals are
attached to medical colleges. That
means, these physicians and surgeons
have other duties, that is, teaching
duties. So if in addition to tea
duties and duties in the hospital, pri-
vate practice is also permitted, you
can understand what they can do in
any one of these directions. If they
have to be proficient teachers, they
have to be trained properly. They
must be up to date with their know-
ledge. Science is advancing every
day. Every day you find that what
is said on the previous day is can-
celled and new theories come up. If
a doctor or any other scientific person
wants to keep himsell up to dale, he

:
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" must be in day to day touch with the
" scientific advances in that subject.
‘For this, time is required.

Bo 1 would make a request to the
Government. Let them pay more to
these physicians and surgeons, and let
them spend more time in reading and
acquiring further knowledge which
they can impart to the students in the
medical college and also help the
patients who are in the general hos-
pitals. Everybody knows what is the
state of affairs in the general hospi-
tals. There are constant complaints.
Practically no patient is happy, except
perhaps some of those patients who
are more or less private patients of
the physicians or surgeons. Of course,
I do not mean to say that every
physician and every surgeon does this.
I am only talking in a general way.
There are exceptions.

With regard to family planning, now
we are spending quite a lot of money
on the family planning centres. In
this country, of course, our women
are shy. They do not come straight-
way to the family planning centres
and say ‘I have come here for this
purpose’. That is one thing. Second-
ly, in the family planning centres, we
have got doctors, there is staff and
there is housing accommeodation, and
in some places, there are jeeps and
also health visitors. Now, with such
equipment, the work is easy. But we
are using practically very little of it
It we take the statistics, we find that
in any one of these centres, not even
10 patients come. Even these 10 peo-
ple do not go for this purpose; they
go there to get medical aid with re-
gard to maternity and other ailments.

I, therefore, suggest that these cen-
treg should be made multi-purpose
centres, that is, for women alone,
adding maternity and child welfare.
There are doctors who are technical
personnel, They can as well look
after the women and their medical
needs with regard to maternity and
child welfare; family planning comes
along with it and forms part of it. 1
am & lady doctor and I am practising
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that, Certainly, family planning Is
one of my business. Just like that,
at every centre where there is a doc-
tor, equipment and so0 on, they can be
utilised to the fullest capacity. Of
course, if we introduce this arrange-
ment, we have to spend a little more
money, because we have to give them
perhaps a little more medicine or
some other thing. We have got the
personnel; we have got the whole
equipment. So it will be a sheer
waste if we are going to have these
family planning centres only for that
purpose. Under the present arrange-
ment, practically nobody is happy. In
fact, in the rural areas, we wanted to
have 2,000 centres. Today not evem
200 or 300 are functioning. Why is it
so? Even to these centres that are
functioning, as 1 said, very few peo-
ple go.

So in order to make these centres
perform their functions fully ana
completely we must have this multi-
purpose arrangement. I must say that
it is only fair that we should provide
every woman in this country with
proper and scientific medical help in
maternity and child welfare. It is only
fair that not only family planning
centres are there, but medical centres
are also there. There are medical
centres under the N.E.S. Blocks and
other Extension schemes. They can
all be united together and made to
serve a greater and larger purpose .
than what they are doing today.

Then I come to the subject of differ-
ent systems of medicine. ~We have
got funds scparately for ayurveda,
homoeopathy, unani etc. I know very
little about unani or homoeopathy to
talk about, but I know some-
thing about ayurveda and I do
want to say something on that
Nowadays, people are talking about
integrated medical colleges and
integrated medicine. I really do not
know what this means, how a scientifie
or allopathic medical science can
be integrated with the ayurvedic way
of diagnosis, pathology etc. When we
speak of the ayurvedic system, we
have to distinguish between . two
things. It consisty of two parte. One
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is  pharmacopoela. The other is the
theory of diagnosis. Now, they have
got trigunas, physiology or tridoshas—
their pathology. So they have a
different scientific approach. So one
bas to study it iIn a separate way.
Ome cannot have an Integrated system
of studying both ayurveda and allopa-
thy, because the ayurvedic way of
thinking is different. The ayurvedic
way of thinking is all given in the
books they have got, that is Sushruta.
To study them, first of all, one must
be proficient in Sanskrit Any per-
son who does not know Sanskrit can-
not tackle this subject properly. Not
only that, he has also to know the
philosophy and other things that are
in Banskrift. Only then he will be
able to be familiar with the scientific
approach of ayurveda. For that we
must have separate ressarch done. We
must go into the spirit of it and then
only we can arrive at some result.

There is no use introducing some
sort of ayurvedic hotch-potch into the
medical colleges and telling the stu-
dents ‘you learn this' or introducing
allopathic medicine in ayurveda ecol-
leges and asking students to imbibe it.
What is happening now is that all
those who call themselves ayurvedic
doctors go along with stethoscope,
injection and penicillin, Nobody is
doing anything else. Why should we
deceive ourselves that we are helping

7 We are not helping ayur-
veda in this way. Not only are we
not helping, but we are deceiving
ourselves, and doing great harm to
ayurveda itself. That is what I fear.

With regard to the pharmacopoeia
section of ayurveda, we can ceriainly
have research on all the medicines
and see how they work. We can use
them; there is no doubt about it. When
a particular plant or drug was useful
for high blood pressure, we tock it
from China. That does not mean that
we are using the Chinese system of
mndiche.'rhedrupmdphamm-
are different, the systems are
diﬁamtmdmemdnmuﬂh
different -
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So I feel that with regard to the
ayurvedic physiology or pathology or
way of thinking, we must have a sep-
arate thing altogether, unconnected
with the other systems of medicine.
With regard to we can
do research and add it to the other
pharmacopoeia wherever it is of use.

Regarding rural medical practi-
tioners, already we have got them in
our rural areas. But we are com-
pletely neglecting them. We are not
thinking of them. We have started
health centres in the NES and other
blocks. We can certainly make use
of them, improve them and belp them
with a little more money. We can
make use of them, wherever it is pos-
gible,

As rtegards these rural medical
practitioners, very few people are
induced to go to the villages because
it is not paying We want that our
rural people should have proper medi-
cal aid. We must make it more
attractive for the doctors to go to the
rural areas by giving them extra
money, extra help and extra equip-
ment. That is very necessary. That
is the least we can do, when we are
not able, as & whole, to give all the
medical aid necessary for all the peo-
ple of this country.

13.00 hrs.

So much about Health; now I come
to Education.

find it difficult to manage. They
be given better payment
better equipment if we sxpect them to
work properly.

With regard to animal hushandry, 1
wish to say that Ongole breed is de-



m If we want best bulls of
'Ongole breed, we must go to America.
That we should avold.

In regard to planning, we have to
think of the overall picture of India
and not State by State. We have, for
instance, the Madrag State. Madras
Industrial potential must be increased.
For this they must have power. But
they have very little balance of hydro-
electric power to develop.

An Hon, Member: Madras?

Dr. Atchamamba: I mean potentiali-
tles of further development. All the
existing sourees have been developed.
It more power is required, there is
Mysore, there iz Andhra, there Is
Kerala, from which they can get
power.

An Hon. Member: Political power?

Dr. Atchamamba: 1 mean hydro-
electric power.

With regard to meetings, we are
having any number of meetings and
seminars. Seminars are necessary;
meetings are necessary. But the num-
ber is so large that it tells on our
patience. Are all these necessary? With
regard to these meetings, I am re-
minded of a poem written by
Rjakovsky, the Soviet poet, at the time
of Russian Revolution in 1917. He
went to see a friend of his in one of
the Commissariat offices. He found
him at a meeting. He returned after
two hours; the friend was at another
meeting. Like that he went up and
down, till at last the friend was still
engaged at a meeting at 12 o' clock at
night. He got so disgusted and rush-
ed into the room to find that only
half the number of members were
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mgs of the Planning Commission. The
Heads of all the respective
ments of all the States had to
here, finally to be told that they m
cut short their Plan and expendi
on different items. This could
been avoided by sending word to
Chief Ministers or something
that.

i
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Shri Dasaratha Deb (Tripura): Mr.
Speaker, Sir, the number of points that
I have to make is so large and the
time at my disposal so short, that I

During the discussion of the De-
mands for Grants I had tabled as
many as fifty cut motions on many of
the burning problems of the State. I
would on this occasion like to refer
to a few of them. The most impor-
tant is the functioning of the Terri~
torial Council in Tripura, which is
now in a deadlock state.

the hands of the Administrator, he
would interfere with the working of

Council would be allowed to function
smoothly. Within one year the Tri-
pura Territorial Council has passed
two budgets, one for four months of
1957-58 and the other recently for



* {Shri Dasaratha Deb]

also. The Administration has got only
an income of Rs. 30 lakhs a year; but
the Central Government is giving them
more than Rs. 3 to 4 crores per year.
Why should not administration contri-
buite more money to Territorial Coun-
cil out of the sum contributed by the
centre. The Territorial Council 1is
the only representative body, con-
gisting of persons elected on adult
franchise. This is the only body in
which people have got confidence and
# Is but natural that this Council
should be given more power.

The number of subjects which have
been transferred to the ‘Territorial
Council is, also very limited. Under
the Act many subjects can be trans-
ferred. But only certain minor sub-
jects have been transferred to the
Counci! and major items like develop-
ment of agriculture, transport, Agar-
tala Municipality, roads, etc, have not
been transferred. So, though the
Council has good intentions it cannot
function effectively. I would therefore
request that the whole matter should
be looked into and the Council

should be allowed to function
smoothly.

The second point 1 wish to point
out iz about Government attitude

towards opposition parties. About two
and a half years back a person from
East Pakistan came to Agartala with
a Pakistani Passport, with Indian
visa. He surrendered his passport to
the Tripura Administration and ap-
plied for citizenship; he also applied
to the Agartala court for permission
to practice. Accordingly a sanad was
given to him. He practised for some
time, but in the meantime a notice
was served on him asking him to
leave India within twenty-four hours.
He came to Calcutta and approached
the Home Ministry several times. 1
personally talked to Shri Datar also.
He: was at last given an extension of
one year to stay in India. Now
that period is going to expire, but no
decision has been taken with regard
to . him. is a political sufferer.
1 was told that for about seventeen

request the Finance Minister to con-
vey this to his colleague—to take an
early decision on the matter.

Shri Morarjl Desal: May I know
his name?

Shri Dasaraths Deb: His name is
Amulya Kanchan Dutta Roy. He is
an advocate.

Mr. Speaker: It can be written and
passed on.

Shri Dasaratha Deb: The file is
there in the Home Ministry.

A large number of Muslims have
been staying in Tripura State for a
long time-—two or three generations.
When the electoral rolls were pre-
pared their names were not in the
voters’ list. They applied to Govern-
ment to get their names entered; but
that was refused and some of them
were asked by the Police to quit Tri-
pura State. We know that these peo-
ple have been for a long period, from
the days of the Maharaja, settled In
Tripura State. In their case also
some steps should be taken. They
should be treated as Indian citizens
because they are already Indian citi-
zens and they are not Pakistini
nationals. I would suggest to the
Home Ministry that if they want evi-
dence from the local people, that can
be obtained.

Then my next point is about land
reform. Since lst Lok Sabha, we
have been told that our Home Minls-
ter is going to introduce legisiation
regarding land reform in Tripura
State. But, up till now that has not
been done. Some six months before,
in the Tripura State Gazette, a draft
land reform Bill was Wbl.‘llh.d and

i



v
" “opition on that. But, till now that

Bill has not been introduced in this
House:

There are certain provisions in the .

Bill that a crop-sharer can become the
owner of the land as soon as the Bill
or Act comes into force. It is opposed
by many people, the landlords. Pos-
sibly, it is being delayed by those who

oppose it. In the meantime what hap-
pens is this. Peasants are being evic-
ted in the Tripura State at Dabra
Balonia and Sabrom and in man:-
other places and the crop-sharers whn
are cultivating the land for the lasi
20 or 25 years are asked by the
Jhumias, the landlords to sign bonds
wherein it is written that they are
only annual wage employees, so that
when the Bill comes into force, they
cannot demand the land. That is the
thing. 1 think Government should
issue an ordinance prohibiting all sorts
of eviction in Tripura State until the
Tand Reforms Bill comes into force
Otherwise, you cannot save the pesan-
try in our State at all

Another point I want to rmise here
is regarding the Tribal people. These
Tribal people are shifting cultivators.
They are now generally coming to
vettle themselves as agriculturists, If,
from the beginning, you want to
impose on them agricultural taxes or
other taxes, then, they may not be
encouraged. My request to the Minis-
try is that agricultural taxation or
any other sort of taxation should not
apply to the Tribal people at this
stage in Tripura State because they
are economicslly and culturally back-
ward. In order to encourage them,
at least this step should be taken.

Within the short time at my dis-
posal, I want to raise another point
and that is regarding Sales Tax. You
know that Tripura is isolated from
other parts of India and we have no
rall communications direct. We have
to import all these commodities, what-
aver they are, from other parts o:
India by air-lifting. That is very
costly and our economy and trade are
almost disjocated. That is why the
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{tself, is costlier than even in Calcutta
or Delhi. For one seer of fish you
have to spend Rs. 5 whereas in Delhi
you can get it cheaper. It is the case
with everything. So, if you Iimpose
Sales Tax in Tripura State on cloth
and other essential commodities, then,
it would be very hard for the people
of the Tripura State. I request the
Ministry not to impose any kind of
Sales Tax in Tripura State.

Mr. Speaker: What were the taxes
when the Raja was ruling?

Shri Dasaratha Deb: During the
Maharaja's time, there was no taxation
in Tripura State.

Mr. Speaker: No taxation at all?

Shri Dasaratha Deb: No taxation at
all.

Mr. Speaker: Then, how were they
carrying on the Government?

Shri Dasaratha Deb: At that time
there was the rail link between Tri-
pura and Pakistan. After partition it
was cut.

Mr. Speaker: What was the
revenue? How could the Maharaja
manage? He must have had some
revenue to maintain the Government.

Shri Dasaratha Deb: At that time, -
the income including the land revenue
was about Rs. 50 lakhs.

Mr. Speaker: Was that the only in-
come?

Shri Dasaratha Deb: Yes; that was
the only tax and there was also some_
tax on forests.

Another point that I would like to
make here is this. Tripura is land of
bamboos. You have plenty of bam-
boos in Tripura State. I have been
drawing the attention of Government,
time and again, that they should start
some of industry there.

An Hon. Member: Paper industry



Shri Dasaratha Deb: If not = paper
factory, I think, at this moment, it
will be possible to start a pulp factory.
The Government should look to that.
I think there is some allocation, some
money in the Budget itself. In the
First Five Year Plan it was not done
and in the Second Five Year Plan also
I do not think our Government is
going to implement that scheme even
though there is a scheme. Every time
they say there is shortage of technical
men and all that sort of thing.

T.B. patients are increasing in the
Agartala hospital. In reply to a ques-
tion I put, I find that this year there
are more than 400 T.B. patients there
and that their number is gradually in-
creasing. There is no T.B. clinic and
these people are asked to take out-door
treatment. How can they do it? I do
not know. It is a matter for experts
to examine. So far as common sense
goes, it cannot be done through the
out-door treatment. The reply that
was given was that the Government
has got a scheme but due to shortage
of technical personnel, they cannot do
it. I do not think it is so difficult., If
you give them good salary, a reason-
able salary, then many experts can go
and start T.B. clinics there. The only
difficulty is in their mind and they are
not keen enough to take up the matter
soon.

During the pre-partition period, the
population of Tripura State was only
about 5 lakhs. But it now comes to
9 lakhs, though it is 7 lakhs according
to the census. If a proper census is
taken, it will go up to 9 lakhs. Most
of them are refugees from East Pakis-
tan. Two-thirds of the population is
refugee population. Among the
Tribals also, one lakh of people are
shifting cultivators; they are landless.
A good number of tea garden labour-
ers who have ceased to be workers in
the tea garden areas have also become
landless. And, their rehabilitation
problem has, betome very acute and it
should be taken up very soon.

The Central Government has made
& certain annooncement. In the
Raima-Sarma area, there is big plot
of land. It was declded by Govern-
ment that 50 per cent of the arable
land should go to the refugees and 50
per cent. to the Tribals, That was
declded. But, up till now I have not
found any progress in thizs matter.
Our demand is that the Refugee De-
partment and the Tribal Welfare
Department should work simultane-
ously in that area. But before that,
some demarcation line must be drawn
specifying the areas that should go to
the Tribals and the areas that should
go to the refugees. If you do not do
that, if one of these Departments is
more active than the other, then it can
get all the land and the other will be
deprived of it. I do not want it should
happen; so there should be some
demarcation of the areas.

Then, still another point that I
would like to make out here—and that
is the last one—is regarding corrup-
tion. I do not want to say more. I
want to draw the attention of the
Ministry to one point to which a good
number of people have drawn the at-
tention of the District Magistrate, tLe
Chiet Commissioner wund even the
Home Minister one year before or so.

Then, regarding corruption charge
against & certain Jhumia inspector, I
may say this. An inspector was em-
ployed at Khowai Division to carry
out Jhumia rehabilitation work. He
was alleged to have taken bribes total-
ling about Rs. 11,000 from the appli-
cants. These applicants have made a
representation to the Chief Commis-
sioner also and I talked to him at
one time about this matter., The
Chief Commissioner assured us that he
would muke an investigation within
three months and that he would take
the necessary steps. More than six
months have already passed but not
even a preliminary investigation has
been made. The same officer is allow-
ed to work in that particular area.
He is now discriminating against all
these people who made these com-



activities of him must be stopped.

I do not suggest that without any
enquiry that officer should be punished.
But when such a large number of
people had complained against him,
the least that is expected is that he
would not be allowed to work in that
area but shifted to some other place.
Then, after the investigation is over,
you can punish him if the allegation
is true. Why is that not done?

Mr. Speaker: In the casce of allega-
tions against individual officers, we
have always held in this House that if
no remedy was available locally, they
should make representation to the hon.
Minister. If even then they do not
get redress, they should give notice to
the hon. Minister that they are going
to raise the point here and then the
hon. Minister will be prepared with
an answer.

Shri Dasaratha Deb: I have person-
nally written to the Home Minister re-
garding this matter. Regarding the
many problems that I have raised in
my cut motions, I request the hon.
Minister to look into them and redress
the grievances of our people.
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Shri Kuttikrishnan Nair (Kozhi-
kode): Mr. Deputy-Speaker, Sir, I am
happy to support the Finance Bill.
Everybody without exception is more
particular that India has to be recons-
tituted into a prosperous State. We
want it to be made prosperous as early
as possible. We are in a haste. We
want, in a planned manner, to trans-
form our State, our country.

In that, a few months back we were
afraid that we may not be able to per-
form completely what we wanted by
the Second Five Year Plan. But, Sir,
when the Budget speech was made by
the Prime Minister all of us were
happy to learn that Rs. 743 crores was
set apart for planning, and including
Railways there was a provision for
Rs. 1017 crores.

I come from the State of Kerala,
and that too from that portion which
was formerly merged with the Madras
State. 1 wish to stress that the Indian
Government and the Planning Com-
mission must see more carefully about
the that are being worked out
by the Sfates, because in Kerala that

portion which had been with the
Madras State has been completely ig-
nored in the Second Five Year Plan.

Sir, the allotment was made before
the State was formed into one unit.
But subsequently we were told by the
policy statement of the Kereln Govern-
ment, which was published as a leaflet
called Prosperous Kerala, that a com-
mittee of all the important members
of all the parties will be convened and
an mgreed programme—that is the
usual Communist phrase—regarding
the implementation of the Second Five
Year Plan will be undertaken. We
were sorry to note that nothing was
done. Then, from the Governor's
speech on 27-4-1857 we had a rough
idea that three old schemes will be
taken up. One scheme which was
already included by the Madras State
was stated to be started afresh. In
the wording of the Governor’'s speech
it was shown that the Government
would strive to execute the other
schemes. That created a sort of con-
fusion in our minds. We hope that
they will include those schemes.
Afterwards, in the budget speech, it
was clearly laid down as to what
schemes they were going to take up.
It will be found from the leafict, Pros-
perous Kerala, that these things were
included. Both the Governor's speech
as well as the policy statement were
published in a neat, beautiful book,
and this book was given wide publi-
city. But the realities were expressed
in the budget speech of the Finance
Minister and we were surprised to find
that only one scheme was included in
the final budget speech.

The population of Malabar is five
million and the population of the rest
of Kerala is eight million. You will
find on an analysis that only 15 per
cent of the amount set apart for irri-
gation facilities was given to us, the
unfortunate portion of that Kerala
State. 85 per cent was allotted lo a
population of eight million while only
15 per cent was given to us, a populs-
tion of about five million. @We are
entitled to get, on population basis,
38 per cent. But not even half of that
wasr given.



Then came the other publication,
Thres months’ popular rule in Kerala,
If this is popular rule, I do not know
what to say. In that leafiet nlso they
said the same thing, and false hopes
were given to us. Sentiments were

expressed in our favour and it was
widely published in a neat, beautiful
little book. It was stated in that book
that in order to give some relief to the
ryots in several parts of Malabar area
which suffer from the lack of adequate
frrigation facilities, the Government
have included some schemes, and they
referred, to three schemes. Of course,
if you peruse the leaflet, you will find
that one of the schemes is not in the
Malabar area. This attitude was
pointed out in public meetings and the
Assembly members raised this point.
Shri Pattom Thanu Pillai who belongs
to Travancore raised this point and he
said that they have been unfair to that
part of Kerala, namely, Malabar. I
wrote to the Chief Minister that a re-
vigion has to be made, and I moved
a resolution in the Kozhikode Deve-
lopment Council that a readjustment
of the plan has to be made. But
nothing was done.

Then came the pamphlet Kerala on
the March. In that pamphlet also,
they stated that Malabar suffers from
Jack of irrigation facilities, failure of
crops is a regular feature, ete. Senti-
ments are expressed in our favour but
the allotments are made to the rest
of the portion of Kerala.

Shri Narayanankutty Menen (Mu-
kundapuram): Is the hon. Member
aware that the leader of the Opposi-
tion in the Assembly und also the
Secretary of the KPCC, represented in
the Plamning Advisory Committee,
ngree:i to all the schemes being chosen

Shri Kuttikrishnan Nair: I wish that
1 am not interrupted now.

Shri Narayanankuity Menon: What
1 said is a fact,

Mllmﬂalr !fqnutlm
are msked after my speech ‘is over, I
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will answer them, because otherwise
these will be tactics to deprive me of
my time.

Shri Narsyanankutty Menon: No,
no.

Mr. Deputy-Speaker: I can assure
the hon. Member that he would not
be deprived of any time that he wants
to take, and if any interruptions are
made. I will give him that time which
is taken away by interruptions. He
may not fear on account of that.

Shri Narayanankutty Menom: We
will give some of our time also.

Mr. Deputy-Speaker: Now that the
hon. Member is not prepared to tole-
rate the interruptions, the interrup-
tiong may be avoided now. I think no
interruptions would be made now.

Shri Kuttikrishnan Nair: Very nice
sentiments were expressed in that
beautiful booklet Kerala on the
March. 1 do not know whereto Kerala
is marching. Is it over the skull of
that portion of Kerala to which
unfortunately we belong?

Then came the real facts un the
budget speech. In the budget speech
three more schemes were included,
after the agitation and opposition.
You will be surprised to find that by
adding two schemes in the rest of the
State and by allotting one small
scheme in the portion of Malabar, they
raised it into 154 per cent. They were
graceful to give us half a percent mere
in addition. I am saying this because
thie is a vital point, Law and order,
inefficiency of administration, etc., are
just passing phases, but the reconstruc-
tion of India and that too m.poﬂlﬂ
like......

Mr. Deputy-Speaker: Here, only re-
construction would be relevant. The
other things may not be relmng

Shri Kuftikrishnan Nair: So, I am
only stating it in comparison. As ¥
said. law and order and such things
are all passing phasas, but reconstrue-
tion is vital to the development ol the



[Shri Kuttikrishnen Nair]
country. When the face of India is
beaming with prosperity, it will be
unfair that five million people in that
portion of Kerala should be deprived
of the legitimate claims of theirs. All
this is in respect of the major irriga-
tion schemes.

A perusal of the minor irrigation
schemes will make it clear that all
this is done with a certain idea. Even
in the minor irrigation schemes, they
have given only 37 per cent, and that
too has been split up in such a way
that Cannanore district gets Rs. 29
lakhs and Kozhikode district gets
Rs. 9 lakhs. Palghat district gets
Rs. 10 lakhs. Trichur gets Rs. 33 lakhs.
Even in the matter of major schemes,
it is an accepted principle that they
should be split up into district plans.
All-India plans have to be split up
into district plans. In minor irriga-
tion also. So, is it not possible to
have any suitable adjustment?

I belong to Kozhikode and we have
been given Rs. 996 lakhs while the
adjacent Cannanore is given Rs. 20-08
lakhs.

Mr. Deputy-Speaker: Order, order.
There is one doubt that 1 am feeling
—whether all this is the responsibility
of the Central Government, or, is the
hon. Member only complaining against
his own State Government. Unless
the responsibility of the Centre is
there, it is no use criticising the State
Government here. It should not be
done. It is not allowed. Even the
internal allotments are made by the
State itself, not the Centre here. So,
if the hon. Member has any grouse he
may have other means of getting re-
dress. Here, in this House, he is not
justified in making those complaints
against his State Government. He
must seek other remedies.

Shri Kuitikrishnan Nair: I am say-
ing this because planning is a central
.subject.

%r. Deputy-Speaker: There are
limits. I have been sitting silent and
thinking ever it. Planning is a central

subject, but the allotments are made to
the States and the schemes are ap-
proved by the Centre which are sent
up by the States themselves, The
internal distribution and allotment to
different arens with the State are the
responsibility of the State jtaelf.
Therefore, he would not be justified in
carrying it on further,

Shri Narayanankutty Menon: There
is another point also. The original
allotment was made by the then Mad-
ras State and Rs. 9 crores were
allotted to the Malabar district, It
came automatically to the new Kerala
State, It was long before the present
Government in Xerala came to power
or the Kerala State came into being.
I am saying this for the information
of the Centre and the Planning Com-
mission. Every scheme, its allottment,
how it has to be worked, are all to be
discussed in the Planning Commission.
I am raising this here s¢ that the
Government may instruct the Planning
Commission to bestow attention on the
complaints made by me.

Mr. Deputy-Speaker: If the hon.
Member wants to ask the Planning
Commission here to make a separate
allotment for these 5 million people,
that may be difficult and it may not be
done, because the State is taken as a
whole. Of course, he has some other
remedies: it is not that he cannot pro-
ceed with it. e may go and see the
Planning Commission. He may write
to the Planning Minister here and the
Planning Minister in the Centre
would take it up with the State Minis-
ters and so on. Sg, certminly there are
remedies, but if I allow this to be rais-
ed here, then it may lead to certsin
criticisms agminst the State adminis-
tration which will be so wide that it
will be difficult to control it.

Shri Narayanaskuily Meaen: Pre-
viously he compieined that meore
money is not allotted to Malabar, Now
he compilains that more money is allot-
ted to Cannanore taluk than to Koshi-
kods talulk.



Mr. Deputy.Speaker: I thought it
might have some connection with the
re-organisation, meporﬂunilkenﬁo
* Keralu State. - P

Shri Kuttikrighnan Nalr: It is the
duty of the Government of India to
see, when new States are formed, that
sufficient sanction is made for those
backward areas. I would appeal to the
Government of India to help us more
with new schemes and more invest-
ment. I am coming to speak in this
House to show the strength of my case
and I have analysed what has been
done in Kerala. In respect of power
also, there is a multi-purpose scheme
there but it has not been taken up.
There are four schemes in Malabar
district, but not a single scheme has
been taken up.

Shri Kodiyan (Quilon-Reserved—
Sch. Castes): What about the Kattam-
palli scheme?

Shri Kuttikrishnan Nailr: It is not a
power scheme.

Coming to industries, there was also
a proposal to have a ship-building
yard. The Malabar people wanted it
to be at Beypore, because it is situated
within that area, which originally be-
longed to the Madrus State. I made an
appeal to the Chief Minister

Mr. Deputy-Speaker: I am afraid 1
shall have to ask the hon. Member to
stop this criticism, because these are
complaints aguinst the Chief Ministers
of the State and they cannot be dis-
cussed here. There might be a diffe-
rent remedy for thut also, but this
cannot be discussed here saying that
the hon. Member went to the Chief
Minister and made the complaint that
justice is not being done to one portion
of the State and all that. That cannet
be discussed here. Gemerally he might
say that justice has not been done.

fihri Kuttikrishnan Nalr: | am refer-

ring to the ship-building industry, be-
cause it is the Centre's responsibility.
Deputy-Speaher: Yeos; ship-

wummmwuw.
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But there is no use making a grouse
against the Chief Minister; the Central
Govemmtmybecﬁﬂdled

Shri Elhlkrhllm Nair: I have no
grouse against the Chief Minister or
anybody else. But I have every right
to show that that portion has been ig-
nored. I have shown these facts and
figures only to convince the India Gov-
ernment and make them show some
consideration for the development pro-
grammes of that portion. That is why
I am appealing to the India Govern-
ment to take up one or two irrigation
schemes in the Malabar portion and
also a saw mill and a ship-building
yard at Beypore and help us. I am
making this point, because it is an
essential matter which will affect not
only this generation but it.is going to
affect the generations to come if
developmental programmes are not
started in that portion of the State.

One word before I conclude. I
have to congratulate the Government
on the taxation policy.

Mr. Deputy-Speaker: Now he is con-
cerned with this Government.

Shri Kuttikrishaan Nair: Whenever
I refer to the State Government, I say
Kerala Government. 1 refer to Kera-
la Government only to show facts and
figures which, us I stated before, were
all in the books published by them.
I do not condemn them; I know that
my duty to condemn them will be in
the Assembly; I know that.

I have said all these things only
to attract the attention of the India

Government to bestow their attention

on them, because we are neglected
there. Previously also we had been
neglected,

Another matter which I would bring
to the notice of the India Government
is regarding pepper products, about
which legisiation has been brought by
the Kerala Government. As yeou
know, pepper and other things are the
main products of Kerala. Pepper is
the main product of Malabar State and
it iz also a dollar-earning commaedity.



[Bhri Kuttikrishnan Nair] -
But this legislation of the Keraln Gov-
ernment will be destroying the pepper
gardens by cutting them into small
pleces. So, I would request the India
Government to see that these gardens
are not destroyed by being cut into

pieces.

I thank you for the opportunity
given to me to speak and 1 hope the
India Government will consider our
pitiable condition and do what they
can to raise the economic standards of
these 5 million people in Kerula
State.

Shri Naidurgker (Osmanabad): I
am rising to support the Bill introduc-
ed by the hon. Minister. Clause 17,
sub-clause (b) proposes an increase
in excise duty on cement from Rs. 20
to Rs. 24 per ton. I want to draw the
attention of the hon. Minister to some
facts relating to the cement industry.
It will have to be admitted that the
cement industry in India is no doubt
a dynamic industry and it has remark-
able capacity of dynamism.

In 1932, the total cement production
of our country was between § to &
lakh tons. The total capacity in 1950-
51 of 21 units was 3-28 million tons.
In 1955-58 this rose to 4.96 million tons
with 27 units and it is expected that
by  1960-81, these units will increase
to 44 and the total capacity will be
more than 12 million tons. The per
capita consumption of ecement in India
is very deplorable. In Sweden, the
per capite consumption is 714 Ibs. In
Belgium it is 718 pounds; in the United
States it is 540 lbs; in Denmark it is
480 1bs; in UK. it is 411 1bs; in India
it is only 27 1bs. Therefore, I am
drawing the attention of the hon.
Minister to some of the facts which the
.cement industry has referred to
against the State Trading Corporation.
There are some specific allegations
made by the ACC agminst the inter-
vention of the State Trading Corpora-
tion, which was established in May
1956. . One allegation by the ACC
lninlttheafrChthntnﬁeriuinter-
vention the price of cement per ton
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-at least Rs. 13 per ton. So,

has gone up. Therefore, 1 want ts
bring these allegations to the notice of
the hon. Minister. It is stated in “The
Cement Industry”:—

“The STC has certainly a poor
showing in regard to the prices of
cement. Here again comparison
on the basis of the ACC costs
would provide a typical instance.
The er factory price awarded to
the ACC group for naked cement
stands at Rs. 54'5 per ton. Pack-
ing charges which varied between
Rs. 13'5 and Rs. 14'6 per ton on the
advent of the STC are subject, as
before, to quarterly revisions.
ACC's sale price free on rail-head
destination was Rs. 90 per ton. The
fo.r. price charged by the STC
after it took over was Rs. 1025
per ton. Since the excise duty was
raised from Rs. 5 to Rs. 20 per ton,
this price is now increased to
Rs., 1175 per ton. In effect, it
means that the STC's price is
higher than the ACC's price by
Rs. 12'6 per ton.”

Again, I will point out another im-
portant factor. Before the advent or
intervention of the STC, cement was
available to the consumer at Rs. 89
per ton (that is the “delivered price”
to the ACC which included the addi-
tion of the “freight average” of Rs. 15
per ton). But, after the STC took
over the sales, the distribution still
continues through all the then existing
distributive organisations of the pro-
ducers, though the Government decid-
ed that the “delivered price” of cement
to the consumer should be Rs. 102-8-
per ton. With the latest increase in
excise duty from Rs. b to Rs. 20 per
ton, this price has further risen to
Rs. 117-8. This, of course, is exclu-
sive of sales tax and general tax,
which is estimated to cost the consu-
mer a further Rs. 7 per ton. So, it is
evident from the allegations that after
the STC coming into the picture, there
has been a sharp rise in the price

by

Es

intervention of the State Trading
poration, the oodinary conswmer.
been put to a loas. We want to

{18



baseless, they must say so and dispel
the doubts and suspicions in the minds
of the general public.

After that, ] want to make a refe-
rence to some important facts regard-
ing food production. I am of the firm
view that the general condition of the
agriculturists should be put on a sound
economic basis. Unless this is done,
it will not be possible for us to increase
our food production. It is only when
the agriculturist gets exoneration from
the debt liabilities that he can con-
centrate on food production. This is
the idea we got when we had a chance
to visit some of the villages and see
the general! condition of the agricul-
turists, Until the agriculturist get ex-
oneration from his debt liabilities, he
would not be able to concentrate all
his energies on food production. And
this can be done by having rural cre-
dit. Credit should be given to the
agriculturists on long term basis, either
free of interest or on low rate of inte-
rest. Agriculturists are in need of
money three times in the year—at the
time of sowing, manuring und at the
time of harvesting the crops. If he
can get some monetary help during
these times, he can increase the food
production.

Another thing is that no reference
has been made in any of the speeches
of the hon. Minister to the amelior-
ation of the condition of the backward
classes. A commission was appointed
under the chairmanship of Kaka
Kalelkar for examining certain criteria
for the advancement of the backward
classes. It iz stated that the members
ol the Commission were not unani-
mous on this point. They have merely
siated that there are 11 crore people

implemented. After that, it is also
stated that the State Governments
have been asked to make some ad
hoc surveys and submit a final report.
Though two to three years have pass-
ed, T regret to find that nothing has
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been done, either by the Central Gov-
ernment or the State Governments.
There are many brilliant students be-
longing to the backward classes, whose
educational progress has been handi-
capped or retarded owing to lack of
monetary resources. So, it is essential
that some ad hoc arrangement must be
made and the students belonging to
the backward classes should be givean
monetary help, as is at present given
to persons belonging to some other
classes.

Then, I am rather amazed to see
while reading various literature that
anti-Indian and pro-Pakistani propa-
ganda has been vigorously launched
in this capital by interested parties.
Mr. Sheikh Abduliah, a disillusioned
demagogue, is trying to foment com-
munalism and create hatred against
India. The inaction of the Govern-
ment in this matter has been cons-
picuous. They have not taken any
action in this matter. No doubt, ac-
cording to the Constitution, we have
given liberty of free expression and
thought. But, it does not mean that
that liberty should be misused or uti-
lized in such a way that our national
security is in jeopardy by such propa-
ganda. I think it is time that Govern-
ment should take strict action against
Sheikh Abdullah and control his
movements. After seeing the propa-
ganda in which Sheikh Abdullah is
indulging now, we feel that the action
of Bakhshi Gulam Mohammed in de-
taining him was quite justified. Now,
it is his turn to act again.

No doubt, we are the followers of
the principle of non-violence of
Mahatma Gandhi Our basic ethical
principles, religious principles and our
other ideas are best to be taught to
and digested by society when there is
peace and tranquility. We intended to
inculcate the spirit of peace into the
world, provided the whole world is
peace-minded. But when our frontiers
are jeopardised by the activities of
Pakistani people, who are indulging
in activities of sabotage or such other
activities which will endanger our in-
terests, I think it will not,be wise ®n



am
atonowerotahtmu,lmlndh-
armament and similar things; do
attack me” will it heed my wordl?
Not at all, Therefore, we have to take
necessary precautions. We must have
the equipments and army ready, as
they will be useful at the time of
emergency. Therefore, it is my firm
belief that in such circumstances strict
action should be taken by Govern-
ment.

On 4th September, 1957, by SQ No.
1469, particulars about the number of
Pakistani nationals who were staying
in Uttar Pradesh after the expiry of
their visa were called for.

At that time the Government pro-
mised to lay a statement on the Table
of the House. According to the state-
ment, that was laid on the Table of the
House, it was evident that there were
6,000 Pakistani nationals staying in
U. P. after the expiry of their visas.
‘We do not know the number of other
Pakistani nationals staying in India.
‘They are all staying in the country not
in a helpless condition or because of
uuavoidable circumstances but their
stay is quite deliberate to create dis-
turbances and breach of peace, In
hislorical retrospect such instances are

ino  our
gnses. They professed themselves to
be thorough nationals and patriots, but
aiierwards at the time of an emer-
gency they suddenly turned to be

nism.
With this I conclude.

Shei B. Das Gl'lh (Purulia): Mr,

Plun is the sun on the Indian horizon
ana everything is revolving round the
Plan. The foreign exchange, the
foreign loans and everything is veer-
ing round the Plan and so today, if I
am to begin somethiag, I must begin
with the Plan.

The Secand Five-Year Plan has
commenced from 1956-87. During this
period we have been supplied with
Government papers and the foreign
exchange position has been explained
in a very clear way, But I must quote
a lew figures in order to show the
conditivn which we have brought our-
selves to. During the first eighteen
rionths, since the beginning of the
Second Five-Year Plan, the field of
imports remained as a ‘no man’s land'.
Let us look at the figures.

During the whole of 1956-57, in
those twelve months, the trade defleit
war Rs. 430'5 crores and in the next
six months the deficit became Rs. 355-1



It is the Government figures that
admit this. From April, 1856 to Sep~
tember. 1957, the total imports
amounted to Rs. 16887 crores, in
which the share of the Government
imports is enly Ra. 609'3 crores and
the rest Hs. 1179'4 crores came under
private capitalists,. Within eighteen
months Rs. 1,180 crores have been
spent in the interest of the private
capitalists in our socialistic Plan.
Who have gained by this even in the
private sector? It is not that the
innumcrable small manufacturers or
buginessmen have gained anything by
this. It is the magnates—steel mag-
nates, jute magnates, textile magnates
who have gained by this. It has finish-
ed our foreign reserve. It has caused
a permanent current account deficit
making the Government completely
helpless to expand the public sector
for a long time to come. At the same
time the private capitalists have been
making higher profits on their manu-
facture in a market without any com-
petition because import has already
been restricted. By hitting hard the
foreign exchange reserve, they have
hit below the belt of the public sec-
tor in the Plan

There now remains the alternative—
the question of nationalisation. If it
is a march towards socialism, this
question will arise; to-day or to-
morrow? But that way has also been
blocked. Look at the combination of
Tata~-Mercedes, Imperial Chemical or
Birla-Nuffield etc. The
between the Indian and foreign pri-
vate capital has kept nationalisation
out of bounds.
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higher. Up to July, 1857, we are
proud that we have made available
our foreign loan to the extent of
Rs. 581 crores A predominantly
agricu'tural country like India has
been made depondent on foreign cle—
mency regarding food. The burden of
taxation 1s grinding the people like
anything. After seven years of Plan-
ning, the nation iz in a quandary. Let
us not deny the facts as they stand
today. The Government are talking
of socialism, remova) of disparities i
income, doing away with the concen-
tration of wealth and all such things.
But, their way of doing things is far
from it. They have planned for every-
thing. But, they have not planned to
change the present sct-up of the ad-
ministrative structure as a suitable
base. They have changed the tax
stracture while retaining the status
quo of the profiteering of the private
capitalists. It is an illusion that the
Income-tax, Wealth tax, etc., would
help to achieve their aim of removing
disparity in the present set-up. How
the things stand is evident from
& news item thet I am quoting.

This item appeared in the Awrite
Bazar Patrika. The date is 28th Apeil
1957. It was a reception given to
Shri Birla when he got the title of
Padma Vibhushan or something like
thet. The new: item runs thus:

“Shri Birla who was replying
to a reception held in hiz honour
under the auspices of the Bombey
Pradesh Congress Committee on
the occasion of the conferment of
‘Padma Vibhushan’ on him, paid
a tribute to Prime Minister Nehru
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because a tax is a part of the cost
of production By taxing heavily,
therefore, you may think you are
taxing the rich man. You may
think it is coming from a huge
. reservoir and not from the tap
(the cummon man). Ultimately,
it comes down to the pocket of the
man in the street. Therefore, do
not tax heavily. Of course, nobody
can escape taxes, but be careful
that they do not fall too much on
the man n the street.”

It requires no further explanation.

After his speech, Shri S. K. Pati,
Union Minister of Irrigation and
Power, who presided over the func-
tion, welcomed Shri Birla. The news
item proceeds:

“He paid a tribute to the great
~ part that Mr. Birla had played In
. the country's fight for freedom
and said, it was not those who
ook part in the freedom battle
and courted imprisonment ana

_ made sacrifices who alone were 10
be honoured by the nation. The
country had a duty to recognise
the merits of those who enabled
the army of freedom fighters T
carry on their battle whilst keep-
ing in the background, but
neverthless played their part also
nobly and effectively.”

After this, the trend of our socialistic
plan does not require any further

explanation.

1 have tried to present the facts
dispassionately without meaning any
il to anybody. Now, the question is
whether the ways the Government are
moving would be able to take us any-
where or they should tread on a diffe-
rent way. That is what T am going
to say. We have the way,—I must
venture to say,—the way that Gandhiji
led us and he wanted to lead us after
Independence, For the last ten years,
we havé experimented other ways, we
have experiménted without Gandhijl.
We find, ifewe accept theé truth, that

we have failed. We say, No Govemn-
ment can follow in this
imperfect world’. That is not trus. If
an emasculated alave nation could
follow Gandhiji and could become a
free nation, why could not a Govern-
ment established by that nation,
follow Gandhiji after Independence,
when the nation has become free and
strong? Mightbe, QGandhiji visualis-
ed this long-before and said, ‘Is it that
they had use for him only while they
were slaves and none in an Indepen-
dent India?’ There is necessity for re-
thinking today. No Government can
Eleliver the goods in India without
implementing the simple practical
weys shown by Gandhiji which he had
acauired by his experiment in the
human laboratory of India.

1 was heartened to find a quotation
of Candhiji pruminently displayed in
some Government publications regard-
ing the Plan. These are the publica-
fienst Life Lines of the Nation;
Towards greater India’s realisa-
ticn, Towards Socialism, and so on.
Of course, T am not going to make
puity politics out of a great man's
sayings. I venture to present it before
the House because it has appeared in
al- these Government publications.
T1c quotation is this:

“I will give you a talisman.
Whenever you are in doubt, you
apply the following test. Recall
‘he face of the poorest and weak-
st man whom you may have seen,
and ask yourself if the step you
“ontemplate is going to be of any
use to him. Will he gain any-
thing by it? Then, you will find
your doubt and yourself melting
away."”

On thic standard, by this touch-stone,
if we test, judge and consider the
Plen and the present move of the
Goverrment, am 1 not entitled to ask
what that poorest man or that weak-
est man is getting or has got from the
Plan, from the Budget and from the
financial policy of the Government? I
am entitled to ask and the nation fis
entitled to have an answer for that.
It is claimed that we are to
spend Re. 4,800 crores for' the .
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By spending this huge amownt, we
may build in India spectacular pyra-
mids wherein only the mummy with
gold and silver will lie. We are to
bufld a temple where God will live
with solace for the poorest and
strength for the weakest. Gandhiji
exhorted us that if we are really
interested in the welfare of India, we
should try to build that temple and
not the pyramids as in Egypt.

It is claimed that the Plan is to be
worked out on a democratic set-up
with the objective of a new soclal
order where exploitation of man by
man will cease to exist. The very
first thing I ask is, where is the
democratic set-up? Would you deny
Gandhiji's conception of democracy?
He has said that “in the true demo-
cracy of India, the unit iz the village.
True democracy cannot be worked by
twenty men sitting at the Centre. It
has to be worked from below, by the
peaple of every village.” This is the
very basic thing which you have lost
sight of. I say let the Government
even now begin this. I do not object
to your Bhilai and Rourkela plants
because I know there is no alternative
now. but first of all do this. Build up
this democratic set-up, not in the half-
hearted way like the States, nor in a
lifvless way like the community pro-
jects. Change the Constitution a bit.
Mnake this village republic a statutory
body under the Constitution with full
powers. In the words of Gandhiji
“like a&n island in an ocean”. Let us
not be afraid. To quote Gandhiji “Let
the people have an opportunity of
committing mistakes and learn by
that”,

Mr. Deputy-Speaker: The hon.
Member should conclude now.
Shri B. Das Gupéa: A few minutes.

Mr. Deputy-8peaker: He  has
already exceeded by three minutes,

Sihrl K. Das Gupta: T am just com-
ing 40 my main paint
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Mr. Deputy-Speaker: Why should
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" the main point be kept to the end?

Shri B. Das Gupta: [ crave your
indulgence.

This is absolutely necessary that
from the Centre to the remotest vil-
lage. the heirarchical structure should
be centrifugal. and centripetal. It is
required for India now. What are you
doing now?—centralising everything.
You cannot manage in this way this
vast multitude of unorganised people.
Your tendency is to spnon-feed the
people, Gandhiji said, “Instead of
thut. people should be thrown on their
own resources; they should be allow-
~d Lo be self-reliant. Democracy
should not result in making them
aelpless. Democracy will break under
the strain of apron-strings. It can
exist only on trust. If the people die
because they will not labour or
because they will defraud one another,
it will be a welcome deliverance. The
rcst will then learn uot to repeat the
sin of being lazy, idle or selfish.” This
is the basic thing for a democratic
set-up and for the working of the
Plan for the people and by the people.
The Government are worried about
food production. 1 can assure you
that if you just build the country m
this way, you shall not have to worry
about food production or internm
resources or anything. .

Mr. Deputy-Speaker: Now, after
ithis assurance the hon. Member has
to conclude. Let that main question
remain for some other time. I cannot
give him any more time.

Shri B. Das Gupta: One minute,

Mr. Deputy-Speaker: No, 1 can-
not give. Another time.

Shri B. Das Gupta: One minute.

Mr. Depuly-Speaker: 1 reminded
thrice' and he has not cared.

Shri B. Das Gupta: This is the Iast
quotation. . -



Mr, Deputy-Speaker: But how long
iz it going to take? It is not a ques-
tion of this being the last. I can only
allow him another minute, if he can
Anish it

Shri B. Das Gupta: Yes. I will do
0.

Mr. Deputy-Speaker: All right.

Shri B. Das Gupts: I will wait for
the next chance next time.

I hope the Government will be alert
and try to see the truth that 1 have
stated. The Government and the
nation will profit by it.

Certainly there is a notion that
whatever the Government say today
is right, and they do not give import-
ance to our views or speeches or our
suggestions. With the last guotation
I #m just finishing. Gandhiji said:

“It would be folly to be in a
fool's paradise and feel that we
can do no wrong. The blissful

state it is no longer possible for us
to claim. It will be creditable if

profit by what they see.”

Mz, Deputy-Speaker: Shri Chettiar is
not there. Shri Shastri.

s w aoaw  (fraige-die-
wpgfwe enfeat) @ awrenw oY, .

Mr. Deputy-Speaker: 1 have called
thr] Shastrl
ot AT .. W Ty W
g ¢ Fr v ok @ ford et ferdt
ity o :

Poowest | WARMHiNE .k

Mr. Deputy-Speaker: Shri Shaste!
will speak now )
el ey et ( aTOvE)-
wa-sqfen ofegi ) : AT
I AGET A AT AT ARG
war g fo a1 & qF g8 wEET T
T ffaugrafear & gAd

[Surx Momamsr ImaM in the Chaind
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g o1 WIS H Qe
sirer o gy aX &, Wit aw ool o W
ormen A8 ¥ | fraeh wadfy g
# Wt ug w9 & af o, Sfe
3 &7 it @ fsar o1 7w
IAT AW FT €F qTW F T wEAT &
f& wfc A axddz § g & ol
T g B, @ g a g
o A off AT A geit | W e &
Tgw F JgeEw feg or WA § oW
T ® 99H % fom W 3w oW
g TR & fag woe amw
Z e faq fa=i ® o e o arerE
g W fefgm gwwmric§ ag o=
Frrat B ¥ F 9= i
¥IT FT A BT

FE A€ [E AANT ® qOT @,

§ Prdret oo e st
e ww aTE e g dfer
I w A i g A
W ww A @ T e v
2, @ o el few amh &1 W
T QY deR T ¢ d
forar ot gt femdden & WX &
sgavm § 1 wowmdAe wifsfew &
WML F ¥y wW § | QA wils-
Frw & wr wlt & frg e G §—
ol & fag war war, v @
fog v o wenfe | o W e
JOR OOR & R fear wnw §, @1 R
R Wt R Aw g AR W
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yfes & w1F & g § 9y $EAT
wrger F fe gl ® s49 oF A
# qx oo snawc® ugi vrer
RMAT AT W7 I A &S qT FOAE
# J 0T S A w7 1 T0AT AT TG
gy T 4TC 0 D FT ATHH OF
L wraf & a9 gige g, FHfeT
SR#r gy frmrmm ¥ q weaa &
qe& 61 ¥ fee, 3= wg faa,
AT a1 W I9 7 gErQ A 3
5T IR AT W wMEAC wfeHT d
7O s fem T = gw A
WAl IO 4 w6 Oy ax ag
ATHAT AT AR I ) W AQ
7 srar gfen frwmr & et ST
&1 WA v Wit @
g X AT G R ot xw W oW
g 7§ Qe wren W §
fe towr oF qer st Fra & &
o1 wezrare Rargwr g, Tw A 1 FW
o § o1 wudh afi @ e AN
wwn wafegi d=v g1 ok § 1 T Fre
TN #§ A wofawi ,  FRE S TE A
e for & gifr emc v qF o
w wofeat &t g gl fer 1 ww
oW TR §9aT WY ST @ § wfen
Fawr geEm @ @ & feer o
T A w@ E TH A A w7 gEIm
grr ¥

e & gard § ww & ay
T WG § )W agt ¥ 0w e
% fag v e W e oW
i fen wr § oAy A @
T ¥ 1wy oY W’|m
frerer @ s & o7 Aoy
deard w7 kA N ek W
Y- W ¥ T G §, I v
7 TwT I gewret . w1 fewr wwer §
W Iwer qe ot § 1 W ey
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dmffaer § W & WE F N w
aff Twrom § fis TaET I et
e ff W wT fear wg faw o
wne ET T Y (N rour Aoy gy ma
qr W& A F AT agt ov 9w
fear ar Y7 e 397 qR 7w faar
w9 fF I A @ i d vk
FAF TV FT QAT AT A0 rr R
for seqrat &Y goav femw oft wrar 2
W I AT A e A
T AT WIS WTASUTAT §F 419 #1
& M yrmogw Aemdi gtz
%1 37 EImaT AT AW IF fw
FHET HZIAWT R |

g7 fA & maw  grmamw oY
afrrn armam 2 GO gen
aifer | ww & fag nx f v
g wfgq, 27 onfa & A wE )
greaTe ¥ Ted wfed 1w a7
WA AT H OF A9 AAT wrfegq
oF A4 A7 Afgq AT THATT AT
wfgq 1 A3 & AT oF g AreeETeg
grr oifgy AT e F AT F orf
wra Al fer o arfge 1 s
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Ig ¥ frzd g2 ¢ e o ¥ @R
€ 1 X g R wiefedt F oy &
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W 9D i FTR OB TR AT 9@,
QX IFT TE TN FHA KA
EATY X7 & 117 WY 74 T 99 FTY
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@AY FTAT AT SATT AEE ¢ W wifee at § 78 YR W farea
¥ t@d Ak & arire 9¢ @ fgar
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o1 AfHT AL T & v guT 8
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i qas gy f
IART WMASAT AGNT AT FEAT AT
fad qig 2 1 g d F gew
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£z 3 AT AT F ¥, §, wASAT
¥ ARAIR § TR ATAEE w1 Y
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# ag dTw gdw a7 5 FTR
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& awedrely Y fam 9T W A% A
wopdr gt v € & wire g o fewg

wrguT |

oW wiT wew e o we F i
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guaTT qiww far § 1 3EfT AQ
g&rgar ag & fe g 20, T AT w7
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AT, FA HY ST F A7 | K
T QAT T AT AZ GAAA ®T AIH
am wifzg fF ag @A g 70T & fog
W ZC OF wel & f{i A g OF
Fema g

Shri D. V. Rao (Nalgonada): Yes-
terday, when the Finance Minister
was spcaking he has said that ag far
as India is concerned, there is no
question of any recession as in
Amer.ca. 1 think that it is simply
over-simplifying the situation. By
saying so, he is not answering certain
important questions that we are
facing. We are not an industrially
advanced country. We are import-
ing from countnu like the US.A.
and we are our aw
materials to indu.l‘tnﬂny developed
countries. A recession in a country

crisis is thereby aggravated. I think
he is not facing the problem and is
evading an answer to the problem.
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advanced country like the UBA, what
happens?! They will not import goods
from  backward countriess There
will be less scope for our exports
since they themselves are in a crisis.
Therefore, it will affect our economy
and our Plan and we will have to

* take some firm measures to tide over

such a situation. I hope the Finance
Minister will go deeper into the prob-
lem and explain the situation coming
out of this to this House.

Our Second Plan accepts the prin-
ciple that the inequalities in the
developments that have taken place
should be reduced and that there
should be a sort of even development.
That is one of the aims of the Plan.
There are beautiful words, sentences
and paragraphs in the Plan. But no
effective measures are being taken by
the Government to see that the back-
ward areags of India are being
developed properly. In this connec-
tion, I want to state that the State
where I come from, Andhra Pradesh,
is a badly neglected State. And in a
way it is not being run properly. I
will give some examples. After a
prolonged agitation, the Central Gov-
ernment accepted the inclusion of the
Nagarjunasagar Project in the Second
Plan. So far so good. We are much
pleased. But whatever finances are
given to the project are included in
the aid that is given to the States. It
iz a very big project and so eats away
the entire ajd or loan given to the
State. It eats more money  also.
‘Whatever is allotted is spent away
like this and so the State Govern-
ment has no money at its disposal to
spend for industries and other
development works. It will be wise

this project and finance it exclusive-
1y by itse. Whatever help or sub-
sidy is given under the Second Plan
should be separated and given for the
Jdevelopment of the industries and
other works. I think the Andhra
Governmant has also put forward
a proposal dbut the Centre has
given any reply favourably as
as apy information goes. A

(1]

situstion has arvisen now when the
Central Government should recon-
sider its policy and something should
be done towards this.

When a big project like this is being
, & power house has also
to be included as part of the project.
If the power house is also construct-
ed simultaneously, there will be
economy and we may have to spend
less later on. But till now, the power
house is not included and no steps
are being taken to construct the
power house. After the
of this project, if we take it up it will
certainly cost more. It is not econo-
mical that way. I think the Govern-
ment should give some more consi-
deration and see that such projects
when they are taken up are complet-
ed simultaneously. The power house,
the canals and other things should be
completed simultaneously. This policy
of neglecting or leaving out certain
part of it doesnotbringany advan-
tage in the end. It will certainly do
some harm and we may have to spend
more on it

In regard to foodgrains, Andhra is
a surplus State. When the projects
that are taken up, will be completed,
some 4-5 millian acres of land will
come under irrigation. But the
peasantry is not geiting fertilizers.
In spite of the efforts made by the
Government to import fertilizers
from other countries or from other
States, we are not able to get ferti-
lizers. We are thinking of making
our country self-sufficlent in food-
It will be wise to see that
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peasantry will not be satisfied because
for whatever agricultural production,
fertilizer is necessary. A fertilizer
factory will go a long way in meet-
ing the needs of these people. The
Government thinks that some private
enterprise or private party should
take this up. But the local resources
are such that no private party is in a
position to take this up. It is only
the Central Government that can take
up this thing. It should start a ferti-
lizer factory there. Even in the third
year of the Second Plan, it will not
be too late to reconsider the whole
matter.

There are regular complaints from
State Governments that although
schemes are accepted by the Planning
Commission as part of the Second
Five Year Plan, the necessary
amounts are not being given in pro-
per time by the Central Government
with the result that they are not in a
position to carry out most of the
schemes. I cannot say that it was
the case with regard to this scheme
or that scheme but, whenever we ask
the State Government why they have
not taken up a  particular scheme
their ready answer will be; “There
is no money; nothing is coming from
the Centre and, therefore, we are
helpless™.

In the Consultative Committees of
various Ministries we have raised
this question more than once. But
even now the situation has not im-
proved. I think it is the Finance
Ministry which has to do this. If
there are any rules which are obs-
tructing the early allotment of funds
they should change those rules and
see that the State Government is
helped in time. Most of tht amounis

‘that are allotted are given to them

very late and, after some time, when
they are not in a position to carry out
those schemes, those amounts will
lapse. Every new year begins with
paucity of funds, and a good many

- schemes are not being carried out. I

think that this point also requires to
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be considered and the Finance Minis-
try has to take serious steps to cor-
rect the defects in its functioning.

For a long time, there is a demand:
of the teachers in Andhra Pradesh
that they should be given some more
help by way of increase in their pay-
scales or something of that sort. The
Central Government has agreed to
give about Rs. 60 lakhs to Rs. 80 lakhs
by way of matching grants. ‘That is
a conditional help. The Andhra Gov-
ernment has said that it is not in a
position to give an equal amount of
money so as to be able to take the:
help that is offered by the Central
Government. Therefore, the whole
thing has been put in ecold storage.
Whether the action of the Andhra
Government is justified or not, I want
to say that whatever sums the
Central Government wants to give to
the State Government by way of
help can be given to them by relax-
ing certain rules. That will certain-
ly help them to meet their demands
at least half way. I feel that when
such rules and conditions are applied
rigidly to backward States like-
Andhra, they are in a disadvantage-
ous position to avail of whatever form:
of help that the Central Government
want to give to  the States. When
such is the situation, why not relax
the rules and reguiations that are:
coming in the way of such things?
Therefore, relax the rules and see
that something is'done to give these
amounts to the respective State Gov-
ernments to help them in carrying
out their schemes,

In this connection, I would like tor
point out that due to long negligenece
in developing these various backward
areas a situation has arisen when the
disparity is being reflected in so many’
ways. I have before me an article
written by the Chief Commercial
Superintendent, Southern Railway—
it is written in Telugu and I will
try to give an English version of it.
He says:

“We are getting from North
items like steel, coal, iron, food-
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grains, cereals, sugar, manures
and so on, whereas from the
Bouth jaggery, salt and some
fruits are being exported. What-
ever it may be, the imports from
‘North is much more than the
‘goods that are exported from the
m »"»

This shows how unequal the deve-
Jopment has been and how it is being
continued, No serious attention is
“being given to face this situation. I
think this is a sufficient indication
that if things continue like this, in
India there will be some parts which
are supposed to be developed—even
though their development would not
be as it should be—and there will be
some parts which will be undevelop-
ed. Between those two parts there
will be & sort of chronic conflict,
which is not in any way helpful to
the unity of India or to the prosperity
of this country. Therefore, I hope
that the Government—the Finance
Ministry in particular—will take all
these issues seriously and see that
something is done to face the situa-
tion.

Shri Subodh Hansda (Midnapur-
Reserved-Sch. Tribes): Mr, Deputy-
Bpeaker, Sir, I am very thankful to
you for giving me this opporturity to
say a few words on this Bill. Sir,
while supporting this Bill, I would
like to say a few words on the prob-
lems of the Scheduled Castes, Sche-
duled Tribes and other Backward
Classes. These points should have
‘been discussed on the debate relating
t~ the Demands of the Home Minis-
try, and I do not know how far these
points will be relevant here when we
-are discusging the Finance Bill

Mr. Deputy-Speaker: He may say
whatever he likes.

Shri Bubodh Hansda: Sir, since the
advent of independence Government
tas tried to ameliorate the conditions

umw‘wum 2066
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hag done a lot of work for the uplift
of ’I:eaepecple._

In the First Five Year Plan, Sir,
Rs. 39 crores were spent for the
amelioration of the conditions of
these people. In the Second Five
Year Plan there is a provision for
about Rs. 81 crores—Rs. 50 crores in
the State sector and Rs. 32 crores
for the centrally sponfored schemes—
to be spent on these people. If we
consider the achievements during the
First Five Year Plan period as far as
the uplift and development of the
Scheduled Castes and Scheduled
Tribes is concerned, we find that the
progress made in this direction is not
so very satisfactory. It is not even
more than 25 per cent of the Plan
target. Therefore, I feel that there
must be some reasons for this short
progress.

Sir, crores of rupees remain un-
spent both in the hands of the State
Governments as well as with the
Centre. 1 do not know why so much
money should remain unspent.

Mr. Deputy-Speaker: The hon
Member may continue next time,

Mr. Deputy-Speaker: The House
will now take up Private Members'
Business.

COMMITTEE ON PRIVATE MEMB-
ERS’ BILLS AND RESOLUTIONS

TwenTIETH Rerost

Shri Jhulan Simha (Siwan): I beg
to move:

“That this House agrees with
the Twentieth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the ITth April, 1968
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“That this House agrees with
the Twentieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 17th April, 1058",

The motion was adopted.

8hri Jhalan Sinha: I introduce the
Bin.

INSTITUTION OF CHARTERED
ENGINEERS BILL®

Shrli Nath Pal (Rajapur): I beg to
move for leave to introduce a Bill to
provide for the reconstitution of the
Institution of Engineers (India).

hll'.r. Deputy-Speaker: The question

“That leave be granted to in-
troduce a Bill to provide for the
reconstitution of the Institution of
Engineers (India)".

The motion was adopted.
Shri Nath Pal: I introduce the BillL

HINDU MARRIAGE (AMENDMENT)
BILL*

Shri Easwara Iyer (Trivandrum): I
beg to move for leave to introduce a
Bill further to amend the Hindu Mar-
riage Act, 1955.

Mr. Deputy-Speaker: The question
is

“That leave be granted to in-
troduce a Bill further to amend the

Hindu Marriage Act, 1855",
The motion wns adopted.
Shri Easwara Iyer: I introduce the
BilL

—
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“‘l’ Deputy-Bpeaker: The question DISSOLUTION OF MUSLIM MAR-

RIAGES (AMENDMENT) BILL®

Shri Easwara Iyer: I beg to move
for leave to introduce a Bill further
to amend the Dissolution of Muslim
Marriages Act, 1938.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Dissolution of Muslim Mar-
riages Act, 7539,

The motion was adopted.

Shri Easwara Iyer: I introduce the
Bill.

HINDU DISPOSITION OF PRO-
PERTY BILL*

Shri Easwara Iyer: I beg to move
for leave to introduce a Bill to clarify
the law relating to alienation of the
undivided interest of a coparcener in
joint family property.

r. Deputy-Speaker: The question
is:

*That leave be granted to in-
troduce a Bill to clarify the law
relating to alienation of the un-
divided interest of a coparcener
in joint family property”.

The motion was adopted.

Shri Easwara Iyer: I introduce the
Bill.

HINDU SUCCESSION (AMEND-
MENT) BILL®

Shri Easwara Iyer: 1 beg to move
for leave to introduce a Bill further
to amend the Hindu Succession Aet,
1956.

*Published in the Gazette of India Extraordinary Part H—-Befﬁﬂl*

dated 13-4-38
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“That leave be granted to in-
troduce & Bill further to amend
the Hindu Succession Act, 1856".

The motion was adopted.

Shri Easwara Iyer: I introduce the
BilL

INDIAN INCOME-TAX
MENT) BILL*

Shri Ram Krishan (Mahendergarh):
1 beg to move for leave to introduce
& Bill further to amend the Income
Tax Act, 1822

Mr. Deputy-Speaker: The question
is:

(AMEND-

“That leave be granted to
introduce a Bill further to amend
the Income Tax Act, 1922."

The motion was adopted.

Shri Ram Krishan: I introduce the
BillL

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

Shri M. R. Masanl (Ranchi—East):
1 beg to move for leave to introduce a
Bill further to amend the Salaries and
Allowances of Members of Parliament
Act, 1054,

Mr. Deputy-Speaker: The question

“That leave be granted to in-
troduce a Bill further to amend
the Salaries and Allowances of
Members of Parliament Act, 1954~

The motion was adopted.
Shri M. R. Mamni: I introduce the
Bin.

the motion moved by Shri V. P. Nayar
on the 5th April, 1058, that the Hill
further to amend the Dramatic Per-
formances Act, 1878, be taken into
consideration.

Out of 2§ hours allotted for discus-
sion of the Bill, 58 minutes were
taken up on the 5th April, 1858 and
1 hour and 32 minutes are still avail-
able,

Shri Easwara Iyer may now con-
tinue his speech.

Shrl Easwara Iyer: Mr. Deputy-
Speaker, Sir, 1 was submitting the
other day, before this House, about
the growth and development of the
drama, both in the West and the East
from being an idle pastime to a
chastened freedom of expression of
the social needs of the time., I do
not want to dilate upon the merits
and demerits of the drama in | the
West and in the East, but it is agreed,
I believe, that so far as the Indian
drama is concerned, it has done its
part as a powerful medium of ex-
pression in the national movement of
our country. So, the British imperi-
alists, finding that this is a sort of an
effective block against their rule in
this country, might have thought
about the Indian Dramatic Perfor-
mances Act, and, as the hon. Mover
of the Bill has pointed out, they have
been using this enactment as an
effective fetter or, if I may say so0, a
curb upon the spirit of nationalism
that has been developed in this coun-
try. It is natural to expect that in
the post-Independence period this en-
actment will be given the go-by by
repealing the ensctment. But un-
fortunstely it has not happened. It is
a regretiable and deplorable state of
affairs that in so far as our Constitu-
tion has laid down the fundamental

*Published in the Gozette of India Extroordinary Part Ii—Sectien 3,

dated 18-4-58.
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ment as something which will mar
our statute-book.

In very solemn terms we have
provided in article 19 of the Consti-
- tution that there must be fundamental
rights regarding freedom of expres-
slon, and it is needless for me to point
out that the fundamental right to
freedom of expression will include
any expression in visual or auditory
form. Now, the Indian Dramatic
Performances Act, as I could under-
stand it and as I have understood it,
is a clear negation of the freedom of
expression that can be had for any
cltizen of India. A reading of this
enactment will show that not only is
a case of prohibition made regarding
the right of the author or a drama-
tist to stage a drama, but there are
ever S0 many restraints that have
been put in. I find that so far as
the Dramatic Performances Act is
concerned, they are against the ele-
mentary principles of natural justice.

Now, the hon, Mover has rightly
pointed out to this House that he is
in a very difficult position to ask for
or to plead for a repeal of this enact-
ment and so he has come forward
with an amending Bill, the provisions
of the amending Bill would certainly
show that he has been very, very
moderate in his demands. He comes
with a restraint. An examination of
the provisions would show this. I
shall read sub-section (3) of section 3
of the Dramatic Performances Act,
1876:

“Whenever the State Govern-
ment is of opinion that any play,

8Sn, it conceives a case where a drama

venting a crime. It may be argued
on behalf of the Treasury Benches
there and by Shri D. C. Sharma, who
is not present now here, as to why
we should allow defamatory dramas,
why we should allow obscene dramas
and why we should allow perfor-
mances which are likely to deprave
young or old minds. But the enact-
ment has not followed the principle of
audi altrum partem, i.e. “Let no man
be condemned before being heard”.
The Act has not given the dramatist
an opportunity to show cause against
the opinion that may be arrived at
The officer empowered in this behalf
under this section is taking the rols
not only of a detective, but also of
the prosecutor and also the judge. He
comes to the conclusion on his own
subjective satisfaction that the drama
is going to corrupt or deprave young
minds.

This iz a state of affairs which can
no longer continue in a democratic
State, particularly as it is against our
Constitution. If the fundamental
rights that have been enunciated 1in
the Constitution have any value, this

slon to delete section 3(e) of the Act
which says “likely to deprave or cor-
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whether a drama is going to deprave
or corrupt young minds?

Here is a case. In a society where
a drama advocates social reform like
a Hindu widow’s remarriage or pre-
venting child marriage, a particular
opinion may be entertained by any
conservative mind that they would
not be good. But in the present Jday,
we have enacted the Child Marriage
Restraint Act, the Hindu Widow's Re-
marriage Act and so on. Is it for these

" persons who, as the hon. Mover him-
self has said, masquerade themselves
as real exponents of art and cul-
ture, to decide the quality and subs-
tantive value of those dramas? It 1s
a case where there is no right of
appeal. For all practical purposes,
the magistrate will find no time to
find out whether this drama is gnoa
or bad, because he has othor work.
He passes it on to his next subordi-
nate, the D.S.P. who will find himzelf
to be too busy to understand the
potential value of the drama. He will
pass it on to the head constable w*-
will find it rather irksome because ae
may not know the language in which
it is written. He may then seek the
assistance of his better half, who is
a better exponent of the drama, but
who will be dedicated to domes=tic
duties. So, ultimately it will be
passed on back to the magistrate.

There is no right of appeal against
the decision and therefore, the Lon
Mover of the Bill has rightly pro-
vided under section 5 of the amend-
ing Bill that:

“Any person aggrieved by any
order passed or action taken
against him by the Government
under this Act may appeal to the
High Court of the State concerned

I am not saying that our High
Court people are great exponents of
art and culture, but there is always
s right to be heard and they will be

very patient in hearing. If a drama
or any work is condemned as bemng
something which is potentially dange-
rous or explosive, it Is open to the
author or the dramatist to come for-
ward and say it is not and substan-
tiate his point. Apart from that, the
fundamental right, the cight of natu-
ral justice, namely, of being heard
before one is condemned, is not given.
The restraint that is imposed by the
Dramatic Performances Act, so far as
dramas to be staged are concerned, is
an unreasonable thing, if I may use
a legal term. It is, of course, open
to the Government to state that under
article 19, the State can impose rea-
sonable restrictions on the funda-
mental right of freedom of expresaon,
It is not reasonable to deny the
author or dramatist the opportunity
to substantiate that his play is some-
thing worthy of being staged. When
somebody translates or adapts the
great works of Kalidasa or other
great authors in his own language,
either Bengali, Marathi, Malayalam,
¢r Tamil, T cannot see eye to eye
with the proposition that it should be
subjected to the scrutiny of the D.S.P.
or the District Magistrale and that
these are the persons who are best
suited to judge the quality or literary
eminence of such works.

This is a regrettable state of affairs
and I very strongly plead and im-
plore the Minister-in-charge on the
treasury benches who is dealing with
it to see reason and light in this
matter and to see that some justice is
done to the dramatic talent of this
country and not to retard their growth
by imposing this restraint, which is
already there imposed deliberately by
the British imperialists for the pur-
pose of carrying on their Governmetit.
Our young talents must bud and our
dramas must become real classics in
the future world. I that is to be s0,
these unreasonable, undemocratic, un-
constitutional provisions must be
given the go-by and this amendment
must be accepted. C.
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Shri Hem Barua (Gauhati): Mr.
Deputy-Speaxer, I find this Dramatic
Performances Act of 1816 very
obnoxious, because it was introduced
at a time when the British rulers
wanted to keep tucir empire safe in
s country, and the conditiong or
rather the reasons that they had
advanced (o porpetuate it are no
longer valid, because the occasions
have changed in the context of
freedom. Sc, | do not find any
necessity for perpetuating this Act
any more and that is why [ support

the amendment to this Act, moved by
comrade V. P. Nayar.

Now, when I think of this Act, ] am
just reminded of an inciden:, It is a
story, of courie. Just as Lord Shiva
is supposed to be the originator of
dances, Lord Brahma is supposed to
be the originator of drama. But those
were hectic days for him because
there was conflict between the forces
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that he represented and the malignant
forces of the demons. There was a
constant eonflict hxiween these two
forces and in the war the demons
were defeated by the forces of Lord
Brahma. As Lord Brahma has become
victorious, he wanted "e experiences
of the battle to be enacted into a
drama and performed m a stage for
the sake of the Gods and demons.
When this idea was put into operation
and the performsnce was on, the
demons attacked the venue of the
performance, challenged them, tore
away the scenery 'nd even carried
away some of the Apsaras from
among the dancers.

This is how they tried to destroy it,
this is how they demolished it. The
demons are the enemies of art. The
demons are the enemies of culture.
The demons are the enemies of art
and drama as well. I can understand
the British rulers p'aving the part of
the demons, because they wanted their
empire to develop, because they
wanted their empire to expand,
because they wanted the ew:pire to
nourish and thrive, and that is why
they played the role ot the demons
and tried to destroy the staging of
dramatic performances. 1 can very
well understand that. But when our
own Government, in the context of
freedom, tries to play the role of the
demons, the enemy of art, the enemy
of culture, the enemy of drama, I fail
to understand it.

Now, 1 had the privilege of being
in the Congress and those weire the
days when Coagressmen  were
interested in art and culture. I know
how they inveighed against this Act,
the Dramatic Performances Act of
1876. Because, in the student times, I
remember, when we wanted to bave a
performance duririg the worship of
Saraswathi, we hud to submit the
drama for scrutiny before the police
officer. And until the police officer
passes his verdict, that could not be
Mﬂmegmmew That is what
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happened. I remember how those
comrades of thc olden days inveighed
against this Dramatic Ferformances
Act. They called it a black Act. They
inveighed agamnst it with as much
vehemence with which they attacked
Section 144 of the 1L.LP.C. 1 wan! to
know if the Drammutic Performances
Act of 1878 could be bad under British
hats, how could it be good under
Congress caps? I cannot understand
that. No art can flourish in en
atmosphere of lack of freedom.

What about the history of drama—I1
mean the modern drama? The modern
drama in India is not very old, It is
about 150 years old. The modern
drama in India wa3 born under the
tmpact of westeru eulture and English
education. Wnen the Englishmen
came, I remember how they instituted
stages in Calcutta. They rather wrote
certain dramas to be staged there in
those theatres. They did it because
they wanted to remember their home
conditions. Su, Lthey trought up these
tendencies and the Indians also tried
to produce a dramatic enthusiasm in
the country in the wake of it.

Then, what happened? It is quite
natural, because the drama s a
mighty weapon in the hands of the
people and the natinnalist movement
was growing and there was a bitter
feeling against British rule in India,
since drama I8  1c'ined us a  repre-
sentation on the stage of a slice of
life they wanted to represent their
nationalist feelings ard national
upsurge on the stage. That is wh
the British promulgated this Act
1876. There was a very promin-ent
clause in it: .

WITT likely to excite feelin‘ﬂ'
of disaffection to the Governmeiit
established by law in India...."

That is what happened.
When we compare our past with

British period, we find there is a great
amount of difference, Some penple
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say Indian drara originated from the
Vedas. Some say it originated from
Asvaghosh. Whatever it be, we are
sure and confldar:t of one fact and that
is that the past of Indian drama is
glorious and rich. We had dramatists
like Kalidasa, Bhasa and Sudrak
because there was an atmosphcre of
freedom, thers was an atmoshpere of
culture. They could cven express
the feelings of their heart and life's
experiences as the birds sing. That is
what they could do. But when we
compare that period of our history
with the British period we find that
there was some enthusiasm created
in Maharashtr», fir instance. There
was some enthusiasm created in
Madras, in Andhra, in Bengal and in
Gujerat. There was an enthusiasm
created for the drama but at the same
time this enthusiasm could not
produce dramatic literature cf a high
order because of the fact that there
was the iron nand of the policeman.
There was the Damocles’ sword
hanging over tha hcads of the play-
wrights. That is why it could not
blossom into a rich dramatic move-
ment.

Now today in the context of
freedom we want the dramatic move-
ment to grow. We want culture to
grow, We wait people to give a
natural expression to their creative
urges so that we might progress. But
until and unless this Act is repealed
or annulled, tiere can be no progress.
At the same time here can be an
argument also that there might be
some obscene sceres or vulgar scenes
that might corrode in the morals of
‘the people and might destroy the

ues of life. There might be an
&meﬂt like 'hat. For instanre, 1

ember in Madras there was a
drama based on the Ramayana and it
was tten by M. R. Radha. Because
it lah ed the established values
that the Indian people hase cherished
80 long, there had been an agitation
against that. In recent times there
was a drama staged in Ceylon. The
neme of the drama is, “Killing of
Rama” and there it is represented that
when Rama went to Ceylon he had
difficulty with the Sinhnlese language.
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He roamed about and rambied about
and then he quarrelled with some
traders because of the language
dificulty. The traders thought that
he was a thicf and so they beat him
to death. The gods took pity on him
and he was revived. This is a drama
staged in recert times in Ceylon. The
drama focussed thz lanjuape problem
in it. If that drama is staged here,
we would require that it should be
prohibited because it is a misrepre-
sentation of history. When there are
dramas depicting obscene and wulgar
life or misrepresenting history or
misrepresenting facts there must be
some provision, but at the same time
I would say that this Act is not the
right type of thing. This Act of 1876
promulgated under British rule under
different conditions must be annulled
and a new Bill, if necessary, be intro-
duced in order to preserve the morals
of the people, There also the task of
preserving the moral of the people or
the cultura] va'uc of the pcople must
not be left in the hande of the police-
men or half-backed magistrates. There
must be a right of appeal given to the
people. At the same time people
who are really actual connoisseurs of
art and culture must be assoclated
with it or ¢lse the same history will
be repeated. And when  history
repeats itself, it is always does so in
a dangerous way.

Shri Achar (Mangalore): Sir, I beg
to oppose the Bill as it is introduced.
He would have been supported by
congressmen if he had brought only a
Bill to give some appellate jursdiction
to find out whether a particular
drama is defamatory or objectionable
in any other manner. But, as the Bill
is now introduced, I must object to it.

Despite the nroetry and th> flights of
imagination to which my hon. friend
rose, let us see what is the provimon
of the old Act that we are having, It
only prohibits scandalous or defama-
tory dramas or dramas which wou'd
excite feelings of ilsaffection to the
Government and to decide as 10 whe-
ther it is defamatory or not, no doubt,
I find that the powers are givin to the
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[S8hri Achar]
State Government in the case cf
Presidency towns and so far as  the
mofussil is corcerned the power is
given %o the magistrates.

Shri V. P. Nayar: You are satisfled?

Shri Achar: Why not have a little
patience?

I can see that the power is given
to the State Government and so far
as mofussil is concerned the power is
given to the magistrate who is autho-
rised to decide as to whether it is
defamatory or not.

Perhaps it may be that a deama has
to be brought vut very suddenly, even
within two or three days. In such
cases there may not be time enough
to communicate with the Siate Gov-
ernment. So, the decision has to be
arrived at immeodiately and on account
of that power is given to the
magistrate. All the same, the main
object is to avoid a scandalous or
' defamatory drama or other dramas.
the performance of whi-h may be
disruptive.

If the Bill had been introduced only
to the fact that an appeal should lie
to the decision of the State Govern-
ment or of thc magistrate, I would
have welcomed such a Bill. But this
Bill, if it is passed as introduced, will
allow people 12 have dramas of a
scandalous or delamatory  naturc.
I do not think either the Mover or
Shri Easwara [yar or the otner Mem-
bers who supported this want
scandalous or defamatory dramas to
be enacted in this country or dramas
of the nature mentioned in the other
sub-section, 1f they agree to that
extent, I hope they will have to ngree
to such a law as exists tuoday. We do
not want dramas to be enacted as 1
happened in Madras. 1 remember
certain dramas were enacted, and how
scandslous they were. Of course,
Government had to take steps. Sucn
drames cannot be allowed. If they
cannot be allowed, what is the
remedy? Naturally, power has to be
given to the State Government, and
so far ag the villages are concermed to

the magistrates. He has to decide on
the spot and come to the conclusion
whether it is in the interests of the
country to allow such dramas. Argu-
ments were put forward saying thai
the Act would go against classical
dramas. I do not xnow whether any
State Government would moke auch a
rule or whether any magistrate would
do it. The argument was put forward
that this Act was there for the benefit
of the Britith Government, why
should we have it now. I would put
it the other way, Government is an
elected Government, peoples’ own
government. Will the peoples’ govern-
ment go against classical dramas? Al
the same, I would =usmit that even it
such an abuse could be anticipated,
some provision or some amendment ot
the law may be made that the decision
arrived at by the Magistrate or by the
State Government will be subject to
an appeal or revision. Even probably
that may not be necessary. That
aspect | have riot studied. Probably,
even now asitis, a writcan be
obtained. The High Court can be
moved and a decision obtaned as to
whether a Jruma is objectionablte,
whether it is defamatory or not. From
that point of view, I do not want to
dilate on the argumen* of Shri
Easwara lyar that if power is given to
a magistrate, he can leave it to a Sub-
Inspector, or a constable or his better
half. I do not know whether imagina-
tion would go higher than that. It is
really imagining things which do not
exist in the ordinary affairg of the
world,

I submit tha* the Bill as introdu
is certainly objertionable and
oppose it.

to serve a particular purpose andythat
purpose can be very clearly seen § we
just try to understand how this Act
was operated or used during the
British regime. 8o far as Marathi
theratre is concerned, 1 can point out
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several instances when the Act was
used to suppress not only a play ana
its performance, but as a result the
whole growth of drama and the
theatre in Maharashtra was stifiea.
The hon. Deputy Minister sitting
opposite knows very well hor 3,
instance, the well-known drama in
Marathi, Keechak Vadh was suppress-
ed in 1905, Why was it suppressed?
Because it has depicted and very
effectively depicted the conflict that
was raging in this country in Curzon's
regime. She probably knows the
writer of the drama, the ex-editor of
the Kesari—at that time editor of
the Kesari—Shri Knhadilkar, my uncle.
The Governmeat in the cald Central
Provinces and Berar after the intro-
duction of dyarchy, thought it fit that
it would be thoeir first act to lift the
ban on this particular play that was
imposed by the British regime.

1 am giving you just one instance.
Because, when we look at the drama,
the drama essentially consists of a
conflict and a strife. It is elther a
conflict or strife with reality of a poli-
tical nature or a social nature. The
effect of the whole art—it is a visual
art—is brought out by the conflict
inherent in the play in such a maner
that every one, not only one who is
acting, but the one who is watching,
becomes a participant in the whole
drama and ultimately the powerful’
impact on his mind is left behind.
This purpose in our country, particu-
larly I can claim s0 far as the
Marathi dramatic tradition is concern-
ed, has been throughout maintained.
As we look at the development of the
drama and the theatre, the Marathi
stage in particular, we find that in
the early stages, it was not only the
political conflict, but every social con-
flict was depicted. Child marriage was
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exercised, wag depicted. Therefore,
the British Government in those old
days thought that this legislation was
absolutely essential, to effectively sug-
press social and political awakening.

10728

i1 would like to submit one thing
for the consideration of the Govern-
ment, Was it not their duty after
freedom to examine in what way the
old legislation that is on the statute-
book was abused and mis-used by the
Britishers to suppress all social and
political activity, creative activity in
this land and to revise it at least? It
is really a shame that this Govern-
ment should maintain on the statute-
book such laws.

Shri Achar: The Law Commission
has been appointed.

Shri KEhadilkar: I know that there
will be a Commission. There were
Commissions since you assumed
power and I know what are the
results.

So far as this piece of legislation is
concerned, I do realise as the hon.
Member has said, and the Mover also
realised, that a certain legislative
measure is necessary so that this
powerful weapon in the hands of an
artist is not abused. It should not be
used to corrupt the tnorals of the peo-
ple. It should not be used to defame
somebody. 1 do admit that. But, the
main thing is, take sub-section (b):
It reads, “likely to excite feelings of
disaffection to the Government estab-
lished by law in India.” We call our-
selves a democracy and we have given
right to the people to change the Go-
vernment. When we go to the electo-
rate, what do we do? We have got to
say that these people who are occu-
pying the Benches here for the last
ten years, are the accused and you
judge them. They are in the dotk
standing before you. These are their
doings ar undoings, commissions and
omissions; you pass the verdict. That
is the election. The election is a drama,
If you use the word disaffection, you
know how it is abused, or likely tobe
abused.
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[Bhri Khadilkar]

I will give you a recent instance. In
the Bombay State, the guestion of
the fate of Bombay became a very big
question. The Congreas party quarrel-
led amongst themselves. The Maha-
raghtra Congress, the Bombay Cong-
ress and the Gujarat Congress could
not agree upon a solution and they
threw it as a bone of contention to the
people and imposed a solution. An
ordinary man, not a very literate
worker of Bombay wrote a small piece
known as ‘Mumbai konachi’, *“To
whom Bombay belongs.” It §s not a
regular drama. This is a sort of folk
drama, as we call it, a tamasha or Lok
Natya. It is so effective. No stage is
necessary. It is staged just before a
mass of people. Actors are few and
the whole story unfolds itself in such
& dramatic manner that everyone who
is listening and participating, if he
has a little conscience and that is
alive, feels some sense of guilt dawn-
ing on his mind, feels that injustice
has been done in thig case.

What happened? Because of this
section, thig performance of Mumbai
Konachi or Whom Bombay belongs to
-was banned. I would like to ask: in
the name of democracy, in the name
of the Constitution under which you
are supposed to rule this country, is
it justified?

It is not a question of a political
izssue. 1 am not looking at it from a
narrow angle of Bombay belonging
to this group or that group. I am look-
ing at it from the point of view of
giving artistic expression, creative and
most powerful expression, to the pre-
sent conflict in a particular region.on
a particular issue by an ordinary
artist.

I will give you another instance.
Suppose some good artist comes for-
ward and translates the famous piece
of Ibsen which many of you know,
Enemy of the People. It is the name
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of the drama, and it is a very simple
thing. A man who used to have con-
trol over sources of water in a city
used to pollute that water, and
because he had a particular right,
right to that property, he could not
be checked, and on that theme the
whole drama is written, a very power-
ful drama. If somebody today in
our present social conflict and ideas
about property that are transforming
and about how conflicts rage, trans-
lates, for instance, Galsworthy's ‘strife’
or ‘justice’. Suppose all these problemg
come on the stage how the present
Government shall react? Here, I may
point out that every Government is
afflicted with a sense of what they
call narcissism, a sort of morbid self-
love., Everywhere they see their own
reflection. That is the characteristic
of every Government. I am not blam-
ing only the Congress. That is the
general characteristic. Naturally they
see their own reflection, and when
they see reality ag depicted by the
dramatist or playwright and acted on
the theatre, immediately they come
up with a ban. 1 am seeing every day
in the morning in the mirror my own
reflection, and I say to myself: “I am
so and so. I am a democrat. I am the
man who is born to rule over this
country. Therefore, how is it that this
creates a picture which is not to my
liking, to my self-love."” Then, natu-
rally the ban comes.

Therefore, I would like to plaad
and vary humbly plead to remove this
Act from the statute book. If we want
to develop our society in a very
thy and a democratic way, if our -
ture is to grow and flower in -
ent aspects of life, if it is to ain
alive without being affected by the
growth of the mechanical dev. of
entertainment like the cinema by
the television tomorrow, if
creative talent is to play its in
our development, would you bs-
eribe to this legislation? I would like
very earnestly to ask the Deputy
Minister opposite sitting here just
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now—because I know she has seen
the drama which I just quoted. Per-
haps the first thing after the ban was
rejected in 1837 in Bombay City,
where there was a ban, I would not
have been surprised to find Mr. and
Mrs. Alva standing in the gueue just
to secure their seats because it had
such a powerful grip over the minds
of people because it depicted most
effectively the political conflict in the
country.

The amended legislation may not
be to the liking of the Government in
its present form. Let them bring for-
ward a suitable legislation, but let
them make one thing very clear, that
so far as expression is concerned, at
no stage will it be suppressed either
through the direct interference of a
magistrate or police authority or
through the indirect interference of
somebody even much higher up. Let
it grow and let the social conflicts,
the political conflicts and other con-

flicts in gociety be properly brought
out on our stage.

Unfortunately we in India have lost
the art of laughing at ourselves.
Gandhiji had it in abundance, but the
inheritors of this tradition have not
that sense of humour to look at the
ridicule of themselves in a good way,
in a healthy way. It is only when they
have that healthy outlook of humour,
of looking at oneself with a little
sense of ridicule, not always looking
at oneself as if one is all sublime, but
realising that some spark of the ridi-
culoug is also there, it is only when
this healthy outlook is developed that
at least some of the evils which the
people feel that they are suffering
from under the present regime might
be slightly removed.

Therefore, in the end, I would sub-
mit that the motive behind this amend-
ing Bill must be grasped, and not only
this particular Act but all such legis-
lation affecting the different aspects
of our social and political lite must
be reviewed in the light of the
circumstances of today.

:
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Bhri Narayanankutity Memon (Muk-
andapuram): I know that my hon.
friend Shri Achar is a very good
lawyer, but sometimes people forget
themselves because of the dope of
party discipline, and that was exactly
why my hon. friend was opposing
this piece of amendment.

I want to point out only certain as-
pects of this piece of legislation which
is sought to be amended. As BShri
Khadilkar has said, the amendment
had to conform to certain procedures
prescribed by this House, and, there-
fore there are certain limitations in
the amendment. The amendment in
all cases may not be able to reflect
the true intentions of the Mover of
this Bill; anyhow, conforming to those
procedures, certain amendments have
been brought forward.

The most objectionable part has
been pointed out by all the previous
speakers to be the lack of an oppor-
tunity either for the writer of a drama
or the producer of a drama to prove
that his own creation will not either
corrupt or defame any other person,
and that before such an opportunity
is given, the drama is being banned
by the exercise of the powers under
this particular section.

Shri Achar has pointed out that the



ly much objection would not have
arisen. But, unfortunately, we lknow
the limitations of the mental calibre
and the cultural standards of the
magistrate and the policemen, and,
ﬂunhre.thhwmbewmeadmm-
ous weapon in the hands of these
people to deprive the writer of the
drama and also the people from en-
Joying it

1 fail to understand how the Deputy
Home Minister could rise to oppose
this amendment when two High
Courts in India have already held
that same of the important provisions
of this Act are ultra vires the Consti-
tution. About two years ago, the
Rajasthan High Court had held that
because there was a lack of provision
for giving an opportunity before the
drama was going to be banned, that
particular provision of the Dramatic
Performances Act was ulira vires the
Constitution, and, therefore, void.
Later on, the Lucknow Bench of the
Allshabad High Court have similarly
held that this piece of legislation is
ulira vires article 19 of the Constitu-
tion, and, therefore, wvoid. After two
High Courts have successively held
like this, I fail to understand how the
Treasury Benches could rise to oppose
this amendment. Speaking technical-
ly and generally, any act done or any
power exercised under these sections
will be a contempt of these two High
Courts.

Usually, when a High Court holds
that a particular provision of a cer-
tain enactment is void, Government
immediately come forward to re-enact
it, if it is so absolutely necessary, by
retaining that part of the Act on the
statute-book in such a manner as
conform to the decision of the High
Court. But, as far as this Act is con-
cerned, Government have not done
anything so far in spite of the fact
that the High Court has declared cer-
tain previsions ultra vires.

.
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We would like to hear from the
hon, Deputy Minister what is Govern-
ment’s attitude regarding these two
decisions of High Courts, especially
when Government have not chosen to
go before the Supreme Court to get
these two decisions reversed.

Before the Rajasthan High Court's
decision, an elaborate discussion took
place regarding the implications of
this particular provision of the enact-
ment, how far the executive and the
legislature have got power to enact
such a piece of legislation in the light
of article 19 of the Constitution. After
such a discussion, they have held that
this particular provision is wvoid.
When the High Court has held it so
and when Government have not taken
up the matter to the Supreme Court,
why should Government now feel shy
of accepting this amendment or of
coming forward with another amend-
ment in which certain provisions of
the Act may be retained and objec-
tionable provisions removed,

The only other point 1 wish to
stress is about the morality involved
in this. Shri Achar asked: are we to
allow defamatory and scandalous
pieces of dramag to go on unheeded
by the State? There should after all
be power vested in the executive to
prevent defamatory and scandalous
pieces of dramas. Sir, Under the
Indian Penal Code, there are ample
provisions by which defamatory,
scandalous and obscene matters would
be prevented, and most effec
prevented. The only trouble is
if action is taken under the
Penal Code, those responsible
taking such action will have to
stantiate the action before a
of law, and the accused or the
son against whom this action
xen, gets an opportunity to prove
‘he plece of drama is guite all
it is neither de’smatory, nor scanda-
lous, nor obscene. That is
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difference between the powers that
eould be exercised under the Indian
Penal Code and the powers which are
sought to be exercised under the
Indian Dramatic Performances Act.

Shri Achar: But that will be after
the event, after the drama is staged.

Shri V. P. Nayar: O\.erwise, defa-
mation is prevented before. Is it?

Shri P. 8. Daulta (Jhajjar): All
crime is punished after the event.

Shri Narayanankuty Menon: In
spite of the Indian Penal Code, in
spite of the Indian Dramatic Per-
formances Act, what is happening in
the country today? As far as films
are concerned, they have got the
Censor Board. In the Censor Board
responsible people, representing all
shades of opinion, who are
supposed to be well versed in
culture, censor the films. Yet, when
we go to the theatres today, what
do we see? Are we finding there
samples of a puritan outlook? Look
at what is happening in the theatres
today. If you go to any theatre in
Delhi today, you will first of all see
a piece of that part of the American
cinema, which you might have not
seen before, but which everybody
has seen, which is called rock N'roll.
We have seen in the papers that when
for half an hour a rock N'roll cinema
was shown, the entire audience in
New York began to dance with each
other in the hall itself. Such was
the impression created upon them;
such was the catch that has been
caught upon them. That is going on.

Mr. Deputy-Speaker: Has the hon.
Member seen it?

8hri Narayanankutty Menon: I have
seen, but I did not dance.
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S8hri Hem Barua: What is the
meaning of “rock N'roll't Youhave
to rock and roll?

Shri Narayanankutty Menon: All
sorts of obscene matters which are
contrary to our own accepted notions
of morality and moral standards are
going on. The Censor Board is unable
to prevent them. Nobody is worried
over them. The Government do not
want to exercise their power to stop
these things. But as far as drama is
concerned, they want to retain the
provision enacted in 1876.

In conclusion, I appeal to the Home
Minister to see the purport the rea-
son why the British Government
enacted this piece of legislation. Were
they interested in keeping the moral
standards of the Indian people? Cer-
tainly not. The answer could not have
been otherwise. The very same peo-
ple who introduced in India rumba
and the fox trot could not be accused
certainly of being the custodians and
guardians of the morality of the
Indian people.

Therefore, we would very earnes-
tly say that this piece of legislation
was not enacted so that this morality
of the Indian people should be safe-
guarded, but only with the intention
that any political opposition to the
British hold should be curtailed and
their rule perpetuated. Do the pre-
sent Government which has come to
take the place of the British Gov-
ernment want to perpetuate the
same? Certainly not.

Therefore, I say that this piece of
legislation which has become out-
dated and moth-eaten should be’
amended and Government themselves
should bring forward another plece
of legislation with necessary safe-
guards taking away the objectionahle
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parts of it. 1 hope that such a plece
of legislation will be brought very
soon.

qfiy wero o vt Wl (TTIX) ¢
Jareqer WG, R 1. § i o fardmw
¥ GHT A F AW AT § IO G/
frdw s wr i

o srfeawt gEw T A7 faw
s frd 9aF o & @ aw §
T | VI gW W9A qotfas
W N W gfas frm w1 s
5T wATgd & AT 9g A= g fFogw
woAr WA A dafE w3 1 Awew
YT gEd FOT WY a6gd 97 § § AT w
For & fom &Y & 1 & A #1 O gy
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Shri Hem Barua: Who will judge
the scandalous thing?

Pandit J. P. Jyolishl: There will
be.eomp«,_nt authorities to judge.
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Shri Hem Barua: You agree with
us then.

Lo O

ara

wa g

Shri Thirumala Rao (Kakinada):
When you quoted about the Air
Hostess the other day, getting by
heart those four lines, who was there
to judge?

Mr. Deputy-Speaker: Today we are
concerned with actresses and not
hostesses.

e o o witfaer : &=
I 7 oFAT waIge v & feg,
3% e & & fag § 1 Wi ares
FaT #1 mahyer wv § 1 fomy afz ag
Saferra st 1 &1 gra aem
it ® soxq dar § Wi IRt
AT § waTiOr WA § A 99 9 g AT
<t st wfge 1 GEY W 92 At
lafwra) & foea & ar sxeor & fawa §
A WA #1 A9 F@r § Ow
STAT FCHTC T F7eq K1 wraAr & wie
o A A 9T OF A4 qanAT an
g WYX wFsq 7 faqm i §

 fadas w1 @@ @wg agA
#t Ao W a@ & qdY | qg wG
a1 at fr fow aEdz & aqe 7 ag
ST FAT IEHT FATE WA FT ISA
7 w1 a¥fr wreqr Al o wix At
SAfT® FETOr $ WA ALFT IR
sfary i ¢ 1afe R e ® s &
Afemrar & TETC Y wrEAT Y A a®
G& et o fr s gror wfas
AEwY ® WETOr ¢ OF S w
Y | AfeT I AT TAWT M
¥ 7ar | I wwr Ay dar fis arfeawt
g 3 vt 7y § v yu et °F ot
Tofifeer dwd «w oy §, wgt o
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aw faede gere ¥ wrEaTaY ®) yarte
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The Deputy Minister of Home
Affairs (Shrimati Alva): Mr. Deputy-
Speaker, Sir it is indeed refreshing
that the hon. Mover should have
thought of this subject to bring be-
fore this House. Drama and dramatic
performances are as old as man him-
self and the hon. Shri Nayar, be-
sides being a legislator, often becomes
an actor. Therefore, it is just right
and proper that he should have taken

(Amendment) Bill 10740
and religious festivals and the rest.
These are a comtradiction in terms.

Now this measure has indeed been
on the statute-book for a very long
time from the days of the British, as
the hon. Member's speeches from
that side saia and even cited me as
one time patriot who looked like a
wrong doer in the eyes of the old
rulers. We have not that purpose
to day even though this Act remains
on the statute-book. I would have
very much liked the hon. Mover to
have studied article 372 of the Cons-
titution. 1 am not going to read it
here because it is known to the
House, I do want to draw the
attention of the House to the fact
that only Madras and Andhra Pra-
desh have so far repealed the Drama-
tic Performances Act and enacted
laws of their own. If that be so,
there is another avenue where such
a remedy has to be demanded,

Nevertheless, if we talk of the
drama, we have to talk of the censor-
ship, talk of the rock’n roll and s0
on. What has to be done? The
rock’'n roll has caught the world
The screen has censorship. The tele-
vision is censored. The books are
censored. In our country herror
comics are banned. As long as there
is a tendency to put on the stage
distortions or scandalous matters or
defamations, that social dilemma still
remains and therefore, this measure
is there. But as I said it is for the
States to take it up and ask for its
repeal.

Having said that, T will deal with
this Bill and say that Parliament,
even if we agree with Shri Nayar,
can legislate only as far as Union
Territories are concerned—Delhi and
Manipur., It was not extended to
Tripura and so it has remained out
of it

The drama, Sir, is very gripping.
Whatever we do in life, in that
lonesome hour or that moment of

leisure, all of us go back to dgama.
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[Bhrimati Alva)

Whether we stand before the mirror,
and mimic, or we read Ibsen or Kali-
dasa or any other dramatist or we
go to a theatre and see, it is the
most gripping type of recreation. In
the words of Samuel Jhonson you
can say: “Drama’s laws are, drama’s
audience gives”. But the drama's
audience must have a standard to give
the laws of a drama, and this mea-
sure is not such a menace in the
country that dramas are prohibited
and banned. At any rate, occasions
do arise when we have to use this
enactment and prohibit the drama.

1 would also, therefore, like to re-
mind the House that since indepen-
dence what has happened. Drama-
usts are not dead, creative talent is
not crushed; in fact, it has just begun
to flower. With all that the Opposi-
tion has to say today, they will have
to admit that the drama and the
stage has taken a new stand and
standard, and it is only since this
country has been able to breathe the
fresh air of freedom that we have
amidst us even legislators like Shri
V. P. Nayar, who go on to the stage
for recreation and also for the enter-
tainment of others.

But the hon. Shri Khadilkar talked
of Narcissus. Who is not a Narcissus?
If that be so, then we are all
Narcissus. It is very true. But,
nevertheless, as long as social conflict
exists and exists to an extent that,
as we have found, it leads to distur-
bances in the country, we shall have
to take recourse to some measure to
prevent. Prevention, of course, is
better than cure and, therefore, the
prohibitory order precedes the seizure
of documents, furniture, persons and
what not, as provided in this mea-
sure.

Now, the judgments of some High
Courts were quoted here, but mnot
the whole of the judgments. The
rest of the judgment that was not
brought to the notice of the House
alsr state shat the spoken word is
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more inflammable than the written
word; that, as long as public order
and security are the concern of the
State and as long as the spoken word
remains inflammable, and this social
conflict or this sort of potential atmos-
phere which would burst into a
social conflict remains, such mea-
sures will have to remain. Not this
measure, because, as I have pointe..
out to you, Sir, article 372 puts this
measure in the State List—it is No.
33 of the State List “Dramatic per-
formance, cinemas and the rest”.
Therefore, it remains within the
power of the State Governmen. to
act if it so desires.

Then, Sir, in Section 3, according
to Shri V. P. Nayar's Bill, he wants
to delete the words “or defamatory”.
Even though we have the clause of
defamation in the other law, the
common law of the country, what
harm is there if this provision also
remains?

An Hon. Member: Duplication.

Shrimati Alva: It is not exercised.
1 do not mind if it was properly
thought of and placed before the
House in a better draft. However, it
is not s0 easy to rob a man of his
good name and then try to replace
it. It is better to prevent it rather
than to cure it, as in Shakespeare’s
words which I am not able to recall
now exactly:

“Reputation is better than all the
gold”.

And if that is at stake, ‘hen certainly
& prohibitory order may come along.

Then I come to sections 7 and 8.
The hon. Mover wants these powers
to be exercised by the State Gov-
ernment and not by magistrates. But
the hon. Mover also knows the ad-
ministrative reasons that go behind
for making certain provisions. Some-
times the law's delay and the ad-
ministrative difficulties that stand in
the way make for provisions to be
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elarified and simplified. They talked
of the police masquerading as pro-
fessors. I do not know from where
thet idea gets along. The police do
not masquerade as professors. The
police know the law of defamation.
The police know the common law of
the land. I think this should be
made not a specific right. You could
always obtain a writ under this
measure even though there may not
be any specific right of appeal. The
right to move for writs is there, as
provided under article 22 of our
Constitution.

Shri Easwara Iyer: That does not
need your help.

Shrimati Alva: The Bill also says
that it should be reduced to writing
before the seizure is effected. I do
not think that it is necessary especi-
ally when a prohibitory order is re-
ceived, because, as I see, this is an
enabling measure. This measure
has been sparingly wused. This
specially falls within the State list.
This is within article 372. As such,
the arguments that were advanced by
most of the hon. Members are not
relevant.

Then we come to jatras and reli-
glous performances.

Shri Easwara Iyer: Without inter-
rupting as such, may I ask the hon.
Minister for a clarification? 1 this
comes under the State list, wunder
article 372, her position is that the
State legislature can pass an enact-
ment repealing this,

Shrimati Alva: Madras and Andhra
Pradesh have done it

Bhrl ¥. P. Nayar: That is thei.
own Act.

Shri Easwara Iver: That is not the
Indian Dramatic Performances Act.

Shrimati Alva: We come to jatras
and religious performances. The hon.
Mover has asked for the repeal or
the amendment of this measure and
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wants jatras and religious performan-
ces to be included, which again
sounds very strange, and it certainly
does not sound very coherent. I do
not know how jatrasr and religious
performances in a country like India
could be included in this measure of
the hon. Member.

The drama will remain with ws
and the stage that was very weak in
India is getting stronger. We need
a powerful theatre and we are build-
ing up. That brings me also to this
question; for I do want to talk
very frankly and freely in this House,
because this is a cultural subject and
my attention has been drawn—I think
the hon. Mover has drawn our atten-
tion—to the Sangeet Natak Akademi.
The Sangeet Natak Akademi have
also expressed their opinion on this
enactment that stands in the statte-
book. However, something must be
done and we do believe in progressive
measures, that this enactment must be
studied anew, but not in the fashion
that it has been studied and brought
forth before this House this after-
noon. We shall have to see that the
various States think over this subject,
but I do not want the House to forget
that the censorship has come to stay.
Some Hon. Members say that the
screen has not been cleaned up. If
some of them are regular cinema-
goers, they will observe what an
effort we have made and how diffe-
rent the screen is today than what it
was ten years ago, even though it
does not come or conform to our
own standards of a Welfare State.

With these words, I would urge the
hon, Mover to withdraw the measure.
This measure as he has brought on
the floor is certainly not acceptable
and I shall, therefore, urge that he
withdraws the measure.

Shri V. P. Nayar (Quilon): To
some extent I can understand the
helplessness of the hon. Deputy
Minister. She reminded me of the
days when I used to be an actor. I
wish very much that she also was
an actress, so0 that she could have
imbibed the feeling of tl:e dramy.

(Amendment) Bilt
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Shrimati Alva: How does he know
that I was not?

.Shri Khadilkar (Ahmednagar): We
must admit that she has played her
part very well

Mr, Deputy-Minister:, That drama
is not to be performed here.

SBhri V. P. Nayar: 1 thought that
she spoke through a brief which
probably could have been given in
those days of Mr. Hobhouse when
he introduced this Legislation. I
could have even understood the
same speech coming from Mr. Biswas
who at the time when I put in this
Bill among the Acts to be repealed
or amended, opposed my proposal
with vehemence.

The hon. Deputy Minister said that
Government are doing all that they
can for promoting the drama and in
fact in a way she referred to the pro-
posal of the National Theatre. That
the Government's view about the
drama is completely wrong is very
clear from the book which they have
published. I wonedr whether my hon.
friend has seen it at all, It ig Indian
Drama published by the Information
Ministry and which is an authentic
version of what Government feel
about the drama. Here I find to my
surprise that the particular enactment
to which I referred, has not even been
mentioned once. Various portions dis-
cuss the growth and development of
the drama in all the Indian languages.
1 was surprised to find what that book
contained regarding the Malayalam
drama, which I know more than the
other dramas. I know that the Mala-
yalam drama today can stand egual
to almost any other language drama.
But what do I find? Here it has been
written that there have been only two
writers, Mr. Kainikkara Padmanabha
Pillai and Mr. Kainikkara Xumara
Pillai. This is a book published in
19037 and I know that these authors
were stooges of the feudal potentate
who wrote dramas for birthday per-
rormances and came to limelight. It
uu:?npmplewhomprﬂudlnthe

L
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Government publication, while - there
is not even a single mention of the
immortal E. V. Krishna Pillai. There
is no mention of the theatre. There is
no mention of the emergence of .the
KPA.C. as the organisation of the
progressive dramatists which has
revolutionised the entire stage in the
Malayalam drama. The hon. Minister
comes and says, the drama has come
to stay and we are doing all that is
possible. A very responsible person
in the Government of India, no less a
person than the Director General of
the All-India Radio, Mr. J. C. Mathur,
writes an article about Hindi drama
and I find my esteemed friend, Mr.
Seth Govind Das's name mentioned
there. It is written there:

(Amendment) Bill

“In Seth Govind Das's problem
plays, there is a naive indifference
to technical perfection as also to
the stage. There is also a danger
that some of his characters are
becoming types.”

I am not worried whether some of his
characters are becoming stale or not.
But I submit that even such a highly
placed officer, who claimg to know
more about the Indian drama than
most of us has failed to mention, even
once, of the influence, of the stifling
influence, of the Dramatic Performan-
ces Act on the growth of Indian drama
and the kind of muck that is given in
this book is not worth mentioning.
Still, Government comes forward and
says: look at this, Government is doing
everything for the growth of dram:

I ask the hon. Minister,

17-00 hrs.

Shrl Achar: On a point of order.
The hon. Member was pleased to
remark that it is a muck.

Shrl Tangamani: That is very ex-
pressive.

Mr. Deputy-Speaker: I do not see
anything objectionable. If the homn.
Member has that view about the com-
tents of a book, how can 1 preven:
him rrom holding that view?
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SBhri Achar: Is it relevant to the
liscussion?

Shri V. P. Nayar: I have a dic-
tionary with me and it will be profi-
table for my hon. friend to occasional-
ly refer to it.

I was saying that with all this, the
Government now takes the stand that
Dramatic Performances Act needs no
repeal. I may tell the hon, Minister,
who was doubtful whether this parti-
cular enactment has been used on
several occasions, that 1 gave a list
the other day, a list which was not
exhaustive but only illustrative, in
which the plays of authors, who were
considered to be immortal even today
have been banned. The police of Lal
Bazar wanted a copy of the “Gora".
The police of Lal Bazar wanted coples
of plays of Girish Chandra. I gave the
names of so many plays. Can the
Minister now get up and say that
there is no such instance? 1 definitely
and studiedly used the term “police
masquerading as professors of cul-
ture”. They had done it and they do
it in a most haughty manner. I know
on several occasions how the police
officers have treated the organisers of
plays. So, Mr. Easwara Iyer was cent
per cent true. The District Magistrate
does not find any time to go into it.
It is not even seen by the Inspector.
It goes to the head constable and it is
he who reads the script and it is he
who is supposed to hold whether it is
in order and so on.

Mr, Deputy-Speaker: Mr. Easwara
Iyer went to the extreme.

Shri V. P. Nayar: Yes, he said
“better halves",

Mr. Deputy-Speaker: Better halves
are never public servants. A const-
able is a public servant.

8hri V. P. Nayar: They are asked
to go through it. If they do not find
time, they give it to their better hal-
ves also.

Mr. Deputy-Speaker: That should
be avoided. We should not bring in
better-halves.
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Shri V. P. Nayar: I submit that the
hon. Minister, unfortunately, did not
have an idea of the shackle that this
Dramatic Performances Act has placed
on the Indian drama. And I wonder
whether she has cared either to listen
to my speech or read it, because I
gave a list of such drama. Today she
gets up and asks me: “"How is it that
you say it has been used in hundreds
and thousands of cases and many
dramas have been banned in India?
The instances are not one or two. Go
to Punjab. Today all the folk songs
have been banned. Why? Because it
is not to the liking of the party in
power.

Shri Thirumala Rao: They are all
propaganda by one party.

Shri V. P. Nayar: What of it

Shri Thirumala Rao: It is sheer
propaganda.

Mr. Deputy-Speaker: [ suppose
some ban is necessary here.

Shri V. P. Nayar: He says it is for
propaganda. I do agree, because drama
is the most powerful expression, me-
dium of expression. It can be used
for propaganda. Why not? Does the
hon. Member content that only
speeches in Parliament can be used for
propaganda? 1 say that along with
speeches, you can use drama also for
propaganda. If it were not the House,
I should have acted and shown to you
how it can be used for propaganda.

Mr. Depaty-Speaker: I would not
allow that!

Shri V. P. Nayar: I said "if it were
not the House”, I submit that by the
unjustified use of the provisions of this
obnoxious legislation, Government haa
stified the growth of Indian drama.
Now the hon. Minister asks: “How is
it that it has stified the growth of
Indian drama?"”

If any student of the history of the
Indian drama were to go into the
details—and there is a mass of them
he can easily find out how it has affec-
ted the growth of the Indian drama.

* -
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Imagine—I do not want to relate ins-
tances—a play of Kalidasa......

The Deputy Minister of Home
Affairs (Bhrimall Alva): We are not a
totalitarian State where dramas are
ordered to be written and are written

Minister but would only say that it ix
grossly misplaced here. This should
have been more properly placed.

1 was submitting that these profes-
sors of culture, as they pose to be,
have a right today under the statute
to call for the script of any book.
Today, if Kalidasa's immortal play is
rendered, is it not necessary under the
existing enactment to take the permis-
sion of the Police because in an
instance I will show you......

Mr. Deputy-Speaker: He has said
all that

Shri V. P. Nayar: [ am coming to
a new point. He said a spoken word,
visible representation and everything.
"There is a famous sloka in Kalidasa’s
Shakuntalam. We all know that the
nataka is the  Tighest form,

WAy TEE TA , AT THAT TR
The best of Indian drama is Shakun-
tala. If you take a particular sloka,
it could be interpreted into so many
meanings. 1 do not say that
Kalidasa meant all that people
attribute to him now but take for
example a very famous sloka. I shall
with your permission read that and
clese the argument. The place is when
Dushyanta sees Shakuntala and he
thinks about her body.

vgefed wfees, Masarfeeag”

I do not find my hon. friend, Shri
C. D. Pande here.

Mr. Deputy-S8peaker:
Pande is here.

Shri V. P. Nayar:

“seferorafly fipsrieg we T wwd

Shri C. D.

IGAPIILH“

mm)mu 0139

My hon. friend Shri C. D. Pande
knows it by heart let him say
whether there is any bad meaning in
it.

“sgaufaes wAw qwwRwiy car”
and the last line is:

“ffify sergn desa agfeary

What does it mean? He says that a
lotus, which is surrounded by weeds
in water, will not be affected in its
beauty and a woman clothed also is
the same. There can be a very subtle
meaning as to why the woman should
have clothes on her. But if the Police
call to question the very motive of
Kalidasa in describing this, then, I
say, the right which is vested today In
the Police should be opposed not
merely by us in the House but by the
entire country. If the hon. Minister
has a chance let her consider it and
if she does not know the history of
the growth of development of Indian
drama, let her acquaint herself with
that. If she does not approve of my
Bill, let her at least permit the trea-
sure that we have—the treasure and
tradition of Kalidasa, Bhasa, Rabind-
ranath Tagore and others—to be pre-
served and let Government not fight
shy of repealing this Act.

Mr. Deputy-Speaker: The question
is:
“That the Bill further to amend

the Dramatic Performances Act,
1876, be taken into consideration.”

The motion was negatived.

COMPANIES (AMENDMENT) BILL

Shri Naunshir Bharucha (East Khan-
desh): 8ir, I beg to move:

“That the Bill further to amend
the Companies Act, 1856, be taken
into consideration.”

Mr. Deputy-Speaker, Sir the object
of this Bill ig to forbid political con-



money may be 50 great that our demo-
cracy may be reduced to shambles.
Today, we are at the cross roads. We
have got to make a decision, What
shall we do 7 Shall we permit this
sinister influence to corrupt the vitals
of democracy or shall we stand up and
say, as perhaps Mahatma Gandhi
would have dome, No, this influence
shall not prevail?

As this House recollects, there is a
section in the Companies Act, section
203¢1) (&) which permits, with the
consent of general meeting of a com-
pany, the contribution to charitable
and other funds not directly relating
business of the company of a
Rs. 25,000 or 5 percent which-
greater, With the vast profits
ich gigantic commercial and indus-
trial concerns make today, this 5 per
cent may run into millions. I am
revealing any particular fact when I
say that the Tata Iron and Steel

g 5
g

g
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An Hon. Member: The Mundhrust?

An Hon. Member: Opponents of
the Congress.

Shri Naushir Bharucha: 1 do not
know whether the hon. Member means
that two wrongs make one right o
the Tatas were wrong, that does mot
justify his party taking contributions.

Skhri C. D. Pande: I will defend
even on other grounds.

Shri Naushir Bharucha: I am incli-
ned to believe that & time may come
when the influence of this big business
may be so great that democracy may
be reduced to a farce. The danger
of it lies in that public may feel
frustrated. Let us understand that
hard headed, level-headed business-
men do not pay millions to political
parties out of sheer philanthropy.
They do it definitely to influence the
Government policies. Therefore, we
have to choose whether we want the
capitalists to rule in this House or the
vioce of the common man to prevail.
I have no doubt that this iz an ewvil
which will increase as a political party
galm‘strengmthroughshser money

There are two cases in particular
which went before the High Court
because these two corporations, name-
ly the Indian Iron and Steel Co. and
the Tata Iron and Steel Co. had to
amend their Memo of association to
acquire the power to make political
contribution. Under section 17(1)(a)
of the Companies Act, the Memo could
be altered if it can be shown that the
alteration of such Memo enables the
company to carry on business more
efficiently. The question arose before
the High Court, did efficiency also
include the notion that political con-

that, of course, speaking legally, it
could be done and it could be consi-
dered that by making political con-
tribution, a company can cmrry om
business more efficiently. Gu.-hhy
it can from the legal poinivof view.



*It is with conaiderable uneasi-
ness of mind and a sinking feeling
in the heart that we approach
proposal of the Tata Iron and
Co. Ltd. that they should
permitted by amendment of
Memo of Association to make
tribution to political parties.

1

§g%

“Democracy in this country is
nascent and it i3 necessary that

stature. Therefore, any proposal
or suggestion which is likely to
strangle democracy almost in its
cradle must be looked at not only
with considerable hesitation, but
with & great deal of suspicion.
Now, democracy is a political sys-
tem which ensures decisions by
discussion and debate, but the dis-
cussion and debate must be cone-
ducted honestly and objectively
and the decisions must be arrived
at on merita without being influ-
enced or actuated by extraneous
clrcumstances.

On first impression it would
appear that any attempt on the
part of any one to finance a politi-

of association? It stated, and I am
reading from the judgment: )

“The reason for altering the ob-

jacts of the company for the pur-

pose of enabling the compapy to

make contributiong to political

parties is to enable to it carry om

its business more efficiently.”

Further it has been stated:

“When one analyses the reason
for these slterations, it is clear that
the company feels, and they have
stated in so many words in their
own application, that the safety,
security, future expansion and
profits of the company are linked
up with the continuance of the
Congress Government at the helm
of affairs in India, and in order
to ensure thiz stability and secu-
rity and expansion and the mak-
ing of the profits by the company,
it is desirable that the company
should see to it that the Congress
Government continues in power,
and that Government can only
continue in power provided the
Congress Government is returned
by the electorate. Thus arises
the necessity for the company to
contribute to political funds of
the Congress Party in order to
ensure its success at the polls.”

So that the reason why these poli-
tical contributions are being made is
very clearly stated in this application.

The issue was decided in favour of
the company and they were allowed
to alter their memorandum of associa-
tion because the hon. Judges felt that
there was no law preventing any indi-
vidual from contributing to political
parties, and what an individual co
do a group of individuals coyld
well do, namely a comporation. The
learned Judges asked the Advocate
for the respondents: ‘Is there any
law which prevents corporations’ from
making political contributiong apart
from the moral aspect of it?" Legally
there is no objection, and the inten-



tion of this Bill is to place that legal

objection in the path of any political

Now, let us analyse the implications
of this particular application, because
in Calcutta in the case of the iron
and steel companies the hon. Judge
suid that there were s0 many applica-
tions coming for alteration of memo-
randum of association, that it becomes
very serious question if all these start
making political contributions with
some particular object. In this case, if
we analyse, what is it that the Tatas
Wanted? They wanted their profits to
contigue—that was their motive. The
significance of it is this that if today
the Government or the public in India
feels that it is in the interests of the
nation to nationalise iron and steel
works, the Government will not do it.
Why? Because the profits are to be
maintained. If you nationalise the
concern, the profits of Tatas go. There-
fore, the implication of it is this, that
the Tatas hope that even if it is in
the interests of the nation, because
of the political contributions they are
making, probably they will be given
favourable treatment so far as their
business is concerned and Government
will not nationalise it.

S8hrl . D. Pande: What about those
individuals who have got money with-
out being entered in their books?

8hri Naushir Bharucha: I do not
want any interruption. You can deve-
lop that point.

Let us analyse this thing further, If

I submit that the Government is
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secure profits to the Taias then they
are influenced by their money; if they
do not do what the Tatas want them
to do, then they are taking money

knowing full well that they are not
going to do it, which is much worse.

17-21 hrs.

[SERIMATT RENU CHARRAVARTTY in the
Chair]

I would like to draw the attention
of hon. Members to section 181 in the
Indian Penal Code which defines ille-
gal gratification. It has been stated
there:

‘“Whoever, being or expecting
to be a public servant, accepts or
obtains, or agrees to accept, . ..
any gratification whatever, other
than legal remuneration, as a
motive or reward for doing or for
bearing to do any official act . . .".
In the Explanation, we find:

“ ‘A motive or reward for do-
ing': A person who receives a
gratification as a motive for doing
what he does not intend to do, or
as a reward for doing what he has
not done, comes within these
words.”.

And the illustration is:

“A, holding the office of Counsel
in a Foreign State, accepts a lakh
of rupees from the Minister of
that State. It does not appear
that A accepted thiy sum as a
motive or reward for doing or for
bearing to do any particular offi-
cial act, or for rendering or at-
tempting to render any particular
service to that Power with the
Government of India. But it does
appear that A accepted the sum
as a motive or reward for gene-
rally showing favour in the exer-
cise of his official functions to that
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a favourable eye on that particular
business still it is illegal gratification,
it not in law, morally. That is where
the ohjectionable part of the whole
' thing comes.

Therefore, the Bill seeks to forbid

a clause in it giving power to any in-
dividual, not being a shareholder even,

court, because the directors miking
political contributions are not likely
to fight against themselves, and the
High Court judgment has pointed out
that the shareholders’ consent is often
illusory. Therefore, an outsider should
also be able to take necessary steps.
With that object. I have put in that
clause.

Now, what do you propose to do?
Here is a case which can be remedied
in three ways. One way is that you
say, ‘All right, we shall permit politi-
cal contributions and

such as that they must be published
in newspapers, they must be shown in
the balance-sheets and so on and so
forth.” That is one way.
1724 hre,
[Mn Seeaxer in the Chair]

There is another way in which you

can curb this evil namely, you can

wmm
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big sum. Tharefore, the only m
that is available is that they should
be prohibited completely.

I wish to point out to hon. Members
two or three passages from the judg-
ment itself, so that there may be no
objection that I am importing my con-~
cept of the whole thing.

“Before parting with this case,
we think it our duty to draw the
attention of Parliament to the
great danger inherent in permit-
ting companies to make contribu-
tions to the funds of political
parties, It is a danger which may
grow apace and which may ulti-
mately overwhelm and even
throttle democracy in this coun-
try. - Therefore, it is desirable for
Parliament to consider under
what circumstances and under
what limitations companies should
be permitted to make these con-
tributions. As Shri Servai has
pointed out “—he was the lawyer
for the Tata Iron and Steel Com-
pany—" it is only because the
Tata Iron and Steel Company did
not have such a provision in their
Memorandum of Association that

Therefore, they impose that part

they say:



I ask in all earnestness: what will
be the psychological effect upon the
people if this section 203(1) (e) of the
Companieg Act is allowed to remain
as it is. Govertnments have to be
abofe suspicion like Caesar's wife
But the moment Government take any
action in favour of a company which
has made a political contribution,
everyone will say that here is the
result of the political contribution.

Sir, we are out to eliminate corrup-
tion by petty people who receive four
annas or a rupee as illegal gratifica-
tion. But what about this ‘morally
illegal gratification’. as I should like
to call it? A gratification which
morally you cannot accept—what
about such gratification? Who will
believe in the sincerity of this Gov-
ernment that it is out to eliminate
corruption when he finds that the mil-
lions of the industrialists and capital-
ists constantly flow into the pockets
of this Government. (Interruptions.)
May I point out that I make no dis-
tinction whatsoever between the Con-

ciaries of Congress funds. They derive
advantage in the shape of election
funds and election contributions. They
cannot say that it is the Congress

Party that receives and they do not

receive. That type of pretended dis-
tinetion cannot be maintained. I am
talking on moral grounds; I am not on
legal grounds.

A Reference Manusl has been eircu-
lated t0 all Members of Parliament.
On page 50, we are told:

“A Member should not in his
capscity as a4 lswyer or a legal
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adviser or a counsel or a solicitor
appear before a Minister or an
executive officer exercising quasi-
judicial power.”

Why has this ban been placed on
Members? Because we all believe that
some minimum standard of public de-
cency must be maintained. If L asa
lawyer, appear before a Minister, one
possibility is that the Minister might
decide the case by being influenced by
me so that I might keep quiet and

not attack him; the other is that he
might decide the case in my favour so
that my vote may be assured to him.

These are possibly very remote ap-
prehensions but even then we want to
prohibit that. We go to the extent of

saying:

“A Member should not receive
hospitality of any kind for any
work that he desires or proposes
to do from a person or organisa-
tion on whose behalf the work i
to be done by him.”

When we impose such high stan-
dards of public decency, what right
has this Government to permit the
Congress Party to receive millions
from industrialists and then come up
and say “we are out to carry on the
administration of the country honest-
ly and sincerely”? May I point out
mat this Government iz committed to
u policy of the socialist pattern of
society? Tatas and others are bent
upon smashing that pattern.

Now, may 1 know, once they
receive millions from  industrialists
who are opposed to socialist pattem
of society with what face will they
be able to implement this so-called
socialist pattern of society? Minimum
decency forbids biting the hand that
feeds. I, therefore, submit amnd I
sppeal to this Government that it
will create a very bad psychologicel

. impression throughout the country.

And, if this Government and the

will have no face to say such and such
political parties create labour troubles
and knock out money.



[Shri Naushir Bharucha]
May I tell you that these wvolun-
tary contributions are not at all
voluntary. A director of a company
in which I held some shares wanted
the shareholders’ consent to alter the
Memorandum. I opposed that. What
did the Director reply? He honestly
said, Mr. Bharucha, what we have
hitherto been doing under the
table, we shall then be doing above
the table.’

An Hon. Member: Very good.

Shrl Naushir Bharucha: Another
director told me: ‘Do you think these
are voluntary contributions? You
do not know how these are squeezed
out of us. If your Bill passes
through Parliament, we shall be very
happy.’

The Minister of Commerece (Shri
Eanungo): Shri Bharucha was the
director of that company.

Shri Naushir Bharucha: I am not a
director. Nobody will take me as a
director. I am too radical for them.
It in spite of that the Congress
Party chooses to pocket the millions
of industrialists and capitalists, then,
we shall be justified in saying that
this Government has.no right to
preach  morality to others. And,
though this Bill may be defeated
today, I tell you the judgment of
history will be that the Congress
Party, while preaching Gandhian
ideals (An. Hon Member: And anti-
corruption) stooped to accept money
knowing full well that its decisions
will be influenced and its policy will
be influenced against the interests of
the country; and this Congress Party
will stand charged in the dock and
be convicted.

Mr, Speaker: Motion moved:

“That the Bill further to amend

the Companies Act, 1856, be
taken into consideration.”

Shri Mahanty (Dhenkanal): Mr.
Speaker, Sir, this is a Bill of unusual
importance and has a very important
bearing not only on the purity of our
administration but also on the purity
of our political life. It is better that

Last year the Tata Iron and Steel
Co., wanted to amend their Memo-
randum of Association under section
17 of the Indian Companies Act so
as to enable them to make contri-
butions to the funds of a particular

. political party. That was how an
application came up before Mr.
Justice Tendulkar of Bombay High
Court. Mr. Justice Tendulkar held
that the power to give contributidns
or donmtions to political parties is
obviously quite capable of being used
for corrupting public life. On tech-
nical grounds he held that there is no
law to bar a company, a public
limited company, from making contri-
butions to political funds. Yet he
made this observation with some of
his suggestions that such contribu-
tions may be published in newspapers
—in more than one newspaper.

This matter then came up before a
Full Bench of the Bombay High
Court and even the Full Bench held
so and drew the attention of the
Parliament to the great dangers in-
herent in permitting such contribu-
tions which in their Lordships’ view
may grow apace and may ultimately
overwhelm and throttle democracy
in this country.

Az soon as the Tatas started con-
tributing to the election funds of the
Congress Party and getting a strangle-
hold on the party and its decisions,
the Indian Iron and Steel Co., started
competition. The IISCO also wanted
to amend its articles of association
and that is how an application came
before Mr. Justice Mukerjee of the
Calcutta High Court. Mr. Justice
Mukerjee observed that as the
number of applications are becoming
more and more numerous by which
the companies are trying to divert
commercial funds to political pur-
poses, it is essential in the interest of
both the commercial and public

standards to have immediately, some
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on the subject to keap the
springs of democracy and adminis.
tration reasonably pure and unsullied.
I have no time at my dispesal; other-
wise I would have dealt at great
length on this piece of legislation.
Time will not permit me to go into
the genesis of section 233(e) of the
Indian Companies Act, 1856, as it
stands today. But I would like to
invite the attention of this House to
the political background of the con-
tribution of these companies to the
political party funds.

1 do not wish to attribute any
motives to anybody. That is not my
habit. But when 1 consider how
these hard-headed businessmen who
have built such fine concerns from
scratch, how can they turn overnight
to philanthropists? The Tatas have
contributed Rs. 27 lakhs and to the
Orissa Congress Party they have con-

tributed Rs. 3 lakhs. It is not for

nothing. During this session in reply
to an unstarred question No. 1326 on
17th March, 1858, we were told that
the Government had sanctioned a
loan of Rs. 10 crores to Tatas, free of
interest till 1st July, 1858, or such
later date as may be mutually agreed
upon. It is a shame, Sir. When
taccavi loans are advanced, do you
know how much our peasants pay by
way of interest? 625 per cent. For
construction loans, people are asked
to pay interest at 4°5 per cent. Yes-
terday, we were told that the Andhra
Government was refused a loan for
the development of some colliery.
The Bhadravati Ilron and Steel works
had been refused a loan. Yet, these
Tatas get Rs. 10 crores free of in-
terest till 1st July, 1958, or such other
later date as may be mutually agreed
upon. If it is not a scandal, I do not
definition of that

Again, the advance has no maturity
date and the Government of India
will decide on the advice of the
Tariff Commission whether inberest
should be charged from I1st July,
1988—we know how it functions—or
sudh later date as may be mutually
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agreed upon and at what rate the
company should repay that loan. This
is about the Tatas.

There is of course the IISCO., I do
not know how much it has contri-
buted to the Party fund of the
Ruling Party. But it has also been
advanced a higher loan. In reply to
another unstarred question answered
on 17th March, 1858, we were told
that the Government had sanctioned
two loans: an interest bearing loan
of Rs. 7'9 crores and a special
advance of Rs. 10°18 crores. The
Government have also further guran-
teed to the World Bank loans total.
ling Rs. 15°02 crores when we ars

" told that there is a shortage of foreign

exchange for our public sector. It
has under-written two loans to the
World Bank totalling Rs. 15°02 crores,
Now, what are the conditions? The
special advances have no interest
It is not a question of making a de-
bating point or trying to run anybody
down. Here, these big advances are
being made to these concerns free of
interest, whereas our peasaniry is
being asked to pay exorbitant rates
of interest which even the most
usurious moneylender would not dare
to charge. This loan has no maturity
date, but the Government will
decide on the advice uf the Tarift
Commission whether interest should
be charged on 1st July, 1858, or such
later date as may be mutusally agreed
upon, and at what rate the interest
should be charged. Therefore,—I do
not wish to attribute any motives as
two plus two make four—it is for
the House, for the Government and for
you, Sir, to consider whether you
can link up this kind of contribu-
tions to political party funds and thiz
kind of begefits which are being
conceded to such kind of donors.

Let me now come—it is very in-
teresting—to the genesis of Section
293 of the Indian Companies Act,
1956. It is well known that the
Companies Law of 1913 had no res-
triction on payment of contribution
to funds of political parties. Now, it
has to be examined why the Compiny
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icted the directors' power to contri-
bute to parties and to this clause a
limit was fixed at Rs, 5,000 or 2 per
cent. of the net profits. When 1t
came to the Select Committee, the
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applies to all parties.

Shri Forose Gandki (Ral Barell):
The losn to tha Tatas is from the
Steel Equalisation Pool, which money
actually belongs to them.

An, Hoo. Member: The prices have
been raised for them.

Bhri Fevese Gandhi: I sm omly
clarifying that these Ra, 10 crores were
given to Tatas from the Bteel Equal-
isation Pool, which money actually
belongs to them,

As Homn. Member: How? (Interrup-
tion.)

Shri Ferose Gandht: I do not want
to be misunderstood. I am not talking
about the Bill; T am only clarifying
this specific thing.

Shri Mashanty: I have given refer-
ence to the answers which were given
in this House. The hon. Member is
much more intelligent than myself in
these matters. He knows the stories
of Tatas better than me, and I am not
going into that. What 1 am merely
submitting is I have satisfied myself,—
and I think according to my limited
capacity—how it was not originally
contemplated by the framers of the
Bill or by the Members of the Joint
Committee who went into it at great
length. From Rs. 3,000 it was raised
to Rs. 5000 by the Joint Committee
and in this House, of course in ita
wisdom, the party in power sought to
raise it to Rs. 25,000 or five per cent.

whether any Member of the House
opposed it? Did the hon. Member
oppose it?

Shri Mahanty: We opposed it in the
other House.

An Hon. Maember: We opposed it
from outside.

Bhrl Mahanty: When this mmtter
came up before the other Houss we
opposed it according to our Hmited
strength. It is not & question of sup-
porting it or opposing it. It is a ques-
tion of considering it with objectivity,
az 10 ‘where this country Ia drifting to.



statutory authorities and compu.lu
are being registered under the Indian
Companies Act. There is nothing to
prevent those companies or concerns
from making contribution either to
the party funds of the Congress Party

the political party funds, then, where
do we stand? There are a number
of pieces of legislation in the United
States of America which prohibit any
kind of contribution to any kind of
political party funds by such com-
panies in the public sector. We would
like the Government not just to dis-
miss it or tell us in the course of their
reply that the Company Law Enquiry
Committee has come to the conclusion
that the amounts donated should only
be mentioned in the account-books.
That will not meet the purpose. That
will not serve the purpose. There
have been weighty pronouncements
which have been pointed out by me
and also by the hon. Mover of the
Bill. It is high time that not only
the Government but also this House
as a whole took this matter seriously
into consideration so as to keep the
springs of our political life unsullied
and uncorrupted.

Mr. Speaker: [ will call cne hon.
Member from the other side, and then

call Shri S. M. Banerjee Shri
Jaganatha Rao.

Shri Jaganatha Rao (Koraput): Mr.
Speaker, I think my hon. friend Shri
Naushir Bharucha is actusted by
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moral principles which he has derived
from the two judgments of the Bom-
bay and Calcutta High Courts. This
is not a measure which he should have
brought forward. This relates only to
the amendmewt of section 283(a),
whereas there are other public bodles
which similarly make contributions.
Companies are anly one set of public
bodies in this country. There are
parinerships, socleties, firms, trade
unions and all such bodies which do
really contribute to the funds of politi-
cal parties.

Shri Naushir Bharucha: We are pre-
pared to ban them out.

Shri Jaganatha Rao: The amend-
ment does not serve the purpose.

An Hon. Member: Why not?

Shri Jaganstha Rao: [ am coming
0 It. The section as it stands really
entltles or enables every political party

rail to understand, then, the reason
why my friends on the other gide get
worried. It is because they do not
get what they expected from these
companies or what they get iz much
1ess than what other parti 1
do not understand. If really my
friends want that the springs of demo-

£
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put not this kind o? amendment. Seo,
a full-fledged measure prescribing
nigh standards of public morality has
to be brought forth in this country.
But the Bill my hon. friend has
brought forward does not serve the
purpose,

My hon. friend, Shri Mahanty, has
referred to two enactments in America.
One is the Regulation of Lobbying Act
of 1928 which serves a limited pur-
pose. The provisions of this Act apply
to any person receiving any contribu-
tion or expending any money which is
more than $500 for the purpose of
passage or defeat of any legislation by
the Congress of the United States or.



stat t containing
complete accounts with the Clerk of

The other Act is the Federal Corrupt
Practices Act, 1925, which also serves
& limited purpose. It is unlawful for
any national bank, or any corporation
organised by any law of Congress to
make a contribution in connection
with any election to any political
officer or for any corporation what-
ever, or any labour organisation to
make a contribution in connection with
any election at which Presidential and
Vice-Presidential elections or a Senator
or Representative in, or a Delegate or
Resident Commissioner to, Congress
are to be voted for. Vieolation of this
rule will render the party liable to
punishment. :

So, as observed by the Lordships of
the High Courts, there is no legisla-
tion prohibiting any contribution by a
company to any political party. If
any person contests an election and
publishes his own manifesto and if the
company is convinced about it or if
the company has a liking for any
candidate or any party, any contribu-
tion can be made and that is the
furtherance of lawful purpose within
the meaning of Section 12 of the Com-
panies Act.

I will just quote two sentences from
the judgment of the Calcutta High
Court:

“The existing law in India does
not extend the legal concept of
bribery as distinguished from its
moral concept to cover companies’
contribution to political funds of
political parties. It is, therefore,
clear that under sections 12 and
13 read with section 3 of the Com-
paniles Act, a company can cer-
tainly be formed and registered
one of whose objects or purposes
13 to contribute to the political
‘funds of political parties.”

. 8o, it is lawful even to promote a
cotnpany ‘!or this specific purpose.

Even it it is not the purpose for which
the company iz formed, nevertheless
any contribution made to a political
party is still = lawtul purpose,

This question also came up before
the Companies Act Amendment Com-
mittee. At page 112, the Committee
observe;

“The position as it stands today
may be thus stated. If contribu-
tions to the funds of political
parties are covered by the objects
as specified in the memorandum
or if not so directly covered, fall
within the category of transactions
or incidental to the profitable
working of the company, it would
be open to the Board of Directors
to contribute any amounts to the
funds of political parties not ex-
ceeding Rs. 25,000 or 5 per cent.
of the average annual net profits
of the company, whichever is
greater. This pecuniary limit for
contributions may be exceeded
only with the consent of a general
meeting in the case of a public
company or of a private company
which is a subsidiary of a public
company.”

They further say at page 113:

“Where lobbying and financing
of political parties or candidates
for elections should be prohibited
in the interests of the public, is
a Lroad question of public policy.
1t has been the subject of specia)
legislation in America. The case
of compantes could not be con-
sidered in isolation and .contribu-
tions from other sources, such as
body corporate, partnerships,
societies, trusts, trade unions and
even from individuals might have
to be regulated or prohibited by
a comprehensive enactment. This,
however, is a matter which falls
outside the scope of the com-
panies Act.”

Chat is why I submitted at the outset
that the amendment which my friend
seeks to bring forward does not serve
the purpose. He wants only the com-
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friend is animated by the noble object
of buflding up a high code of public
morality, let there be a comprehensive
Bill, which prohibits not only the
companies. . . .

Shri Naushir Bharucha: Will it be
accepted by Government?

Sbri Jaganatha Rao: That is a
different matter. I am here ..uestion-
ing the object of the Bill that you
have brought forward. 1 am not a
part of the Government. I am not
a Minister. It is not for me to say

whether they will bring forward a
Bill or not.

Shri Prabhat Kar: Ask your party.

Shrl Jaganatha Rae: This Bill is
brought forward to serve a limited
purpose. It is not meant to be a code
of public morality.

Shri Tangamani: It is only a begin-
ning.

Shri Jaganatha Rao: There can be
no beginning or end. If you want to
build up morality, you must start and
end at the destination. There cannot
be a middle way.

You will find that the committee on
the Compinies Act had made a sug-
gostion. Tney have said:

“A further provision may be added
as sub-section (8) to section 203 in
these terms:

‘Every company shall disclose in
ite profit and loss account every
donation made by it during the
year of account to any political
party, giving particulars o1 the
amounts given and the name of
the person or persons, assuciation
or party to whom or to whiea
such donation is made'.”
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They have also suggested s miney
drafting change which has to be made
in section 283(1)(e) by adding the
word ‘“annually” after the word
“average” in the clause. The report,
1 think, is under the consideration of
the Government. 1 am sure that a
suitable amendment would be brought
forth by the Government at the appro-
priate time. My submission is that
the object of the mover, as set out in
the Statement of Objects and Reasons,
cannot be achieved by simply tinker-
ing with the Companies Act.

Before I close, I would also like to
refer to illegal gratification, to which
my hon. friends have referred. Section
181 of the IPC relates to illegal grati-
fication. When a political parrty
recelves some money, how can it be
called illegal gratification. Tllega;
gratification relates to a public servant
A _olitical party is not a public
servant. Therefore, I venture to sub-
mit that the arguments advanced by
my hon. friend are not quite relevant
and his object will not be served by
this Bill. As the law stands today,
any contribution made by any corpors-
tion or any public is certainly a legal
and valid thing and it does not offenc
any of the provisions of the existing
law, much less the Compames Act.

Shri S. M. Banerjoe: Mr. Speaker. .

Mr. Speaker: He ought not to have
stood up before I called him. He can
speak only after { called him.

Shri S. M. Banerjee: 1 only said
“Mr. Speaker”.

Mr. Speaker: He may now speak.

Shri S. M. Banerjee: Mr. Speaker,
Sir.

18 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock om Tuesday, the
22nd April, 1958, ’
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